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LEGISLATIVE ASSEMBLY
Wednesday, 28th February, 1945

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the
Chair.

MEMBER SWORN:

Mr. Vlvarty Sunda.resan, O0.B.E., M.L.A. (Government of India: ' Nominated
Official).

STARRED QUESTIONS AND ANS\VERS

(@) ORAL ANSWERS
COMMITTEE FOR, BSTABLISHING CENTRAL TECHNOLOGICAL INSTITUTE

519, *Mr. Abdul Qaiyum: Will the Secretary, Education, Health and Lands
please state:

(a) whether any committee has been appointed or is about to be.appointed
for establishing a Central Technological Institute in India;

(b) what sort of institute it is going to be, and when it is likely to be <et
up; and ‘

(c) the place where it is going tc be located?

Mr. J. D. Tyson: (a) Steps are being taken to appoint.a Committee to
consider the- desjrability of establishing a high-grade technological institute in
India.

(b) and (c¢). The decisions on the points raised by the Honourable Member
will have to await the recommendations of the Committee. —

Mr. Abdul Qaiyum: May I know if the committee has been appointed?

Mr. J. D. Tyson: Invitations have issued to the personnel: we have not had
replies from all of them yet.

Mr. Abdul Qaiyum: May I know if the Honourable Member will disclose the
terms of reference of this committee?

Mr. J. D. Tyson: First of all, they are being asked whether such an institu-
tion is likely to fulfil a useful purpose in India: over and above that, if they
answer that in the affirmative they are to be asked to advise on the scope and
size of the proposed institute, the situation of the institute, its control and
management, ‘the recruitment and conditions of service of its teachers, the ecat
involved (with rough plans and estimates), and ‘‘other relevant questions relating
to the establishment of such an institute and its future development’.

Mr. T. S. Avinashilingam Chettiar: May I know to whom the invitations
have been issued?

Mr. J. D. Tyson: I would be perfectly willing to read out the list if that is.
the desire of the House.

Mr. President (The Honourable Sir Abdur Rahim): Is the list a long one?

Mr, J. D. Tyson: About 19 persons.

Mr. T. S. Avinashilingam Chettiar: Has anybody been approached to pre-
side. over the committee? )

Mr. J. D. Tyson: I am happy to say that Mr. Nalini Ranjan Sarker has
agread to be the chairman.

Mr. N. M. Joshi: Mayv I ask whaf are the subjects included in this fechnolo-
gical institute?

Mr, J. D. Tyson: That is one of the matters the Comm)ttee has been asked
to advise upon.

Irrurs WHEAT RATIONED IN PRSHAWAB

520. *Mr. Abdul Qaiyam: Will the Honourable the Food Member please
state :

(a) whether impure wheat with an adrdixture of barley, gram ahd smalf
stones is being rationed in Petshawar; and '

(787)
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(b) whether steps are being taken to find out who is respomsible for this?
The Honoursble Sir Jwala Prasad Srivastava: (a) I am informed by the N.-W.

F. P. Government that it is not a fact. '

(b) Does not arise. L

Prof. N. G. Ranga: Is the Honourable Member aware that the safne coni-
laint is being made by people as far down south as southern,India and

alabar?

The Honourable 8ir Jwala Prasad Srivastava: No. T

Mr. Abdul Qaiyum: May I know if the Honourable Member has seen the-
sample of wheat which I placed on his table this morning? *-

The Honourable Sir Jwala Prasad Srivastava: I hade just seen the sample
handed over to me by the Honourable Member himself,

Mr. Abdul Qaiyum: In view of the fact that some Provincial Governments
are very lenient in dealing with these organisations for distribution of grain,
may I know whether the Central Government will appoint its own agerits
directly to deal with this distribution? ’ . .

The Honourable Sir Jwala Prasad Srivastava: No; that % not our policy.

Mr, T. 8. Avinashilingam Ohettiar; May I know whether the Government
have examined anywhere, taking at random a unit-of a bag of rice or wheat, and
seen what percentage of it is mud and stones?.

The Honourable Sir Jwala Prasad Srivastava: No; it is not necessary to do
go; the quality is generally good. '

Mr. T. 8. Avinashilingam OChettiar: Is the Honourable Member aware that
allegations have been made in this House by at least three Members of this
?op:; coming from three different provinces and in view of that fact, will he
oi :

The Honourable Sir Jwala Prasad Srivastavd: Yes; if any complaints are

brought to my notice. But generally the quality is not bad: people are eating
the stuff.

Mr. Abdul Qaiyum: May I know if the Central Government has any machin-
ery to find out whether the report of the Provincial Government is correct or
not? Will Government appgint an independent machinery of their own?

The Honourable Sir Jwala Prasad Srivastava: I @il inquire.

Mr. Sri Prakasa: Is the Honourable Member aware that municipal officers
of health are very nervous in complaining sbout the quality of foodstuffs in
Government shops lest they should be sacked and that the Government strang-
les any complaint in the press against their grain shops? .

The Honourable 8ir Jwala Prasad Srivastava: No; I am not aware of that.

Prof. N. G. Ranga: Have Government got any offieers of their own who are
expectéed to go down to these places where these complaintg come from and
examine what sort of quality of foodstuffs are being supplied to the people?

‘Honourable Sir Jwala Prasad Srivastava: No; I have already answered
that; The Government of India have no machinery. :

Mr, Abdul Qbiyum: Is the Honourable Member. ...

Mr. President (The Honourable 8ir Abdur Rahim): Next question. .

Mr. Abdul Qaiyum: This is a very important question, Sir.

Mr. President (The Honourable Sir Abdur Rahim): Next question. .

DisPARITIES IN PRICES OF RICE IN MADRAS PRESIDENOY

521. *Prof. N, G. Ranga: Will the Honourable the Food Member be pleased
fo state:

(a) if it is not a fact that disparities are allowed to prevail in the prices of
Eommon sorts of rice in"different surplus or delta districts of Madrag Presi-
ency;

‘(b) what the causes are for such disparities; _

_ (c) if it is not a fact that while the ceiling price of paddy is sllowed fo
remain at Rs. 11-12-0 per bag of 168 pounds including the cost of sack and
oartage to the factory, the corresponding price in Kristna Dis&rict is only
Rs. 10-8-0; !
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(d) whether, while the Guntur price was. raised from Rs. 10-8-0 to
Rs, 11-12-0 during December,|1944, the price of a bag of paddy in Kristna Dis-
trict has not been raised; o '

* (e) the teasons for this distinction; : .

(f) whether Government are aware of the fact that owing to the pressure of
land revenue und harvest expenses many of the poorer peasants are obliged to
sell away their paddy at too low prices, coming down to Rs. 9-8-0 per bag,
while richer landlords and “factory owners and mé&ny middlemen are able to
purchase such paddy and hoard it up in anticipation of a later rise in prices;
and .

(g) whether Governigent propose to see that the ceiling price is raised at
least to the Guntur lev® and make it the standard price? .

The Honourable Sir Jwala Prasad Srivastava: (a) No, Sir. The maximum
“difference in price for the first sort rice is three annas a maund. .

(b) The differences are based on pre-war parities. - N
. (e), (d) and (e). The same prices have been fixed for Kistna and Guutur
Districts, viz., Rs. 11-12.8 per bag of 166 lbs. _ - -

(f) Transactions at rates slightly lower than the ceiling prices, immediately
after the harvest are quite normal. The ceiling rates have been fixed for the
whole year.

(g) Does not arise. ,

Prof. N. G, Ranga: Is it not a fact that so far as the Kistna d.strict is con-
cerned, this so-called ceiling price of Rs. 11-12-0 per bag was Dot actually in
operation and' that the actual price was Rs. 2 less than this? -t

The Honourable Sir Jwala Prasad Srivastava: I am not aware of that.

Mr. T. 8. Avinashilingam Ohettiar; Mov I know whether the Government
have recgived representations from the ryots in thesa areas that the price fixed
is very much less than their cost price? ..

The Honourable Sir Jwala Prasad Srivastava: I am not aware of that, cither.

Mr, N. M. Joshi: May I ask what is the policy of the Government of India—
to increase the present prices or to lower them?

.. The Honourable Sir Jwala Prasad Srivastava: This is a very general ques-
tion—a very wide question; I cannot answer it. :

Prof, N. @. Ranga: Is the Honourable Member aware of the fact that in the
cotntry the people are not only anxious that - dearness allowances should he
granted to the working classes in the towns but also a decent price should he
given to the producers of food grains?

The Honourable Sir Jwala Pragad Srivastava: That is & matter for argument,
. Mr. President (The Honourable Sir Abdur Rahim): Next question.

. CEILING PRICES OF TPA‘DDY AXND RIOE IN MADRAS PRESIDENOY
o :tﬁ;: Prof. N. @. Ranga: Will the Horfurable the Food Member be pleased

- (8) if it is & fact that the Food Grains Producers Conf.

Nellore, Kristna, West Godavari and Vi istriats have  deg oo,

t;aat the ceiling. prive for s Lo ;fan 1zagapatam Distrists have demanded
e fixed at Rs. 12, which works cut at about Rs. 9

against the pr.}sﬂnt price of Rs. 8-2-0 per bag; per maund of 80 pounds as

Simgt:.-) whether” the ceiling price of. the same -quantity of rice ig Re. 980 in
() whether the ceiling price of the Punjab rice is Re. 18.8.0:
d) whether the Sind and Punjab prices us d : hig
M (;a.a Eﬁcﬁ: of paddy and rice;J P °¢ fo be much higher than the
. &) Whether, a8 & consequence, the Madras padd wers have be
to lose in view of their liability to bear the same hij:ghg;o prices z;emo:? orfng
industrial comngo«.!ntlea needed by all peasants of all provinces;
depg)“wszgger it _&s not a fact that fillle Madras Government is trying o further
iddy and rice prices by selling subsidized wheat af thaz
those of rice of common varieties; smdg #% prices lower

A2
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(8) whether Government propose to see that a reasonable price approximat-
ing at least to the price of Rs. 12 per bag of padd!y' or Rs. 9 per maund of rice
is fixed as the ceiling as well as the price in the Deltaic areas of Madras
presidency ? . . ’

The Honourable Sir.Jwala Prasad Srivastava: (a) I have no information.

(b), (c) and (d). The Madras ceiling prices are not comparable with the
statutory maximum-prices in Sind and the Punjab. In 8ind, the statutory
maximum for coarse rice ® Rs. 8-8-0' per maund, but the market price is
about Rs. 8. In the Punjab, while the statutory maximum price is Rs. 13-8-0,
the market price has varied from time to time and is now about Rs. 11. The
ceiling prices in Madras are the prices at which Grain Purchase Officers will buy
from mills in surplus districts for supply to deficit difticts. These prices are
not inelastic but have been increased whenever an increase has been found to
be necessarm _ 3 _

(e) No, 8ir. T would refer the Honourable Member to my reply to part (a)
(i) of his Starred Question No. 187 on the 18th February. _

- (f) No, the sale of wheat is subsidised In order to provide at prices within’
the reach of the poorest, a substitute for rice which is in short supply-

_ (8) 1 am satistied that the present purchase prices fixed by .the Madras
Government are not unfair to the agriculturist.

‘Prof. N. G. Ranga: Is it not a fact that it is not the poorest people who are
able to consume wheat in South India but it is rather the richest, the richer
and the middle class people?

The Honourable Sir Jwala Prasad Srivastava: We want the poorest to eat
wheat. It is good for them. '

' Prof. N. G. Ranga: Is the Honourable Member then prepared to supply
them with the necessary implements and vessels and other things? ] -

The HonourablgSir Jwala Prasad Srivastava: I do not know what imple-
ments arc necessary for eating wheat. I am sure that the Madras Government
will do everything in order to popularize wheat and encourage its use.

Prof. N. G. Ranga: Is it not a fact thaut the Madras Government is doing
notking” On the other hand it is only the richer and the middle class people
who are able to consume wheat. . . !

(No reply.)
Lowgr PrIOES OF PADDY AND RICE IN MADEAS PRESIDENCY
o 523. *Prof. N. G. Ranga: Will the Honourable the Food Member be pleased
state :

(a) whether it is not the policy of Government to protect the interests of
paddy producers against smy low prices imposed upon them by the local factory
owners and other merchants; . _ J

(b) whether it is not a fact that“the pricesmof paddy have gone down in
Kistna District from the ceiling price of Rs. 10-8-0 to Rs. 9-8-0 now prevailing
in the villages;

- (e) wbetgher thereshas grown to be a difference of Rs. 2 to Rs. 8 per bag
between the prices of paddy and corresponding quantities of rice; B_Dd .

(d) whether Government propose to take steps to fix a minimum price which
may not be lower than R&. 10-8-0 and a ceiling price of Rs. 12 ger 6g and to
give full option to peasants to supply to Government and cooperative stores
either paddy or rice and to make the ceiling price as the price to prevail through-
out the year? _

The Honourable-8ir Jwala Prasad Srivastava: An enquiry has béen made
from the Madras Government and the information will be laid on the table of'
the House when received. .

Prof. N. G. Ranga: Will Government consider the advisability of establish-
ing a price, whether it is ceiling or medium or whatever i% is, and see that at
that price epaddy is purchased by their officers as well as the general public?

The Honourable Sir Jwala Prasad Srivastava: Well, Sir, T will make a note
of that.
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EDUCATIONAL INSTITUTIONS FOR WOMEN IN DELHI PROVINCE

524. *Shrimatt K. Radha Bai Subbarayan: Will the Secretary for Educa-
tion, Health and Lands be pleased to state: .

(8) the educational institutions for women in the Delhi Province which
under the management of the Government or receive grants:in-aid from Gov-
ernment, and the annual expenditure by Government on these different institu-
tions; ' ) . .

. (b) what form' of control Government huve over the aided institutions;

(c) if the rules for residénce and management of hostels in these institutions
are the same; and, if so, whether a copy of these rulées will be placed on the
table of the House; - ‘

(d) if Government have received direct or seen in the Press complaints abouf
the management of any of these institutions or their hostels; and, if so, what
steps Government have taken or propose to tske for dealing with them; and

(e) if Government propose to appoint a represedtative committee to review
and report on the working of these institutions with "fisecommendations for
their improvement; and, if not, why not? o

Mr. J. D, Tyson: (a) There are in all about 96 ‘educational institutions for
girls and women which are either under the management of or receive grants-
in-aid from Governmemt. A statement giving a list is laid on the table of the
House. The total expenditure on these institutions from Government funds
was Rs. 6,29,528 in*1043-44. The expenditure varies from year to year. '

" (b) Generally by means of inspection. The payment of the grants-in-aid is
dependent, among other things, on the tone and discipline of the institution.
In the case of certain institutions some speeia] conditions have been laid down
before grants-in-aid can be claimed. '

(c) The rules for residence and management of hostels are not uniform in
all the institutions. College Hostels are under the supervision of the Univer-
sity of Delhi.

(d) The Government are aware that there has been some eriticism of the
management of the Indraprastha Girls’ College, Delhi, and it is understood
that the College authorities are taking necessary action to set matters right.

(e) No. Government do not think that there is any need for appointing
a'special committee to go into the affairs of any of the institutions at present.

Statement giving list of inatitutions for girls and women in the Delhi Province which are
under the ianagement of, or receive grants-in-aid from, Government

COolleges. . .
1° Indraprastha Girls’ College, Delhi. -
2. 'Lady Hardinge Medical College, New Delhi.

Higher Secondary Schools.
1. M. B. Girls Higher Secondary Schoel, New Delhi.
2. Queen Mary's Girls Higher Secondary School, Delhi, .
3. Indraprastha Girls Higher Secondary School, Delhi.
4. Anglo-Arabic Girls Higher Secondary School, Delhi.
5. Bt. Thomas's Girls Higher Secondary School, New Delhi.
‘6. Lady Irwin Girls Higher Secondary School, New Delhi. -
7. Arya Girls_Higher Secondary School, New Delhi.

High Schools. : . “
. Arya Samaj Girls High School. Delhi. 1

. M. B. Girls High School, Delhi.

. B. M. Gange Girls High School, Delhi.

4. Francis Girls High School, Delhi.

5. Bt..Therese School, Delhi. *
6.

CH PO

. Convent of Jesus and Mary, New Delhi.

Middle Schools.” .
1. Government Model 8chool for Girls, Delhi, - . :
2. M. B. Bengali Girls Middle School, New Delh‘h
3. Arya Girls A. V. Middle 8chool, Delhi. )
4. Vidya Bhawan Girls A. V. Middle School. Delhi.
5. Victoria A. V. Girls Middle Bchool, Delhi.
6. Butler Mémorial Girls A. V. Middle School, Delhi.
7. Saraswati Girls Middle School, Delhi.
8. M. B. Middle Bchool for Girls, Lal Kuan, Delhi. .
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9. M. B. Middle Bchool for Girls, Bulbuli Khana, Delhi.
10. M. B. Middle Bchool for Girls, Pulbangash, Delhi.
11, M, B, Middle School for Girls, Pahargunj, Delhi.
M: B. Middle 8chool for Girls, Qurolbagh, Delhi.
. M. B, Middle School for Girls, Sibzimandi, Delhi.

Primary Schools.

1.
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. Primary Bchool, Minto Road, New Delhi.
. C. Nagri Girls School, Timarpur, Delhi.
C. Bengali Girls School, Timarpur, Delhi.
Primary Bchool (Urduf,, Pahargunj, Delhi.

Primary School, Kanari Bazar, Delhi,
Primarv School, Churiwalan, Delhi.

. Primary Bchool, Mohalla Dassan, Delhi.
Primary Bchool, Daiwara, Delhi.

Primary School, Msti Punjabian, Delhi.
Primary-jjiool, Ajmeri Gate, Delhi,
Primary S€hool, Basti Rahgarh, Delhi.
Primary School, Chandrawal, Delhi.
Primary School, Nabi Karim, Delhi.
Primary 8chool, Kucha Pati Ram$ Delhi.

Primary 8chool, Anguri Khirki, Delhi.
Primary School, SBarai Rohilla, Delhi.

ZZXRRZRE

= Primary Bchool,
. Primary Bchool, Rang Mahal, Delhi.
. B. Primary 8chool, Mughalpura, Delhi.

. Primary Scheol, Delhi Gate, Delhi;

. Primary School, Ballimaran, Delhi."
. Primary 8chool, Ram Nagar, Delhi.
. Primary School, Mode! Basti, Delhi.
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. Primary (Urdu) School, Mahrauli.

. Primary (Nagri) Bchool, Mahrauli,

. Primary (Urdu) School, Najafgarh.
Primary (Nagri) School, Nailafgarh.

Primary School, Chiragh Delhi.

Primary School, Palam,

Primary School, Narela. -

Primary School, Khor Panjab.

Primary School (Urdu), S8hahadra.
Primary -8School, (Nagri), Shahadra.
Primary School, Masjid Moth.
Primary 8School, Alipur. -

Primary School, Ladpur.

Primary School, Chhaola,

Primary Scheol, Dhansa.

Primary School, Bazidpur.

Primar¥ -School, Bhartal.

Primary School, Nangloi.

. Primary School, Bakhtawarpur.

Co-Educational 8chool, Bahibabad.

. B. Co-Educational School, Bawana.

rimagy Schools.
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. Rajput Kanya Pathshala, Devnagar, Delhi.

. 8. D. Girls 8chool, Chirakhana, Delhi.

. Buraj Kanya Shikshala, Naiwara, Delhi.

. Lakshmi Girls’ School, Khari Baoli, Delhi.

. Jain @Girls School, Pahari Dhiraj, Delhi.

. Jain Girls. Bchool, Dharampura, Delhi.

. Arya Girls School, Beadonpura, Delhi,

. Bt. Michsel’s School, Jungpura, New Delhi.

.- Bt. Anthony's Primary School, Paharganj, Delhi.
. Holy Trinity Church School, Tgrkman Gate, Delhi.
. Delhi Cloth Mills Primary Schobl, Delhi.
. Naziria Girls School, Phatak Habash Khan, Delhi.

Gadodia Girls School. Delhi.
Schools,

1. Government Girls Training 8chool, Delhi.
. 2. Bt. Elizabeth Girls Industrial S8chool, Delhi.

. Primary BSchool, Haveli Azam Khan, Delhi,
Primary 8chool (Nagri), Kashmerigate, Delhi.
. Primary School (Urdu), Kashmerigate, Delhi.

. Primary School (Sundar Ngnhi), Dariba Kalan, Delhi.

Primary School. Kucha Ghasi Ram, Delhi.

Primary School, Masjid Tahwar Khan, Delhi.
Primary School {,Bengnli Girls), Mori Gate, Delhi.
irla Mills, Subzimandi, Delhi.

[28E- Fus. 1045.
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-3. Mrs. Ch.ltter;oe s Girls Rural Bchool, Dh&ks
4. Lady Reading Health School, Delhi.

Mr. Abdul Qaiyum: May T know the nature of the complaints against the'
Yndraprastha College and the action taken by the Government?

Mr. J. D. Tyson: Government have not actually received any GOmPlaln“
We. have heard of criticism.

Prof. N. G. Ranga: Is it not a fact that one of the inmates of the hogtels
.committed suicide and was it not brought to the notice of the House as wel:
as the Honourable Member?

Mr, J. D. Tyson: I have answered questions on that: it was not at the
Indraprastha College.

Prof. N. G. Ranga: In view of such happenings, is it not advisable that
Government should appoint & dommittee to inquire into the management of
the hostels, so that the interests of the girls may be properlf safeguard:d.

Mr, J. D. Tyson: We were perfect.ly satisfied, in the particular case o
whi%h the Honourable Member refers,” that there was no failure to”discharge
their duties on the part of the authorittes of the Medical College concerned..

Shrimati K. Radha Bai Subbarayan: How long is it since Government
appointed & commitfee to inquire into the matter?

Mr. J. D, Tyson: I doubt if Government ever appointed a committee for
this purpose. Many of these institutions are self-governing bodies.

Shrimati K. Radha Bai Subbarayan: In view of the fact that there have
‘been complaints, will Government consider the question of appointing a
-coramittee ? - )

Lt.-Ool. Dr. J. O. Ohatterjee: Is it mot & fact that in 1931 a committes
Wi appointed in connection with the Lady Hardinge Medical College?

Mr. J. D. Tyson: I believe there was a committee in 1981 in connection
with the financial side of that college. -

PaTiENTS’ WARDS IN LADY HARDINGE HOSPITAL

625, *Shrimati K. Radha Bal Subbarayan: Will the Secretary for Educatlon.
Health and Lands please state:

(a) if there are separgte wards for free and paying patients in the Lady
Hardinge Hospital ; and, if so, on what basis fees are charged for paying patients;

(b) if there are specmﬂy reserved rooms -for- paying patients, and whether
these patients are permitted to have their relations and private nurses staying
‘with therg during treatment in the hospital;

{c) if Government are aware that there have been complaints by the public
about the neglect of poor and free patients both inside the wards and in the
‘Out-patients Department, and what steps Government have taken or propose
‘todtake to avoid dlscnmmutsor.m the treatment of free and paying patients;
an

(d) if there is_a non-official Board of Visitors for this hospltal and, if sog
the personnel of present Board, the number of meetings per year held by
the Board and the mumber of visits to the hospital paid by eack member of the
Board in a year?

Mr. d. D. Tyson: (a) Yes: fees aré wed according to the income of
the family of the patient.

(b) Yes; in the Cottage Wards relatives arg permitted to stay with ﬁho
patient, and also private nurses if the patient is willing to pay for them.

(¢) Government have seen no sush complaint and are not aware of tny
neglect of poor patlents or of unfair discrimination between free and paying
palients.

(d) There is no Board of Visitors, but there is n Governing Body which
contains a considerable non-official glément. For information regarding the
composition of the Governing Body and its Executive Committee T would invite
the Honourable -Member’s attention to the statement laid on the table of the
House in answer to question No. 134 asked by Mr. Lalchand Navalrai on Tth
November 19447 The Governing Bochr met twice and the Executive Committes
eght times in 1044, No record is kept of visits paid # the College and Hoae
pital by members ¢ n? the Governing Bodv and Executive Committee,
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Shrimati K. Radha Bai Subbarayan: With regard to (d), may I know if the
anembers of these bodies visit the hosdpitals at any time?

Mr. J, D. Tyson: I cannot answer that. No record is kept of such wslts

Shrimati K., Radha Bai Subbarayan: Is it not one of their duties to visit
the hospitals?

Mr. J. D. Tyson: Yes. I suppose it is.

Shrimati K. Radha Bai Subbarayan: May I ask. Sir, if the Government are
aware that there is a scarcity of private nurses in Delhi and that thertfoce
great inconvenience is caused to the public, if wealthy women engage speclal
wards in the hospitals as well as engage private nurses?

Mr. J. D, Tyson: That is a matter of opinion.

Mr. N. M, Joshi: In view of the fact that the paying pnt:ents do not pay
sufficient for the maintenance of these beds, will Govemmeqt take steps to
abolish these wards sor beds for paying patients?.

Mr, J..D. Tyson: I am not prepared to admit the premlse on which my
Honouralde friend bases his question. =

Mr. N. M. Joshi: May I ask what proportion of the tot.al cost of the main-
tenance of the beds is paid by the paying pntlents? _

!l‘ J. D. Tyson: I must ask for notice. :

Lapy HArDINGE MEDICAL COLLEGE STUBENTS
526. *Shrimati K. Radha Bai Subbarayan: Will the Secretarv for Educatiom,
Health and Lands please state: .

(8) the number of students in the Lady Hardinge Med:cal College, Province-
wise;

" (b) if it is compulsory for all students to live in the hostel of this college;
and, if not, the supervision by College authorities over the students remdmg
outslde,

" (c]) if any member of the staff lives and boards with the students in the
oste

(ﬂ) the arrangements made by the college authorities for the care of the
residential students regarding accommodation, food, bealth and conduct; and

(e) if Government receive terminal reports of the health and conduct of the
students of this college; and, if not, why not?

Mr. J. D. Tyson: (a) A statement showing the number of students in the
College, according to Provinces, is laid on the table of the House. There are
algo students from Indian States. _ .

(b) The réply to the first part is in the affirmative. .The second part does
not arise. '

- (c) Yes. The Warden resides in the Hoste].

“. (d) Adequate living agcommodation is provid® for the students. Messes are
run by student Coinmittees under the supervision of the Warden. In case
®f illness students are treated by semior members of the Hosp;tal staff and
sdmitted to Hospltal if necessary. -

The Warden® supervisesthe conduct of the students.

(e) The answer is in the negative, 1t is not censidered necessary for

Government to call for such repigg. . . ®
Btalement showing Province wise thenumber of aludenu in the Lady Hardinge M edical Collage.
Name of Provinve Number of Students
Punjab . . . . - . . . . . 33
United Provinces - . . . . . . . L 14
T Bombay . . . . KT . . . . . [
Sind . . . . . L L 0L L. .- 86
Delhi Province . . . .= < . . . 30-
) Bengal . . .. . . . .. ... e
Central Provinces . . . . . . . . ]l
M“ . ‘ - o . . . » . » . o~

]
N.W.F.P.. & . . . . oo &
Orissa - . . : 1
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Shrimati K. Radha Bai Subbarayan: May I ask whether any member of
the staff boards wigh the’students and has the same food as the students have?

Mr. J. D. Tyson: I have no information on that. The Wa@en resides in
the hostel. I do not know where she has her meals.

Prof, N. G. Ranga: Will the Honourable Member himself or any one deput-
#1 by him make a personsal inquiry into the manner in which the conduct of
the inmates of this hostel is properly safeguarded?

Mr. J. D. Tyson: In connection with some questions in the last Session
of this House, we: made considerable inquiries and we were quite satisfied.

Shrimati K, Radha Bai Subbarayan: May I ask how the Government ensure
that the students have a balanced diet in thig college?

Mr, J. D. Tyson: This is an institution run by an autonomous governiag
body and GoYernment have nothing to do with ensuring that the students have
a balanced diet. * ¢ ' '

CALLING FOR RETURNS OF PURCHASE AND-SALE FROM PIECE-G0ODS DEALERSIN
_ THE PUNJAB s

1527. *Sardar Mangal Singh: Will the Honourable Member for Industries
and Civil Supplies please state:

(a) whether it is a fact that under the textile control order retugns of purchase
and sale were called for from the piece-goods deglers in the Punjab for the
years 1938, 1039 and 1940; -

(b) if the unswer t6 (a) above be in the affirmative, whether the returns
were called for frol the piece-goods dealers in the Lyallpur Town; if so, whether
the Honourable Member will lay the same on the table of the House; and

(¢) whether the Honourable Member proposes to give the reagons why the -
licence for sale of woollen goods, woollen yarn and fine cloth was granted to
a Muslim dealer in preference to Sikh dealers whose returns were far above the:
réturns of the Muslim dealer who got the licence?

The Honourable Sir M. Axizul Huque: (a) No such returns have been called’
for by the Government of India. .

(b) Does not arige. !

(c) As no returns were called for, the question does. not arise.

INDUSTRIAL DELEGATION TO AUSTRALIA

1528, *Sardar Mangal Singh: Will the Honourable Member for Industries
and Civil Supplies please state: -

(a) the mdin purposes of the Industtial Delegation to Australia;

(b) whether it is being officially sent by Government and whether Govern-
ment will pay their expenses; and .

(¢) whether the Delegation will be authorised to negotiate any Pact with the
Australian Government? ' '

The Honourable 8ir M. Azizul Huque: (a) Fostering contacts between in-
dustrialists of the two countries. - .

(b) No. The Government are only providing necessary facilities to the.
industrialists to visit Australla. The Australian Governtnent, however, has
beeii good enough to have them as -their guests during their stay in that,

country.

(c)"No.

GOVERNMENT CONTRACTS PLACED WITH THE IMPERIAL CHEMICAL INDUSTRIES

1520. *Mr, T. T. Krishnamachari: Will the Honourable Member for Indus-
tries and Civil Supplies please state if informatiog is now available in respect
of starred question No. 242 put by me on the ,108; November, 1944, regarding
Government aontracts placed with the Iinperial Chemical Industries?

The Honourable Sir M. Axizul Huque: Honourable Member's attention is.
invited to the answeyr given to Question No. 242 on the 8th February 1945.

IMporTED Frrms

530. *Mr, Manu Subedar: (a) Will. the Honourable Member for Industries,
and Civil Bupplies ‘please state thé total amgunt of film®, both positive and:
*negative, imported into India during the five years before the war?

tAnswer to this qugption laid on the table, the questioner being absent. -

v
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(b) What is the reductien in such importation during the war and how much
«of the imported films are given to the civil populatior and how much used for
" QGovernment purposes during the war period? N -
(c) What #ttempts have Government made for securing the manufacture of
the raw material for the film industry in this country? .

(d) Have any proposals-been put to Government for this purpose? It s0,
swhat are the proposals?

«(e) Is it a fact that Government have refused licence to a company, which
proposes to manufacture films in this country? If so, on what grounds?
(f) Is it a fact that no panel has been set up by the Planning and Deve-

lopment Department for the film industry? If so, do Government propose to
.do so now? - '

The Honourable Sir M. Axizul Huque: (s) and (b). I presum& the Honour-
-able Member refers to raw cinematograph film.” A statement is laid on the
tabl® showing the total imports of such film of all sizes and varieties during the
years 1934.85 tv 1943-44 and, so far as information s available, the quantities
used for Government "purposes. Beparate figures are not available for different

warieties. . .
(¢) The matter is receiving Government’s earnest attention. *
(d) No. = :

(e) First part: No.
:Second paxt: Does not arise. .
(f) The film industry has been included specifically among the industries

for which Government in the Planning and Development Department have
decided to set up Panels. It i hoped to set up this panel shortly.

Statement of imports of raw cinematograph ﬂl;n during the years 1934 —35 fo 1943-44. -

Year. Tol:ul Quantity . Goq':::gtiu nsad
imported or ent
- Feot . Feet purposss
(in round thousand) (in round thousand)
1934.35 .. . . . . 60,101
1085-36 . . . . . . 60,870
1936-37 .. . . . . -87,832
1937-38 . ) .. . ] 75,327
1038-39 .. . . . . 74,216 -
"1939-40 ) . . . . . 82,063
1940-41 . . . . .. .. 70,020
1041-42 T . . ¢ .. 92,510 © 352
1942-43 - . .5 . . . 86,563 3,422
1043-44 . . . ) . . 78,758 9,247

Mr. Manu Subedar: (n view of the very sérious inconvenience caused to
the film industry in India, may I know what is the considered policy of the
Government regarding this? If there is another war in the next ten yéars,
¢hould not the Government take steps to manufacture raw materials for film
zindustry in this country and not leave the industry in India depend upon
imports ? .

The Honourable Sir M. Azizul Huque: If there is another war in the next
ten years and if this question is asked then, the Government of the ddy will-
te able to give a complete answer to that. "

Mr. T. 8. Avinashilingam Ohettiar: With reference to part (e), what is
-the answer? ' _

The Honourable 8ir M. A¥izul Huque: The first part of the answer is: ‘‘No"’
‘and the second part “‘Does not atise’’. We have not refused licence to
anybody. ‘

Mr. Manu Subedar: Is the Honourable' Member aware that a company had

made an application for being registered and that Bir Alan Lloyd turned it
own? - ' .

“The Homourable Bir M. Asizul Huque: Tn one case, T know that an applica-
‘tion was not merely concerned with the production of films, but with a variety
of other trade and industrial activities and it might be t_;%g case, But I am
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sure there is no company which has been refused licence for production of

films only.
REoeNT PRIvY CoUuNoiL RULING RE GRANT OF BAIL TO THE Accusep BY

Hiea CoupTs -

$581. *Mr. Lalchand Navalrai: . (a) Will the Honourable the Law Member

be pleased to-state if his attention has been drawn to the regent Privy Council

ruling published in the Hindustan Times, dated the 6th February, 1945, regard-

ing the power of High Courts in India as to the grant of bail to accused wko
are permitted to appeal to the Privy Council against their convigtions?

"(b) If so, has it been brought to his notice that that power does not lie in
the hands of the High Courts but in the hands of the Legislature to confer
that power on the High Courts? - )

(c) Does the Honourable Member propose to introduce a Bill or ask for an
Ordinance for the purpose or get the High Courts that power.in some _other
legal manner? If not, for what reasons?

The Honourable Sir Asoka Roy: (s) and (b). Yes. )
(c) When an official report of the judgment becomes available I propose

to consult Provincial Govdrnments and High Courts on the question whether

legislation should be promoted. _ . .
ANNUAL REPORTS OF SUPERVISOR OF RAILWAY LABOUR, CALCUTTA

1582. *Mr. Lalchand Navalrai: Will the Honourable the Labour Member be
pleased to state: ’ - - ) _

(8) whether the Supervisor of Railway Labour, Calcutta, bas submitted to
the Government his annual reports on the working of (i) the Payment of Wages
Act, and (ii) tbe Hours of Employraent Regulations subsequent to 1940-41; if so,
whothsr these reports have been published in full or part and whether the Hon-
ourable Member will be pleased to lay copies thereof on the table of the House;
and : ' '
(b) if thy reply to the last portion of part (a) above is in the negative, whe-
ther the Honourable Member proposes to supply the following information in a
tabular forr: for each Railway, separately, for the financial years 1941-42,
1942-43 und 1943-44:—

(i) the amount of fines inflicted on the Railway staff;

(ii) the total number qf cases in which fines were inflicteds.

(iii) the total number of irregularities detected in the working of the Payment
of Wages Act; ! :

(iv) the total number of irregularities deteated in the working of the Hours
of Employniont Regulutions; . . ‘

(v) the natuce of iustructions issued to the various Railway Administrations
to avoid a repetition of such irregularities; .

(vi) the nature of repgesentations made by the Labour Supervisor to the
Labo.ar Department of the Government of India on”points where a conflict of
opinion existed between the Supervisor and the Railway-Administrations or the .

Board; and . _ iy

(vii) the dectsion given on points referred to in (vi) alfive .

The Honmourable Dr. B. R, Ambedkar: (8) Bince the year 1940-41, annual
reports on the working of the Payment of Wages Act and the Hours of Employ-
ment Régulations for -the years 1941-42 and 1942-48 have bedh submitted by
the Conciliation Officer (Rilways) and Supervisor of Railway Labour. As I
informed the Honourable Member in snswer to his unstarred .guestion No. 48
on the 10th February 1044, Qgvernment have decided not to gpublish these
reports in view of the acute shortage of paper. They have, howover, now
decided to issue a press note in respect of the reports for the year 1042-48
a8 also in respect of future reports until sruch time it is found possible to renew
the previous practice of publishing them. o i

(b) Buch_ information as is readily available is being compiled and a state-
ment will be laid on the table of the House in due course.

tAnswer to this guestion laid on the table, the qu:nt.ion_er being Whaent.
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COMPOSITION OF EmPLOYEES’ DELEGATION TO THE Tmnm (LaBoUR)
CONFERENCES
15883, *Mr. Lalchand Navalral: Will the Honoursble the Labour Member be
eased to state:
o (a)dwhether the Employees’ Delegatnon to the Tnpartlf.e (Labour) Conferences
or Standmg Commnittee is cornposed of representatives of— .
i) the Indiaa Federation of Labour;

(1) the All- Intli a Trade Union Congress; and

iii) otheg workers; )

Eb)) whlg industries and werkers are included in. category (iii) of "ot-her work-
ers’’ and how their representatives are elected or nominated;

(c) if the representativeg of ‘‘other workers’’ are nominated by Government,
whether it is proposed to discontinue the practice; if not, why not; and

(d) on what basis and considerations Government nominate these delegates,
“and whether the Provincial Govetnments have any hand in such nominations?
if so, to what extent?

" ‘The Homourable Dr, B. R. Ambedkar: (a) Yes. -
(b), (¢) and {(d). Category (iii) relates to labor interests not adequately
®opresented on the all-India labour organisations, viz., the All-India Trade
. Union Congress and Xe Indian Federation of Labour. The nominations are
made by the Government of India after taking into consideration suggestions
received from Provincial Governments. It is not the intention to discontinue
the practice at least for the time being. Such nomination is necessary at the
present stage of development of workers’ organisations in the country.
ESTABLISHMENT OF PEEMANENT “TCARIFF BOARD

584. *Mr. Abdul Qalyum: Wil the Honourable the Commeree Member
please state:

(a) the steps taken tcwards setting up a permanent Tariff Board; “

(b) the nature of the steps taken to manufacture machmery for various
industries; and

(c) the steps tuken or proposed to import machmery from abroad?

The Honourable Sir M. Azizul Huque: (sr) This question is under the con-
sideration of ‘Government.

(b) An industrial panel is being constituted tp examine this question and
make recommendations to Government.

(¢) Licencey are granted for the import of machmen from abroad to meet
the essential requirements of tM country regsrd being had to-the limitations
imposed by shipping space and supply difficulties in the exporting countries.
As regards requirements for the post-war period, industrialists have beenr
instructed to register their requ:rements with the Chief Controller of Imports
so that necessary assistange may he given by Goveryment to sceure the goods
from the supplyl'ng countries, whenever posmb]e

Mr. Abdul Qaiyum: In view of the difficulty in obtaining shapplng space
in war time, when will the ccnsideration of the question regardlng manufac-
ture of machinerv hhm‘im be completed by Governmnent?

The Honourable SigM. Azizul Hugue: The whole question ix under examina-
tion, not only machines but also other aspects of requirements of trade an’
industry in thecountry. ’

. Mr, Abdul Qaiyum: Have the Govermment of India come to any decision
as regards the policy, whether they upprove of the manufacture of machinery
in this countgy or not? '

The Honourable - Sir M. Azisul Huque: I think the Government have
declared their policy over and over again that whatever is possible to be pro-
duced in this country, the Government will spare no efforts to do that, but it
is no une"aommg‘o an axiomatic general policy consideration without regard
to the difficulties about requwements raw materials, resources and -other
interests.

'."_'A_"_“"_"' to this quegtion laid on the table, the questioner being “whaent, o
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- Prot. M. G. Ranga: Is it not s fact that this question of the establishment
of a permanent Taritf Board has been hanging fire for the last ten yeurs"?
The Honourable Bir M, Asizul Huque: I do not know it was hanging fire,

it might be hanging, I do not know. d
Huavy Duty o~ IMPORT OF COTTON BORNE BY INDIAN MANUFACTURERS :
b35. *Mr. Manu Subedar: (a) Will the Honourable the Commerce Member
plense state whether it ic a fact that very limited quantities of Egyptian cotton
are released for Indian consumption and that FEast African cotton prices are
highsr tha. parity? . '

(b) Is it a fact that the Indian manufacturer has to bear the heavy duty on
the import of cotton and that it was stated when this dufy was imposed that
the purpose was to stimulate the production of finer strain of cotton?

(c) Have Government any infcrmatior. as to the subsidy, which it is proposed
by the American Government to give for the export of American cotton or as to
the special pric: which they prdbose on the export of cotton held by the Gavern-
ment of the United States of America? ) _

(d) Have Goveérnment considered the effect of the special handicaps to Inc]um.
industry in the matter of cotton and the special advantage to the United King-
dom industry in tha matter of cotton and the resulting benefit of. the price factor
in favour of the United Kingdom? . _

(e) Whkat precautions do (Government propose to take in order to safeguard
the capital and laboir engaged in the textile industry in India against the United
Kingdcw textilz goods which may be dumped in this country through export
credits and -export subsidies in agdition to the ‘advantage shown in part (d)
above! -

The Houourable Sir M. Azizu] Huque: () The answer is in the negative.

(b) The Honourable Member presumably refers to the additional import
duty of one anna per lb. imposed under the Cotton Fund Ordinance, 1942. As -
regards.the objects for which the Fund was created the Honourable Member’s
attention is invited to the Press Communiques issued by Government on the
26th January 1942 and thes20th January, 1942, copies of which I am placing
on ‘the table of the House. .

- () It is understood that undér the United States of®America catton exporé
subsidy programme announced on November 11, 1844, a subsidy of 4 cents
per pound is granted on all cotton exported which is of & staple length of 15/16
inch or less ’ '

(d) If the Honoursble Member is referring to the additional duty of one
arha per*pound on raw cotton imported into India as a handicap, I may point
out that the Indian cotton textile industry is in & position to pass it on to the
consumer. I am not clear to which ‘‘price factor in favour of the United
Kingdom'' he is referring. - .

(! Government are nob aware of the grant of any export credits or >xport
subsidies to the United Kingdom gmanufacturers.

_  «PRESS COMMUNIQUE
RELIEF FOR COTTON CULTIVATOR
Special Pund Created. . -

Ever since the hreach of trade relations with Japan, the Government of Ind} have been
giving close attention to the effects on the cultivator of cotton of ithe cutting off of the
most important markets for certain of the lower grades of raw cotfon produced in India;
and they recently decided to create s special fund which will enable them to -‘undertake
measure for the relief of the situation.

They have in view not merely immediate steps to steady the market by making purchases
of raw cotton of the types concerned as suitable occasion arises, but also. in order to improve
future prospects, arrangements for the financing, in co-operation with the Government of
the Provinces and States concerned, of measures designed’ to assist the cultivator to change
over from short staple cotton tb other more useful crops, whether cottons of longer staples
or entirly different crops, preferably food grains, .

“B. 8. Khehar" -

‘‘Commerce Department.”
#‘Tﬂr Delhi, January, 26, 1942
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) PRESS COMMUNIQURE
COTTON CULTIVATORS' RELIEF FUND
Additional Duty on Imported Cotton

- The Government of-India very recently issued a Press Communique annoancing their
decision to form a special fund to be used for the relief of cultivators of short staple cotton.
The fund is to be created from the proceeds of the additional duty of 1 anna per lb, on.

imported raw cotton which has been impbsed by an Ordinance issued today. .
The ,Government of India wish to emphasise that the accounts of this fund will be kept
separate from the genera! accounts of Government and that the imposition of the duty is a

e, : .
wm’f"fn:‘il:yi::nb:::;;rn is to remove the duty when they are satisfied that the amount in the
fund has become suffic®nt to meet all the liabilities that will be incurred in pursuance of

the objects for which it was created.
“B. 8. Khehar'. .
Commerce Department.
New Delhi, January, 29,1842, -
, Mr, Manu Subedar: Have Government seen the text of the export eredit
seheme and the export subsidy scheme which we saw in the Press?

The Honourable Sir M. Azizul Huque: Yes, Sir.

Mr, Manuy Subedar: 1f the Government have seen it, then may I m_]f what
steps, if any, Government are taking in order to see that the textile industry
in India, however, prosperous it may appear at the moment, will be safeguard-
ed against goods landed very much cheaper than the cost price?

The Honourable Sir M, Azizul Huque: I said once before that immediately
this matter came to our notice, we have tuken all possible active steps not
-only to know the position but also to discuss this position with others who can
discuss this matter with us. I understand the whole question is being discussed
ot the next meeting of the International Cotton Advisory Committee in which
Government will be represented and so fur as I am concerned, the textile
industry, Has not yet made any complaint from the African and Egyptian point
of view, e '

Dr. Sir Zia Uddin Ahmad: While discussing this matter, will the Govern--
ment also take into consideration the consumers interests, because the con-
sumers are now paying three times the normal price which they ought to pay?

The Honourable Sir M. Asxizul Huque: If my Honourable friend will only
read the history of the Industries and Civil Supplies Department forsthe last
fourteen months he will find that it is in the interest of the consumer that
it is functioning. _

®Dr. Sir Zia Uddin Ahmad: But the figures given by the Honoursble the
Finance Member in reply to my question show that the price of manufactured
:ﬁtt‘onhgto;ds is :ve;: now 23 timesh the pmice which prevailed in 1988, and

ouglt the pricé of cotton is much less, ve » pri i ig st
mucl? g'rent,exl?. _ ¢ yet the price of piece goods ig still

® The Honomrable Sir M. Asiznl Huque: If my Honoursble friend had com-

pared the Qnoe which was prevailing in 1901, he would have found the price

to be ten times greater. Surely that is not the basis of comparison.

i Dr. 8ir Zia Uddin Ahmad: Will the Honourable Member please give me a

llre:lsg answer? May I know if anything has been done to reduce the prioe

m The price .level, according to the figures given hy the Honourable the
nce Member is 2} times the price .which was prevailing before.

The Honourable Sir M. Asizul Huque: I am afraid the Honourabl "
. 4 | : e Member
misunderstood thg explnnathn given by the Honourable the Finance Member.
I am here. referring to textiles. Bo far as textiles are concerned, we have
succeeded in reducing the price level at least to balf of what it was in 1048,

Dr, Sk Zia Uddin Ahmad: T was also talking about textiles.
e’
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The Honourabie Sir M. Azizul Hugue: I am saying that we bave reduced:
the price by half. v ‘
Mr. N. M. Joshi: Is it not a fact that so far as textiles- nr_e_concem_ed.
the Government of India, in the Department of Industries snd Civil Supplies,
is a Branch of the Bombay Millowners Association?
The Honourable 8ir M. Azizul Huque: I categorically deny it, and I con-
sider it defamatory if it was said outside the House.

Mr, T. S. Avinashilingam Chettiar: May I kncw when the Government expec§
the subsidised goods to arrive in this country? -

The Honourable Sir M. Asizul Huque: I do not expect subsidised goods
at all, ' .

‘“ BLUE PRINT ” YOR THE FUTURE OF BURMA

686. *Mr. Amarendrs Nath Chattopadhyaya: (a) Will the Honourable Mem-
ber for Commonwealth Relations please make on the floor ofthe House a detail-
ed statement on the ®blue print'’ for the future of Burma?

(b) Is it a fact that the Hooourable Member received a letter from the:
Council of the Imgperial Citizens Association? If so, will the Honourable Mem- *
ber be pleased to state if the letter expresses that the ‘‘blue print’’, if accepted,
“would create mischief and would not be for welfare of Burma nor its happiness?

(c) Will the Honourable Member state all facts regarding this letter, and

ces he propose to take the Central Legislature into his confidence before he
decides on the *‘blua print’'?
! The Honourable Dr. N, B. Khare: (a) The ‘blue-print’ is the report of the
u

rma sub-committee of the Conservative Imperial Affairs Committee, London,

and contains suggestions in regard to the future of Burma. It is not an official
document and does not contain the views either of His Majesty’s Government.
or of the Government of Burma. ’

(b) Yes.

(c) First Part: The letter contains the view of the Council ocia-
tion on the ‘blue-print’. ' o tho tabls of the B

I lay & co f the lette:
for the Honourable Memb ’ Py of the letter on the table of the House

) ) er's perusal. A copy of the letter has been forwarded
to His Majesty’s Ggvernment. ? o

‘ .
Second Part: The ‘blue-print’ is not a matter for the decision of the Gov-
ernment of India and the question therefore does not arise,

-

" Oopy of letter dated the 1st February 1945, from the Chairman, The Imperial Indiam -
Citidenship Association, Sohrab House, 235, Hornby Road, Bombay, to the Secretary to
the Government of India, Department of Commonwealth Relations, New Delhi.

Re. “Blue Print”* for the future of Burma.

I amdesired by the Council of this Association to convey to the Government of Indis
their views on “‘Blue Print’ for Burma which has been prepared by the Imperial Affairs
Committee of the Conservative Party and signed by Peter Macdonald, its Chairman.

2. Briefly the main recommendations of the Committes are :—

. () “When Burma is fully re-occupied there should be a period of reconstruction of fixed
duration.  During this period authority should rest with the Governor, with whom would

immediately be associated a Council of representative Burmans, to assist him in work of
reconstruction.’’ ) .

the end of six years Burma will have “full self-government subject to a treaty on
datg;!‘:sA:nd e;'t:rn:l relationa between the Imperial and the Burmese Governments.”
{c) The Blue - Print Provides for a commercial treaty giving ‘‘ressonable security to
British nationals engaged in the industrial and commercial rehabilitation of Burms.

lan, British firms operating in Burma would be “‘entitled to compensation

m‘i’.&gﬁ rlo:ah.ol? d:maga arising out of the war or the euem‘j‘oecnp.twp but full compensa-

~ tion should only be paid to firms that are willing to restart their operation on s satisfactory
basis,” , ,
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(e) On the subject of Currency, “‘this Committes agree that if the present arrangement
for the management of the Burma currency by the Reserve Bank of India should be terminated
the management of the currency should -be entrusted to an ad Aoc currency aunthority prefer-
ably a2 Burma Currency Board. The link between the Burma Currency and the Indian
rupo: should be maintained in the interest of the close trading relations between the two
countries.” * :

(£) The defence of Burma is an integral part of the defence of . E. Asio and the
necsssary naval bases, military establishment and Air Force stations should be provided for
under the treaty between H. M.'s Government and Burma.” - '

N - ’ SR,

- (g) Phe local defence and internal security will remain a res ibilit
* Government. 4 ponsibility of the Bunm

(k) Every possible faciliby for the training of Burmese parsonnel should be i
Imperial establishments ) P provided in

(i) It proposes the exclusion from the Burmese Dominion of the territories occupied b
the Shans, Chins, Kachins and Karens “‘until such time as they clearly egpress theif desiri
. h jom in'". _ o X !
... 8 Before separatiom from India in 1835, Burma was encouraged Lo helieve that all her
ills were dne to her connection with India. Burmese were told that they were backward
industrially, politically and educationally -Lecause she was a province of India and that if
that state of affairs continued Burma would cease to be Burma. The ‘Qouncil do not believe .
- that Burmese are happy under the Japanese rule but they feel that if (he recommendations
+of the “Blue Print” are accepted, the pre-war artificial prejudices against Indians will
reappear which by no means will contribute to_ Burma’s future weifnre and happiness. Tt will
not help Britain, Burma or India if those who are responsible for the future of Burma are
*mot benefited by past experiences. :

4, The authors of the *“Blue Print’’ have made a deliberate . attempt to placate the
"Burmese at the expense of the non-British interests. They propose to compensate Beri*
- capitalists for all their losses, but the Indians who suffered more than the gritish are n
"to be compensated.  Apparently, according to the ““Blue Print’’ Burma is to be treated by
Britain as her apecial preserve by wiping out legifimate Indian interests in the country.
"Qn a close study of the recommendations it is abundantly clear that its authors are mare
:snxious to keep Burma safe for British vested interests than to do justice to the children
of the soil or tq u.fewsra the rights of British' Indian businessmen and workers who were
‘in Burma before the War.

5. Beveral attempts have been made in the past to elicit a clear and definite declaration
“of policy from the British Government on the Burma question including. of course, the
status of Indians in that country, but no satisfactory declaration has been made so far. If,
“however, the British Government are to’ base their policy on the recommendations of the
“Blae Print!’, the Council have no hesitation in recording that such an.action on their part
will be considered by well-wishers of the British Commonwealth of Wations as violating all
-established standards ©of inter-nationals justice and fair-play. = The British Government
- cannot do worse than to accept its recommendations.

6. The Council of Association understand that negotiations are going én at present between
‘the Government of India and the Government of Burma for evolving an Agreement in
econnection with the suhject of immigration and other vital matlers. he Council would,
:therefore, strongly urge upon the Government of India the peceesity of consulting such
bodies as are interested in all questions connected with the statis and position of Indians in
"Burms before any final Agreement is arrived at and that mo Agreement should be concluded
*in connection with these vifal matters without the approval of the Central Legislative
‘Assembly.

7. The Council fears that persons known to be not friendly towards Indisos in Burma
like Sir A. Watson and others have already started a tirade agminst them. Recently he is
‘reported to have stated :—

“The re-building of Burma is a task beyond the capacity of the Burmese. Bhe will
require expert and financial help. That help must given by Britain. But she fears
Indis might endeavour to help her neighbour in the re-building ©f her industry and agricul-
ture and solomnly declares that any such move on the part of India will be unfair to the
Burmese who in these years of freedom have developed the stronfest prejudice against
-exploitation by Indians.” :

The Council are not aware of the sources of Sir A. Wateon’s inspiration to make such a
startling statement. It seems that he is trying to prejudice British public opinion againat
Indians in Burma, The young Burmese now in India have repeatedly expressed a desire to
‘live on friendly relations with their great mneighbour, India. =~ The Burmese Refugees’
Apssociation recently stated :— s

““We have no desire that the Indians should be kept out merely to give Britain s monopoly
+of the exploitation of the ‘‘undeveloped resources”” of Burma ......... We do not
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desire that Indian capital fofthcoming for employment in Barma should be subject’to any

discriminatory control.” ) )

Both Sir Paw Tun, First Adviser to the Governor of Burma, and U Tin Tut, in Charge
of the Post-War Recoustructidl) Department, have made it clear that they would welcome the
closest ties of alliance and friendship between Burma end India and only recently U Tin
endorsed the public statement made by the Governor of Burma at the Conference held in
March 1944, that there was no intention -of treating Indian business enterprise in Burma
differently from British enterprise. .

India doea not want to exploit Burma for her own selfish interests; she offers her friendly
co-operation for the regeneration of an unfortunate neighbours. 8o far as Indians are-
concerned they do not want any special rights and privileges in Burma. But there is an
ananimity of opinion in the Country that the rights and privileges which Indians will have in
Burma shall in no way be less than those granted to Britishers and other foreigners.

8. It was recently reported that the Governor of Burma and his advisers would shortly
visit England for conference with the Secretary of State for Burma in connection with the-
reconstruction work to be started as soon as Burma was rmnllliered. The Council of
Association feel that India's case should not go by default and that representative I.I'ldl_ll:'ll-
who are fully acquainted with the Indian interests in Burma should be invited to place India's

int of view before the Secretary of State for India who is also the Secretary of Btate for

Urma.

9. Bince the ‘‘Blue Print’” is a policy making document, the Council of the Association
request the Government of India to forward their views on it to H. M.'s Government before
the final policy on the future of Burma is formulated. .

Mr, T. T, Krishnamachari: In view of the fact that there has been & dis-
cussion on this subject in the House of Commons, will the Honourable Mermber
arrange for o similar discussion in this House? .

-The Honourable Dr, K. B. Khare: I will consider the matter.

RICE AND PADDY DESTROYED BY GOVEENMENT IN NORTH BrHAR

537. *Sardar Mangal Singh: Will the Honourable the Food Member please
state:

(8) whether his attention has been drawn to a press interview of Mr. E, C.
Ansouge, Food adviser to the Bihar Government, published at page 2, Coluran
4, of the Hindustan Times, dated the 8th February, 1945;

(b) whether it is a fact, as stated therein that a large quantity of rice and
paddy had been destroyed by the Government in North Bihar;

(c) who purchased this grain, from where, when, and at what price; wko
examined it and passed it as fit and when (please give full deteils); and

(d) whether Governinent have made any enquiries about this matter and
what action they have tuken or contemplate to take in this matter so as to pre-
vent its recurrence ?

The Honourable Sir Jwala Prasad Srivastava: (a) Yes.

(b) to (d). A full statement of facts wds given by the Honourable Mr. B. R.
Ben, Director General of Food in the Council of State on the 15th November,
1944. A copy of the statement is placed on the Library t#ble. .

¢ REecALLING oF MR. K. C. MARINDRA

538. *Mr. Manu Subedar: (a) Will the Honourable the Commerce Mamber
please state if it is a fact tha# Mr. K. C. Mahindra has been asked to wind up
his work and to return to India?

(b) Have Government seen the report in the Press that His Excellengy the
Viceroy does rot like the idea of increased Indo-U. S. A. trade after the war?

(c) What is the policy of Government with regard to trade between India
and the United States of America after the war, and do Government propose
to give an assurance that no restrictions of any kind, direct or indirect, will be
placed on the full growth of such trade?

(d) What is the reason for the continued restriction on provision of dollars
accruing to India from exports to the United Statgs of America for purchase in
that country? '

The Honourable Sir M. Asizul Huque: (a) Yes. The Honourable Member's
attention is invited to the_press communique issued this morning.

(b) Government, have seen the press report referred to by the Honourable
Member, )

B
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(c) 1t is too early yet to envisage the post-war economic conditions that are
likely to influence the trade policy of the gountry. wq'l;he Government will, how-
ever, have the best interests of the country in vie all such matters, k

(d) Shortage of dollars for meeting dollar import requirements of the sterling

untries, ! )
areaxr.l-:? xm:subsdu: May I know whether the prospective trade between India
and the U. S. A. is going to be reduced because the Government of India
have now put an official and not a business man in charge of the purchase
mission ?
» s‘i'l(:o Honourable Sir M. Azizul Huque: I do not agree that putting an offi-
cisl in charge will reduce the business; it might increase. N

Prof. N. G. Ranga: With reference to part (b), what is the actual position
of the Government of India if this particular press statement is not quite
correct? : '

The Honourable Sir M. Azizul Huque: I cannot say: it should be answere
by the Honourable Supply Member or the Honourable Information Member.

Mr, T, T. Krishnamachari: With reference to part (d), is the Honourable
Member aware that Egypt has made a satisfactory provision in regard to the
supply of dollars for her needs from the ‘Empire Dollar Pool’, and is the Hon-
ourable Member going to teke any steps to-persuade his colleague the Finance
. Member to make a similar arrangement for this counfry also? .
‘ The HonOurable Sir M, Azizul Huque: I am not awsare of what arrange-
ments "have been made by Egypt, but we are constantly looking at this ques-
tion to see how better provision can be made, *

Mr. Manu Subedar: May I ask whether Mr. Mahindra was asked to go or
whether he himself offered to go? ‘

The Honourable Sir M. Axizul Huque: The press communique quite clearly
explains that it is & result of the policy which js mecessary that this arrange-
ment has been made. For more details I think my Honourable friend should
agk the Honourable Supply Member.

Mr. Manu Subedar: May I know whether Government do not consider it
wise to refute the feeling which is in this country that this man was asked
to go because he war assisting Indian industrialists to buy machinery in the
U. 8. A., which Government did not approve? : '

The Honourable Sir M, Asizul Huque: I deny the allegation, but I think
the Honourable Supply Member will be able to answer that question,

Hypro-ErLroTRIC SOHEMES

639. *Mr. Manu Subedar: (a) Will the Honourable the Labour Member
]{Le;se? state how many hydro-electric schemes are at present functioninys in

18 e .

(b) What is the amount of power generated by each of them?

(c) How much of this power is used for industrial purposes ?

The Honourable Dr. B. R. Ambedkar: (a) 84'wxcluding privite, industrial and
military installations. '

(b) It is. not possible to give information about individual stations. The

‘tfta‘}”anﬁrgy generated by all the stationg is approximately 1988 million

(c) Aboat 56 per eent.

Hypnro-ELECTRIO ScrEMES
540. *Mr, Manu Subedar: (a) Will the Labour Member please state how
many other hydro-electric schemes have been congidered ?
(b). How ms}gy of them are going to be dealt with by (i) the Government of
India. (ii) the Provincial Governments, and (iii) the Tndian States?
(c) What will be the total horse-power of these schemes?

(d) How many of them have been already sanctioned by the Government
of India? '

-
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(¢) ¥For how 'many of them is machinery ecither under negotiation or under

Ord‘(afr)?What iz the apprbximate date when they are exvpected to function and
msake power available? .
i s will be the first?

ﬁ.ﬁwﬁf? nnle Ambedkar: (a) A large number oft B'Ghemt?s ilia;e
recently been considered ; several of them arc in various s‘t,ages o mfv;ia f: on.
Plant requirements for 31 have so far been notitfied to the Secretary d(:-o s . i

(b) (i) Under the present constitution, development of Hy e G ec -ruf
Schemes falls within the purview of the Provincial Governments. The km(;etf'n‘
ment of India are, however, rendering them su_ch assistance as is las ed for
through the Central Technical Power Board which they- have recent yl set u}:'
for the initintion, co-ordination and pushing forward of electricity dejre opmen
schl{}i?)le:hd (iii). -Of the 31 sohemes mentioned in reply to part (a), -l«t a;'e
being dealt with by Provincial Governments, 18 by Indian States and y
private concerns.

; sroximately 6,70,000.

{((é)) gglmhemcs requiring plant before the end of 1947 have so far been
approved by the authorities concerned.

(e) Seven. _

(f)-Between the end of 1946 and 1949. ) - .

(8) The Mohammadpur Hydro Electric Scheme of the U. P. Governmen
will probably be the_ first to start functioning out of post-war schemes. _

Mr. Manu Subedar:*Is it a fact that the Government of India are unduly
strict with regard to hydro-electric projects which are submitfed fo them from
the Provinces and from the ‘States? .

The Honourable Dr. B. R. Ambedkar: I do not suppose there is any ground
for believing that they are more strict than the necessities of the case require.

Mr, Manu Subedar: By what date does the Honourable Member expect most
of these projected hydro-electric schemes to function? '

The Honourable Dr. B. R. Ambedkar: I said that; between 1946 and 1949.

* ELEOTRIOAL COMMISSIONER’S REPORT '

1541, *Mr. Manu Subedar: (¢) Will the Honourable thc Labour Member
state why a copy of the report produced by.the Electrical Commissioner .with
the Governmeni of India has not been placed in the library of the House?

(b) Hss the Policy Committee. in connection with power, reported? :

(c) If so, will a copy of their report be made available to the Members of
the Legjslature? - s

'rhomnommble Dr. B. R. Ambedkar: (a) Presumably the Honourable Mem-
ber refers to the proceedings of the Technical Power Conference of which the
Electrical Commissioner was the Chairman. The report is under print and o
copy will be placed in the Library of the House as soon as ti® printed cgpieu
become available. -

(b) end (c¢). Presumablv the reference is to the seconq meeting of the
policy Committee held on 2nd February 1945. The Record of the meeting is
being finalised and conies will be placed in the library of the Houre in due
course, The Record of the first meeting of the Committee is already available

in the Library of the House. -

CRRTAIN ORDWR OF THE RATIONTNG CONTROLLER, DELM

542, *Bardar Maneal Sinsh: (a) Will the Honourable the Fond Memher
please state if his attention has been drawn to the issue of the Daily Tei, dated
the 2nd Februarv, 1945. civine news about the circulation of an order bv the
Rationing Coniraller. Delhi. reanirine overv ‘‘estnblishment’’ hnldine” mtion
permits to dencrit security either in eagh or in the shape of National Saving
Certificates not later than the 10th Wehenare, 1045, and to gien an ngreement
on a one rupee judicial stamn. which arresment ia not enclosed with tha said

tAnawer to this Juestion laid on the table, tMe questioner having exhausted his quota.
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order although it is written in the said order that the agreement is appended
herewith ?-
(b) Is he aware of ‘the public opunon 1ef‘mdmrr the validity of the order
referred to in part (a) above?
d(c.g) Will he please state the action that Le proposes to take against this
order? -

The Honqurable Sir Jwala Prasad Srivastava: (s) Yes.
(b) I have seen some criticism in the press,
(¢) The matter is under examination. ‘-

CLERICAL STAFF OF CENTRAL RESEARCH INSTITUTE, KASAULY

543. *Mr. Ananga Mohan Dam: (a) Will the Secretary for Education,
Health and Lands be pleased to state the present strength of the clerical staff
of the €entral Research Institute, Kasauli, and the present scale of their pay?

(b) Is the present scale of pay the result of & fresh revision or an amalgama-
tion of the three previous grades?

(c) When were these three grades sanctioned by Government? Were they
originally separate or on a time-scale of pay? And if in the ldtter case, why
were a good many clerks not allowed to continue after rench.mg the maximum
of their lower grades?

(d) How many of these clerks had to stop without getting any increment
and for how many years?

(e) Was this gnct taken into consideration while fixing pay at the time of
amalgamation of the three existing grades? Was any representation made by
the lagg‘neved members to the Director in this connegtion? If so, with -what
result?

(f) Do Government propose to do something to make good the loss sustained
by them as a consequence of the stoppage of their increment?

Mr. J. D. Tyson: (a) A statement showing the required information is laid
on the table of the House. .

(b) The present scale for clerks is the result of amalgamatmn of three sepa-
rate grades “which existed previously.

(c) The three grades for old -entrants were sanctloned in 1920 and those for
new entrants in 1934. These grades were originally separate. The last part
of the question does not arise.

(d) Sixteen clerks (mcludmg two now retired) received no increments for
periods ranging from 1 year and 9 months to 16 years and 9 months, up to

98th February, 1942, when the scales were amalgamated.
(e) Information is being obt.nmed and mll be laid- on the table of the

House in ‘due course.
(f) There was no stoppage of increments and no question of compenaahon
for loss arises.

Emgmanl showing the present aMmgih of the clerical staff of the Ueniral Research Inastitute
- Kasauls, and the present scales of pay,

Permanent staff Pay for old entrants Pay for new entrants

1 Office Buperintendent . 200—10—300 . 180—10—240.

1 Head olerk . . . 120—8—200 110— 5—180.

20 Clerks . . . . 50—2—70 EB—3— 45—2—65—EB—3—
86—EB—5—110 80—EB—4—100.

LT Temporary staff

4 Clerks . . . . 60—3—76

1 Btenographer . . . 100—5—175 ' .

OvER-TIME PAY FOR STAFF OF CENTRAL RESEAROH INSTITUTE, KASavLr

544. *Mr. Ananga Mohan Dam: (a) Has the Secretary for Education,
Health and Luands sanctioned any over-time pav for the staff of the Central
Research Institute, Kasauli, and is that applicable to all members? .

(b) Why is it not sanctioned for*the ministerial staff?
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(c) Is the staff entitled to work over-time after ‘the prescribed hours? If so,
what are the daily timings and duration of such periods every month?

(d) Do Government propose to give reasons for sanctioning over-time pay for
‘one section of the staff and ignoring others in the same buildings?

(e) Is there any new unified time-scale of pay sanctioned by Government
for its personnel which may be availed of by the permanent staff? _

©  Mr. J. D. Tyson: (a) A consolidated over-time pay equivalent to twenty-

five per cent. of basic pay has been sanctioned for all non—mimsteru%perma-
nent pensionable and non-pensionable superior establishment, and aM perma-
nent inferior establishment,™ temporary staff and inferior servants paid fram
contingencies. - :

(b) and (d). The-nature of their work is different.

(c) The steff is required to werk over-time as and whe'n the state of woyk
makes it necessary. I§ is not possible to give information regarding daily
tinings and duration of periods during which over-time is- worked as . they
vary from time to time. - _ . )

(e) A unified senle of pay has been sanctioned for temporary Central Gov-
~ernment clerical employees working in certain places. In places where the
unified scale is applicable permanent staff have the option to elect to draw it
for the time it is in force. i i _ .

" HriLL ALLOWANCE FOR STAFF OF CENTRAL RESEARCH INSTITUTE, KasavLx

545. *Mr. Ananga Mohan Dam: (a) Will the -Secretary for Tducation,
Health and Lands please state whether there is any hill-allowance sanctioned
_ by Government for its employees in Kasauli? ¥s that also allowed to the staff
of the Central Research Institute? Has any representation been made to
Government and with what result? . .

(b) Is there any hill-allowance for those stationed in Simla? If so, why
there is no such allowance for those in Kasauli? '

(c) How do the prices of essential commodities and the ‘cost of living in
Kasauli compare with those in Simla? - '

Mr. J. D. Tyson: (a) and (¢). The information is being collected and a
replyv- will be laid on the table of the House in due course. .

(b) The staff of certain -offices of the Government of India classed as
migratory are entitled to allowances when in Simla. The staff of the Central
Research Institute at Kasauli, not being migratory, is not entitled to those
allowances. ..

ASSOCTATION OF STAFF OF CENTRAL RESEARCH INSTITUTE, KASAULI

546. *Mr. Ananga Mohan Dam: Will the Secretary for Education, Health
and Lands please state whether there is any association of the staff of the
Central Research Institute working for the benefit of its employees? Did the
- staff ever apply to the Director for permission to start such an association?

Mr. J. D. Tyson: The reply to the first part is in the negative and to the
second part in the affirmative. _
Housk-RENT AND WINTER ALLOWANCES FOR STAFF OF CENTRAL RESEARCH INSTITUTB

: - KasavLr
547. *Mr, Ananga Mohan Dam: Will the Secretary for Education, Health
« and Li#nds please state whether there is any. house-rent allowance or winter-
allowance sanctioned by Government for the staff stationed in Simla? If so,
is it also allowed to the staff of-the Central Research Institute at Kasauli?

.Mr. J. D. Tyson: The answer to the first part iz in the affirmative and to
the second part in the negative.

, INoowe AXD EXPENDITURE OF CENTRAL RESEARCH INSTITUTE, KASAULI

t548. *Mr. Ananga Mohan Dam: (a) Will the Secretary for Education,
Health and Lands be pleased to state the present income and expenditure. of
the Central Research: Institute at Kasauli? '

(b) If there.is a surplus, will Government consider the proposal to revise

'I'Ans’w to this question laid on the table, the questioner having exhausted his quota.
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the present scale of-the staﬁ in order to bring it to the ‘level of the other
attached offices of the Central Government?

Mr, J. D. Tyson: (s) A statement showmg the receipts and expenditure
of the Institute for 1943-44 is laid on the table of the House.

(b) No. The pay of the staff is fixed with reference to the nature of their
work and responsibilities and not with reference to the financial resulte of
the working of the Institute. .

Slatcmcnﬁhon ‘ing the receipls and expenditure of the Central Research Institule,r Kasauli, for-
the year 1913 44
. ' “Ra.
Total income _ . . . . . . . 12,04,712
Total expenditure . . . . . . . 4,717,689

INDIAN MiNiN¢ ENGINEERS (GEGLOGICAL SURVEY) AT KoDARMA

549, *Mr, Ram Narayan Singh: (a) Will the Honourable the Labour Mem-
ber be pleased to state the total number of Indian Mining Engineers employed -
under the Stores and Purchuse Section of the Geological burvey of India since-
1943, at Kodarma and their sgale of pay?

(h) Is it u fuct that the cuses of Indian Mining: anmeena for increments
have never been considered, though the work done by the Indian Mining
Engineers is of the same mature as that done by the European Mining
Engineers whose cases huve been recommended for increment by the Super-
visory Field Officer?

(¢) Is it & fact that none of the European Mining Engineers had any pre-
vious experience of Mica mining and still they have been entrusted with the -

- task of giying ibstruction to the various mica mine owners as to how fo
develop the imica mines? N ’

(d) Is it u fact that the Indian Mining Engineers though with better ex-
perience of Mica mining draw only Rs. 450, whercus European mining
Engineers draw Rs. 800 or in some cuse Rs. 1,200? Will Government be

_plessed to state the reasons for this discriminatory treatment?

(e) Is it a fuct that Government issued an order to the Director, Geological
Survey of India. to suggest the name of some Indian Mining Engineers for -
the post of Supervisory Field Officer ut Kodarma in 1948? Will Govern- -
ment be pleased to lay on the fuble the recommendations of the Director,
Geological Survey of Tndiu, regarding the above?

~ (f) Will Government be pleased to state the reasons, in detall which led
to the appointment of a European~with only two years experience of mica .
factory.work, us Government Inspector of Mica though there were Indians with
twenty years of experience of mica factory and their cases were even recom-
mended strongly by Mr. F. 1" Watts, an American member of the Mica
Mission ?

The Honourable Dr. B. R. Ambadkar (1) Yive Indian Officers since 19438.
At present 3 Indiun Officers—Scale of pay Rs. 200—15—500.

{b) No, the Government of India have sunctioned a time-scale of pay for
all mining, engineers,

"(¢) No. The European Mlnm,rz Engineers ure University tralned Mining-.
Engineers and have had very considerable and wide experience of mining, the
principles and application oi whieh sre no dfferent for ml(a than for any
other minéral.

(d) No. The puy of Mining Engineers is fixed with reference to their-
qualifications, experience and previous conditions of service which vary. with
individuals. 1f European Mining Engineers draw higher rates of pay it is
on accouni of their greater experience and responsrhfﬁﬁles

(e) No. The latter part of the question does not™ arise.

(1) The Government of Indin have made the appointment after taking mbo-
-congideration all the factols, and thev have no information regarding Mr. Watt's
recommendations, N
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Mr. T. T. Krishnamachari: With reference to part (c), may I know if the
. Honourable Member has been in any mica mine himself?

The Honourable Dr. B. R. Ambedkar: Of course I have.

Mr. Ram Narayan 8ingh: With reference to the Honourable Member s reply
to part (d), how is it that one Mr. Crossfield has got an increment of Rs. 700
in a period of two years, in preference to more qualified Indians?

The Honourable Dr. B. R. Ambedkar: I have said that the Europames have
better qualifications than the Indians.

IMPORTATION OF FOREIGNERS TO ARCHAROLOGICAL DEPARTMENT

550. *Mr. K. 8. Gupta: (a) Will the Becretary for Education, Heslth and
Lands please state if it is a fact that o number of Europeans and Foreigners
are being imported and new posts being created in the Archaeological Depart-
ment of the Government of India? If so, how many of them are (i) English-
men, (ii) Australians, and (iii) South Africans? o e

(b) Is it a fact that Mr. Dermot Casey, has been brought over here from
Australia to take charge of the school run by the ArcRaeological Survey of India

"at Taxila? If so, what are his qualifications, special or otherwise?

(c) Is it not a fact that several Indians are best fitted to hold the job which
is in the charge of Mr. Dermot Casey? .

Mr. J. D. Tyson: (a) No. : \

(b) Mr. Dermot Casey was appointed temporarily for. six months from the
15th Beptember to assist the Director General in conducting the school of
technical archaeology for Indian students at Taxila. Mr. Casey has wide
experience of modern methods of archaeological excavations and has previously
been associated with the preseht Director. Genersl in the conduct of excavatisns.

(¢) No Indian with the necessary experience in modern archaeological
methods was available.

Mr. J. D. Tyson: I would like to add that there is another European
officer working at Taxila in an honorary capacity.

Mr. K. 8, Gupta: Is Mr. Dermot Casey the younger brother of the Gover-
nor of Bengal? :

Mr. J. D. Tyson: I understand that he is. -

Prof. N. G. Ranga: How meny Indians he has superseded ?

Mr, J. D, Tyson: I should like to add that the Governor of Bengal had:
nothing to do with the appointment. ) '

Mr. T. T. Krishnamachari: Except by way of a psychological pressure !

AIrR SURVEY BY AROHAEOLOGIOAL DEPARTMENT : ’

6551. *Mr, K. 8, Gupta: (a) Will the Secretary for FEducation. Health and
Lands please state if it is a fact that an air sutvey was made by the Archaeolo-
gical Department? If so, when was the survey conducted? '

(b) Ts there any report of the air survey made? If so, would it be pldced
on the table of the House? '

(c) Is it a fact that several new sites of the famous Megalithic remnins in
Madras are revealed by such survey? Will Government improve the sites of
the famous Megalithic remains to attract people from far and near to appreciate
the historical and pre-historical geography of India?

Mr. J. D. Tyson: (a) to '(c). Informatipn has been called for and will be
furnished to the House when received.

STEPS FOR SAFEGUARDING INDIAN INTERESTS IN BURMA TRADE

{652. *Mr. Manu Subedar: (a) What steps bas the Honourable Member
for Commonwealth Relations taken to safeguard the interdsts of Indian
merchants in the Burma trade?

(b) Is it.a fact that the Burmese territory liberated- from the enemy is
under military control? : .

tAnswer to this question laid on the table, the questioner having exhausted his quota.
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(¢) Is it a fact that European merchants are getting every kind of facility
to visit the place and to organize’ business, whereas Indian Merchants and their
agents are not given the same facilities?

(d) Have Government. accepted the ‘‘Blue Print for Burma'' according to
which there is going to be a deliberate attempt to exclude Indians from the
trade of Burma as far as possible?

(e) What trade facilities have so far disclosed themselves?

(f) Have Government made any survey of the same? -

(g) Have they received any report? If so, will they circulate this report to
members. of the House? ' : .

(h) Do Government propose to grant facilities for an authoritative deputa-
tion of the Federation of Indian industry and commerce to visit liberated
Burma with a view to submitting to Government proposals for possible trade?

The Honourable Sir M. Asizul Huque: (), (e), (£), and (g). The Honourable
Member’s attention is invited to the reply given in this House on the 2lst
February 1945 to part (d) of Mr. Amarendra Nath Chattopadhyaya's starred
questior No. 448, ‘regarding trade with liberated parts of Burma.

(b) Yes, 8ir.

(c) No, Bir. . :

(d) The ‘“Blue Print for Burma' is not an official document and the
question of its acceptance by the Government of India does not arise.”

(b) Conditions in' the liberated areas are not at present sufficiently stabilised
to permit entry of representatives of private trade.

OVAL OF BoOKs AND MANUSORIPTS FROM IMPERIAL LIBRARY, CALCUTTA

563. *Mr. K. 0. Neogy: () Will the Becrotary for Fducation, Health and
Lands be pleased to state. whether rare and valuable books and munuscripte
belonging to the lmperial Library were removed from Calcutts as a precaution-
ary measure? If so, when and _where were they removed and how many are
they in number?

(b) In whose immediate custody are they being kept, and is proper care
being taken of them for their preservation in a good condition?

(c) Are they available to scholars? If so, on what conditions?

(d) Have these books, etc., and the condition of their storage come under
inspection from time to time since their removal from Caleuftta, at the hands
of any responsible officer of the Government of India not immediately con-
nected with the Imperial Library? If so, who have made these inspections
and when, and what reports have been made about the condition of these
books and manuscripts? S,

Mr, J. D. Tyson: (a) Yes. The inost valuable publications of the Library,
numbering about ten thousand, were removed from Caleutta in February 1942
as a precautionary measure and deposited with the Aligarh Muslim University
for safe custody. o :

(b) The books are in the charge of the University Authorities. The Govern-
ment of India have taken necessary measures for their proper care and preser-
vation. T

(¢) Not at prerent. The latter part does not arise.

(d) No inspection of the books has been carried out by any officer of the
Government of India not connected with the Imperial Library. This is the
responsibility of the Imperial Librarian_and he pays periodical visits to Aligarh
for this purpose. :

Mr. K, 0. Neogy: The Honourable Member has said that the Government of
India have taken necessary steps for the proper care and preservation of these
books. May I know what these steps have been?

Mr, J. D. Tyson: Yes, I am glad to give the Honourable Member the
information he has asked for. They are at present contained in some 800
boxes lined with.galvanized sheet soldered at the top to make it air-tight and

each box contains from three to five pounds of naphthalene balls as a safeguard
against insects. ‘
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- . K. 0. N : Do I take it then that the books have remamed in their
-ori g?lllfﬂ conditfio:)ig the last three years; and if so, will the Honourable Mem-
ber be pleased to assure this House that the condition of packages is sufficiently
air-tight to protect the books against deterioration.

Mr. J. D. Tyson: I understand that that is so. I am not prepared to say
that none of them have been apened. I think'it is possible that occasionally a
book has had to be taken out, but I understand that the packing is in excellent
con%:oz;.’r Zia Uddin Ahmad: Is the Honourable Member aware of the fact
that these books, which are kept in the Aligarh University, are examined perio-
dically—every month—by one officer of the Imperial Library, an officer of the
University Library, and one other officer to see that the books are properly
kept. A report is given periodically. . _

Mr. J. D. Tyson: I was not aware that it is done once a month, but general-
ly what the Honourable Member says is correct. s

Mr. K. 0. Neogy: Do I take it that all the packages are opened once &
month? - ]

Mr, J. D. Tyson: Certainly not. .
Dr. Sir Zia Uddin Ahmad: Packages cannot be opened every month; they

are carefully examined from outside. .

Mr. K. C. Neogy: Only the outside of the packages are examined: is that
the position? '

Mr. J. I}, Tyson: Yes, Sir. : -

Mr. K, 0. Neogy: Is the Honourable Member prepared to accept the res-
ponsibility for any deterioration that may take place as a result of the attitude
- of the Government in this matter? . '

Mr. J. D. Tyson: The Department certainly accept responsibility in this
matter. *

Mr, K. C. Neogy: Will the Honourable Member depute an expert to find out
by opening some of the books at random as to whether the books have already
not deteriorated ? \ -

Mr. J. D. Tyson: I am not prepared to do so. We are perfectly satisfied,
?’?)d we hope that very shortly we shall be able to return the books tp the

1brary. : )

Sir Muhammad Yamin Khan: May I ask if the Honourable Member will
consider sending these books to Delhi instead of to Calcutta? :

Mr. J. D. Tyson: That raises » different matter. The Imperial Library is
located in Calcutta, and I think we should certainly return them to the Impe-
rial Library at Calcutta. .

Sir Muhammad Yamin Khan: The Imperial Library was located at
Calcutta because the Government of India was located there. Now that the
Government of India have shifted their headquarters to Delhi, will the Honour-
able Memher consider shifting the Imperial Library also to Delhi?

Mr. J. D. Tyson: -That raises quite a different question.

Mr. K. 0. Neogy: When does the Honourable Member expect to return the
books to the Library? "

Mr. J. D, Tyson: It is in the hands of the Governing Body of the Tmperial
Library and I believe they had a meeting yesterday. This was one of the items
on their agenda, but what they decided I do not yet know.

Rioe AND WHEAT SUPPLIED TO BENGAL GOVERNMENT FOR CALOUTTA

‘564, *Mr, Amarendra Nath Chattopadhyaya: (a) Will the Honourable the
Food Member be pleased to state the total quantity of rice and wheat supplied
by the Central Food Supply Department to the Bengal Government forgsupply
to Calcutta proper and industrial centres attached to Cslcutts in 1943-44 and ab
what price? _

(b) Will the Honourable Member be pleased to state the total quantity of
eus and aman paddy purchased and made into rice or rice purehased by the
Government of Bengal in 1943-44 and at what price? -
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(c) What surplus was left after a. year's consumption by Calcutta consumer
and Bengal consumer of rice at the end of December, 19447

(d) What is the quantity of aman rice, purchased by the Government of
Bengal in January and up to the 15th February, 1945?

The Honourable Sir Jwala Prasad Srivastava: (a) Supplies of rice and wheat
to Bengal arranged by the Central Government were as follows:—

235,470 tons of rice between 1st November 1943 angd 2nd November 1944;
and 480,127 tons of wheat between 1st April 1943 and 80th April 1944, I
regret that 1 cannot undertake the compilation of a statement of prlces. as
these varied considerably according to the season. and the source of supply.

(b) The total guantity, in terms of rice, purchased by the Bengal Govern-
ment during 1944 was over a million tons. Details about the varieties purchas-
ed and the prices are not available.

(c) The total stocks in the hands 'of the Bengal Gnvemmpnt at the end of
1944 was over half a million tons.

(d) The Honourable Member will appreciate that it is not in the publie
interest to ‘disclose this information at this stage in the season.

" DisposaL oF SurPLys Rick wiTH BENGAL GOVERNMENT

‘*Mr. Amarendra Nath Ohattopadhyaya: (a) Is the Honourable the
Food Member aware of the fact that the Government of Bengal is in a position -
and desire to ewport the surplus rice out of Tndia, if pePmitted?

(b) Will the Honourable Member be p]eaﬂed to state if rice or paddy in
mofussil has been purchased by the Government of Bengal at the rate of Rs. 4
and Rs. 5 per maund, at the most? If so, does he propose to reduce the price
of rationed rice from Rs. 16-4-0 to Rs. 9 from the next month?

(¢) What steps is the Honourable Member contemplating to take to reduce
the price of rice all over Bengal and does he propore to fix the price according
to the quality- of rice? .

The Honourable Sir Jwala Pl‘lud Srivastava: (a) The answer is in  the
negative, .

(b) and (¢). I am not aware that purchases have been made at the price
quoted. The issue prices of certain coarse varieties of rice have already been
greatly reduced and the question of fixing pricgs according to quality is under
consideration.

SOI{IDU'LID CasTBS EMPLOYEES OF CENTRAL PUBuc WORKS DEPARTMENT

_ 556. *Mr, Plare Lall Kureel: Will the Honourable the Labour Member be:
pleased to state:

(a) the number of members of the scheéduled castes employed in the Central
Public- Works Department as Executive Engineers, Sub-Divisional Officers and
Bubordinates in the permanent, temporary and work-charge staff, separately;

(b) whether it is a fact that none of the temporary incumbents of the posts
of Subordinates belonging to the members of the scheduled castes were confirmed
as permanent staff during the year 1944; and .

(c) what measures GGovernnfent propose to take to secure a fair representation
of the members of the scheduled castes among the permanent staff of the Central
Public Works Department? .

The Honourable Dr. B, R, Ambedkar: (a) and (b). The number of perma-
nent and temporary Executive Engineers in the Central Public Works Depart-
-ment is 12 and 55 respectively. Two of the temporary Executive Engineers
are members of the Bcheduled Castes. There are no officers of that community
among the permanent Executive Engineers and there are no posts of Executive
Engineers horne on the work-chnrged esgablishment.

The rest of the information required by the Honeurable Member is not readi-
Iv avaidable. Tt is being collected and will be supphéd to him «as soon as pos«
sible. - ’

(c) Under the orders regarding communsal representation in the Public ser-
vices, one out of every twelve vacandies (other than vacancies filled by promo-
tion) is set aside for membersof the Bcheduled Castes. These orders,” which

®
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are generally applicable to all classés of poste in the Central Public Works
Department will sgeure a fair representation for members of the Scheduled
Castes, in that Department,.

" Dr. Sir Zia Uddin Ahmad: May I ask whether the Scheduled Castes ars
reckoned as one of the minorities so that their share comes from 33 per cent?

The Honourable Dr. B. R. Ambedkar: They are a separate category,

Dr, Sir Zia Uddin Ahmad: Then if you put them in a separate category,
how will the percentage of 83 per cent., reserved for minorities, be affected by
this category?

The Honourable Dr. B. R. Ambedkar: It is not affected at all; it is quite
npart from that.
“ RE-PUBLICATION OF THE * NATIONAL HERALD "

567. *Mr. Sri Prakasa: Will the Honourable Meémber for. Industries aund
Civil Supplies please state:

(2) whether any application was received by Government from the Managing
Director of the National Herald of Lucknow, asking for permission to resume
publication of the paper; . .

(b) if the Government of India did actually grant the requisite permission
and even allotled a quota of newsprint; '

() if it is a fact that the communication conveying the said news was
stopped by the United Provinces Government who insisted on the recongidera-
tion of the matter by the Government of India; and if the previous permission
was thereupon cancelled; o :

(d) what exactly the considerations were that impelled Government finally
to withhold permission ; " C .

(e) if it is a fact that the National Herald had suspended publication volun-
tarily in 1942 and that no orders were made against it by the Govexament of
the United Provinces; and _ o

() if Government propose to reconsider their decision in this matter?

The Honourable Bir M, Azizul Huque: (a) Yes.

(b) and (e). No, . .

(d) Government regret that it is not in the public interest to give the infor--
mation asked for.

(e) Yes,

(ﬂ NQ‘ = . .

Mr. Sri Prakasa: May 1 know if the Honourable Member's Department is
interested in the politics of u paper or in the amount of newsprint available?

The Honourable Sir M. Azizul Huque: We are not interested in the policy
of the paper. The system followed is that-we are not only seeing to the paper-
position but also to the opinion of the different authorities who are responsible
for the provincinl administration. 1t is as a result of a consideration c¢f all these
factors as also from time to time taking the advice of the Newspaper Advisory
Committee that decisions are taken on such matters.

Mr. Abdul Qaiyum: Is it a fact that the Government of India decide the
muatter, like the one mentioned in the quéstion, for themselves, or do they fal-
low the advice given by the Provincial Government? o

The Honourable Sir M. Azizul Huque: When referring to any special ques- Py
tions, onr poliey has been to consult the Province in which the newspaper is
published as also to consult from time to time on such matters as are brought .
before the Newspaper Advisory Committee, and as a result of all these consulta-
tions decisions are taken.

Mr. Abdul Qaiyum: May I know whether in this matter the Government of
the United Provinces brought pressure on the Government of India not to per-
mit the paper to resume publication?

The Honourable Sir' M. Azizul Huque: There was no pressure but cerainly
the views of the Provincial Government are always considered.

Mr. 8ri Prakasa: At what stage during the correspondence did the United:
~

Provinces Governinent come in?

1 -
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The Honourable Sir M. Azizul Huque: I-am not prepa.red to disclose the
details of the views received from the Province.

Mr. Abdul Qaiyum: Was the a,d\rlce received by this Government based on
political considerations? -

The-Honourable Sir M. Azizul Huque: It is not for me to answer beyond
what I have said.

NewsPAPER CONTROL ORDER AND NEWSPAPERS ALLOWED TO START OR RE-APPEAR

558. *Mr. Sri Prakasa: Will the Honourahle Member for Industries and
+ Civil Supplies please state:

(8) the number of newspapers not in existence or having suspended publica-
-:tion before the Newspaper Control Order was promulgated, that have been allow-

ed to start or re-appear after the said order;

(b) the number’ of papers ‘that applied for- permlssmn to start or re-appear,
- and to whom such permission was refused; and

(c) the reasons that led Government to decline to give permission in each
- case?

The Honourable Sir M. Azizul Huque: (a) 90.

(b) and (c): Collection of the information asked for will involve an expendi-
ture of time and labour which Government do not consider justified in present
conditions,

Mr. 8ri Prakasa: In view of the Honourable Member s reply to parts (b) and
{¢), am 1 to take it that the figures are very very large?

" The Honourable Sir M. Azizul Huque: As regards the papers that have
asked for permission to restart, ] may state that immediately the paper short-
age began, there was a demand all over India to start papers.

Prof., N. G. Ranga: With regard to parts (b) and (c) were the views of the
Newspaper Advisory Comniittee sought in regard to the special applieations
made for newsprint? . -

The Honourable Sir M. Aziznl Huque: Not in every. case.

- Prol. N. G. Ranga: What was the advice ,rendered by this Commitfep in
- regard to the National Herald ?
The Honourable Sir M. Azizul Huque T am not prepared to dlsclose the
nature-of the advice received by Government.

Mr. Abdul Qaiyum: May I know whether the grounds on whn(,h the permis-
sion is refused include political considerations?

The Honourable Sir M. Azizul Huque: No, Sir.
REMOVAL OF THE S16N BOARD OF THE ‘‘ NATIONAL HERALD "’

550. *Mr. Sri Prakasa: Will the Honourable the Food Member please state:
(a) if the Regional Food Controller of Lucknow has his office in the same
building at Lucknow as the Associated Journals, Limited, the proprietors of the
National Herald;
(b) if the Food Controller asked the Sign Board of the National Herald to be
- removed ;
(e) if it was pointed out to hini that under the Tndian Companies Act, it
was essentinl for a company to have such n board on its premises;
(d) if the provisions of the Defence of India Rules were used- in order to
requisition more rooms in the said building and get the Notice Board removed;
(e) if Government will inquire whether these rooms were needed for the
Food Controller’s Office; and
(f) if they propose the delwermg back of the rooms and the putbing up of
“the Sign Board ?
The Honourable Bir Jwala Prasad Srivastava: (a), (b), (c) and (d). The Gov-
ernment of India have no information.
(e) and (f). The Regional Food Controller ig an officer of the Pr0v111c1a1
- “Government, and not of my Department.
Mr. Abdu} Qalyum: May I know if the Government have called for informa-
-tion after this question was regeived? N

-
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The Honourable Sit Jwala Prasad Srivastavai No, Sir. We have no con-

" cern in the matter. -

Mr. Sri Prakasa: Moy I'take it that as the - Department does not funetion
in the Province at all? “Is it not a fact that the Previncial authorities derive
all their authority from the Honourable Member? :

The Honourable Sir Jwala Prasad Srivastava: No, Sir.

Inrhonvcnou or Excrisa MEproM 1IN HiGHER SECONDARY CLASSES IN DELEI

1560. *Mr, Kailash Bihari Lall: (a) Will the Secretary for Educat.iqn, Health
and Lands please state whether it is a fact that with the introduction of the
new educational scheme in the schools of Delhi, the medium of instruction im

the Higher Secondary classes has been changed into English?

(b) Are (4ovemmen1{';e aware that tho:h Delhi vainc; Teachers’ Association had

ed a resolution protesting against this innovation -
pas?cil Are 'Govemn‘lljent atv]ffra %:hﬁt the Board of Higher Secondary Education
had also passed a resolution to the same effect in support of the one passed by
the Delhi Province Tehchers’ Association, which ultimately received the sanc-
tion of the Chief Commissioner, Delhi? ) .

.(d) Are Government aware that the Superintendent of Education has not
given effect to this resolution so far? . ) ‘ _

(e) Do Government propose to give consideration .to the resolutions of the
Delhi Province Teachers’ Association? '

Mr, J. D. Tyson: (a) No, Sir.

(b) Does not arise. ) i

(¢) The Resolution passed by the Board of Higher Becondary Education,
Delhi, related to a change in the medium of examination and not that of
instruction. This resolution ultimately received the sanction of the Chief Com-
missioner, Delhi,

(d) The Resolution was subsequently reconsidered and~ amended by the
‘Board. It is being given effect to in connection with the examination of 1949.

(e) Resolutions of the Delhi Province Teachers’ Association are given due
consideration’ by the Central Government.'

. SYLLABUS FOR SECONDARY CLASSES IN DELEI
1561. *Mr, Kailash Bihari Lall: (a) Will the Becretary for Education, Health

LY

~and Lands be pleased to say if it is mot a fact that the syllabus prescribed for-

. the teaching of secondary classes in Delhi is spread over -three years without

specifying any particular portion of the syllabus for the different years?

(b) Is it a fact that the Education Board of Delhi have laid down that only
M. A.'s-can teach in the highest of the secondary classes, that is, in class XI,
and that a graduate teacher can teach only up to classes IX and X?

Mr. J. D. Tyson: (a) Yes, except for those subjects where it has been con-
sidered necessarv to prescribe syllabuses on a yearly basis.
(b) Yes. '

MrxMUM QUALIFICATIONS OF TEACHERS FOR Crass XI v DeLar

1562. *Mr, Kailash Bihari Lall: (a) Will the Secretary for Education, Health
and Lands please state whether Government are aware that at the end of the
rules framed by the Recognition Committee of the Bpard of Higher Becondary
Education, Delhi, regarding the minimum qualifications of teachers for Higher
Becondary class, there is a note to the effect that old experienced graduate
teachers fulfilling certain conditions should be considered competent to teach
class XI in schools?

(b) Will Government be pleased to state the number of Head-masters and
teachers entitled to the privilege under this exemption ‘note’ and the humber of
those who have actually been granted the exemption in various subjects other
than ‘Physical Science’ amd ‘Lower Mathematics’? :

(c) Are Government aware that the Education Board, Delhi, insists on the
school managements making new appointments of M.A.’s and M.Be.’s for. ~lass

tAnswer to this question laid on the table, the questioner being absent.
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XTI even though such schools have on their staff graduate teachers who duly fulfil
the conditions laid down in the exemption ‘note’ aforementioned ? LT

(d) If the answer to (c) is in.the affirmative, do Government propose .
instruct the Education Board not to compel such managements to make new
appointments? .

Mr, J. D, Tyson: (a) Yes. o

(b) The maximum number of graduate teachers who could be considered for
“this concession was 60. Of these 26 have been granted exemption under the
rule, :

(¢) Yes, whenever the Board consider it necessary. Exemptions are grant-
“ed at the discretion of the Board; the ‘note’ referred to by the Honourable
Member is permissive and not obligatory.

(d) Government do not consider it necessary to issue any instruétions to the
Board in the matter, .

LicENOE TO TAIMAHAL PrcTURES OF BoMBAY

568. *Mr. Mubammad Aszhar Ali: (a) Will the Honourable Member for-

Industries and Civil Supplies be pleased to state on what grounds he has given

. licence to one Tajmahal Pictures of Bombay, when this concern had already
closed ite business and even offices in March 19427

(b) Is it not a fact that several Producers having produced pictures in 1942
-are still waiting in suspense for their license from his Department? = If so, which
-are they?

(¢) Does his Department consult the Film Production Licence Sub-Committee
of Bombay before allotting the raw film to Producers? If so, how many cases
" are sfill pending such disposal? _ ,

(d) Is it a fact that a licence has been given to one Sadhana Bose, who has
never produced a single picture? If so, on what merit:?

(e) How many cases have been recommended by the Film Production Licence
Sub-Committee of Bombay and submitted also through the Government
Nominee of the Advisory Committee to-his Department for licensing, and which

- are they? ' '

The Honourable Sir M. Azizul Huque: (o) As for as our information go, Taj-
mahal Pictures 'did not stop their business from March 1942 onwards. They
were granted a licence because Government were satisfied that they could not
actunlly produce a picture after their last picture in February 1942, despite
their active intention and preparatory action for doing so and that considerable
hardship would be caused, if a licence was not granted to them.

(b) First part: Film licensing is based on production record of producers in
financial years and not calendar years. If the Hondéurable Member is referring
to that part of calendar year, 1942, which falls in the financial year, 1942.43,
the reply is in the negative. If on the other hand, reference is to,that part
which falls in 1941-42, it is not possible' to meet the requirements of pragucers

_of thie class as & whole in view of the insufficiency of raw stock. The producers
concerned have already been informed of this and therefore the question of
issuing licences to them is not pending in the Department.

Second part: Does not arise.

(¢) Firat part: Tt-is presumed that reference is fo the Film Advisory Com-
mittee. This Committee is_consulted from time to time on matters pertaining
to the film industry as a whole including the general question of allotment of
‘raw films to producers, arising out of the working of the Film Control Order.

Second part: The question is not clear to me.

() First part: Yes. . :

Second part: On Mrs. Sadhonp Bose's merits as a well-known danseuse
whose record of contribution to_the exposition of the Tndian Dancing is worth
preserving. )

(e) T am afraid the question is not clear tgyme.

8ir Muhammad Yamin Khan: What ik the compositi f th mittee to-
which the Hononrable Member has referred ? position of the Committee to
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The Honourable Sir M. Azizul Huque: Its members are selected from the -

. " R
€8s, -
Flhgirblil::hammsd Yamin Khan: This means that only those people who have
got vested interests meet o give decisions?

The Honourable Sir M. Azizul Huque: It is not on every matter but on gen-

1 tions of policy they are consulted. )

o Bguﬁuhminlg Ya);nln Khan: That policy is laid down by people who have
sd interests? )
veSt'l‘:hol Ezn?:unbh Sir M. Azizul Huque: They never lay down the policy.

‘They are consulted. The Government does that. ‘
®  8ir Muhammad Yamin Khan: Does the Honourable Member mean that
whatever advice is given by that Committee is not accepted by the Department?

The Honourable Sir M. Azizul Huque: Not necessarily. We have to give it
consideration. We have to see to the interests of all concerned. L

Mr. Manu Subedar: Is it not true that Govefnment have made n distinction
between producers who have t studiq and those who have not and that there is
great discontent on unccount of this arbitrary denial of raw  films té certain

eople? o _
P E‘he Honourable Sir M. Azizul Huque: As a matter of fact this is one of the
most difficult tasks which the Department has-to face. At the time when t-his
function began there was so much shortage and so much demand that quite a
good number of people could not get their requirements. We have tried to
help them. But with individual questions, it is open to everybody to take a
different view. Sodar as I am concerned, I am quite satisfied. _

Mr. K. 0. Neogy: The Honourable Member referred to the. Committee at;
tached to his Department. Ts it not a fact that at a recent meeting of that
Committee, certain members complained, of the arbitrary charncter of the deci-
sions given by the Honourahle Member's Department in certain individual
cases?

The Honourable Sir M. Asizul Huque: T am not prepared to disclose the
nature of the advice received. . .

Mr. X. C. Neogy: Ah! ah!

The Honourable Sir M. Asizul Huque. . . . and it is quite easy fot my

friend to say ‘‘Ah’’, and pick out any individual case and say that he is nob
satisfied. . -

~ Mr, K: 0. Neogy: Ts it a fact that personal visits paid by film stars to offi-
cers of this Department have determined action in many cases?

The Honourable Sir M. Azizul Huque: Tt is not so, Sir,

(At this stage several Honourable Members interrupted.)
Mr. President (The Honourable Sir Abdur Rahim): Next question.

Ligns oN NEw DELHI QUARTERS OF GOVERNMENT SERVANTS TRANSFERRED
TO CALOUTTA AND BomBAYy

564, *Byed Ghulam Bhik Nairang: W;
plossy sta® ang: Will the Honourable the Tebour Member

(8) whether it is a factthat allotment to Government servants of Govern-
ment quarters at New Delhi is made according to seniority in service which is
;éeﬂr?;:fs& from the date of a person’s continuous appointment ‘at New Delhi/

~ (b) whether such persons transferred to Simla hold their lien
&t New Delhi during the period of their transfer;
. (e) whether Government Iaid down recently that officers transferred *to the
Branch Secretariat at Caleutta are also allowed to retain liens on' Government

quarters at New Delhi whereas those transferred to Attached Offices will not he
eligible for this privilege ; ' .

§ on qugrtefs

(d) whe.tl]er it is A fact that the staff transferred to Caleutta with the office '
of the Additional Chief Engineer, Central Public Works Department, was allow-

ed to retain liens on their uarters at New Delhi and were allotted t
their return to Delhi ; 1 duariers on
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. (e) whether it is a fact that the period of break in the continuous empl?y-
.ment of certain persons employed in the Central Public Works Department which
" occurred. on account of their transfers to places other than Simla has been
condoned on their re-transfer to Delhi, as a special case;
(f) whether it is a fsct that the Central Govefhment servants trunsferred
from Delhi to Calcutta, Bombay, etc., in the interest of service are not alloweé-l
. to hold liens oh their quarters at New Delhi and on their gturn to New Delhi
are considered not to be continuously employed for the purposes of allotment.
of quarters; and _ . :
(g) whether Government propose to accord such persons the same treatment
as is secorded in the cases mentioned in parts (c) and (e) above?

The Honourable Dr. B. R. Ambedkar: (a) Yes.

(b) Persons transferred to Simla on por before 10th November 1042 retain
liens on quarters occupied by them in New Delhi but those transferred to-
Simla after that date temporarily are allowed to rétain liens for a period ef one
year from the date of their transfer. N

(c) Yes. . - . .

(d) Two members of the staff of the Office of the Additional Chief Engineer,
Central Public Works Department, were allowed to retain the quarters allotted:
to them in Delhi for the period of their“Stay in Caleutta which was less than
one year. .

(e) Yes, but the break in such cases was under one year.

(f) Central Government servants are allowed to retain liens on their quarters.
if the Departments concerned “certify "that the individuals will return to Delhi
within a period of one year. :

(g) Does not srise, in view of reply to part (f).

(b), WRITTEN ANSWERS T
Propvoriok Cess oN CoarL MiNEs

565. ®Prof. N, G. Ranga: (a) Will the Honourable the Labour Member be-
pleased to state if Government have levied a Production cess of Rs. 1-4-0 on
portion of coal despatched from mines in British India?

(b) Is the cost of recruiting unskilled labour from Gorakhpur, Ballia and other
districts of the United Provinces and their maintenance gt the coal fields defrayed
out of the proceeds of the cess? ’

(¢) What is the Contract Form thé labour (including women) have to sign?
Will Government place on the table of the House a copy of the order under
which this labour is recruited and .their contract form? -

(d) What is the machinery to recruit them?

(e) Where are they usually stationed ? .

f) What was the approximate numbet of this labour at the various coalfields
on the 81st December, 1944:? - .

(g)"Have separate camps been established for them? If so, are latrine and
bath-room conveniences provided?

: Th) How many batches have been sent by now and what is their mumerical
strength ? -

The Honourable Dr. B. R, Ambedkar: (a) Yes.

(b) The expenditure is initially met by (Government. A part of it is recover-
eFd f:iom_mine owners and the balance is recouped from the Production Cess

und. CoL .

(c) No form of contract is signed by labourer who verbally agree to serve for
a period of 6 or 12 months. - '

(d) Labour Supply Depot, Gorakhpur, run by the Government of the
United Provinces. -

(e) Conlfields in Bengal and Bihar and Bingareni eolliery in Hyderabad.

(f) (1) Bengal/Bihar coalfields. 15,400. :

(i) Singareni Colliery. 2,500. -

* (g) Yes, latrines are provided in most camps and will soon be provided in
all, but not bath-rooms. Adequate water supply is however made available.
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(b) The total number of lahourers despat-ched' is: -
Bengal /Bihar coalfields. 37,000,
Singareni collieries. 5,000. -

MEDICAL AID AT CoaL MiNE WORKERS CAMPS

566. *Prof, N. G. Ranga: (a) Will the Honourable the Labour Member be
pleased to say if there is any provision for rendering medical aid to the. coal
mine workers_at their camps? ) ‘L _

(b) If so, bas any schedule been drawn up for maintaining any minlimutq
stock of medicines and_surgical instrumente at such camps? What is the
‘humber of medical. staff ond their qualifications? ' . .

(c) Is there any arrangement for"the treatment of venereal diseases at these
camps.? . o ' oo

(ﬂ) Is any record maiutained of the incidence «f sickness? L

(e) If so, what is the total number of cgses of malaria and venereal diseases
from the beginning of these establishments of the labour camps up to the 81st
December, 1944? . - " . -

(f) Is there any arrangement for periodical medical examination of the
wotkers?’ . . ' -

(g) If so, what are the ‘diseases most prevalent which these examinations.
show and their percentage?. - : ' _

(h) Have any ‘deaths taken place? If so, how many and due to what
reasons? -

(i) Ts there any supervision n:achine:y for the Medical Department of the
Camp? Does the local Civil SBurgeon visit the camps and treaf serious cases?
Are sevious cases taken to Civil Hospitals? .

The Honourable Dr, B. R. Ambedkar: (a) Yes. , .

(b), An adequate stock of medical supplies and surgical instruments are kept:
‘at each camp. One graduate in medicine is in charge of esch camp with more-
than 1,000 labourers; while one licentiate in medicine is in charge of each camp.
with less than 1,000 labourers.

(¢) Yes. . .

(d) Yes.. .

(e) The camps are spread over a large area and it has therefore. not bee .
posesible to collect the information in the time available.

(f) Yes. . .

o kgﬁ] fﬁ;naemia. In this case also time- is réquired Yo collect ‘the statistics

(h) Yes, 156 up to end of last December. The majority of deaths is due to
natural couses. A small number is due to accidents at work-sites.

(i) Yes. A.post'of Chief. Medical Officer of the . Directorate of Unskilled
Iﬂab?ur Supply has been sanctioned.  In view of ‘the gpecial _provisions made
C;:ilocﬂa'(:sglt:]lla Surgeon does not n'axt the camps. Serious cases are taken to

*

RATIONS AT CoAL MINE WORKERS CaMPS -

8687, *Prof, N. @. Ranga: (a) Will the Honoursble the Labour Memb
pleased to state if the workers living at ‘these mining labour campl;r ame:,ro:'ll:dx
with rations directly by Government or thrqugh a vontractor? - °

. (b) Ts each worker allowed to draw his ration separately or are the rations
given in bulk to a gang of fifty men? e ‘
tra e(t?r ;[s it a Ifact t]?nt Ilabour sre usually supplied short weights by the con-

(4) Can this labour purchase their ratiors from the Local G
Bhops or Depots? If not, why not? ) ! Government Ration

The Honourabls Dr. B. R. Ambedkar: (a) Workers in mining labour camps

are issued rations by Government thro isi
of Grow Offeors y n ugh_ & contractor under the supervision
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(b) Rutwns u.t‘é"issued weekly in bulk for each gang.

. (¢) No.. . : .

(d) Noj; ‘as Lhay are issued ‘ree (xowrnment rations.

. COBPORAL PUNISHMENTS AT CoaL MINE WOBKERS CAMPS .

568. *Prof, N. G. Ranga: (z) Will the Honourable the Labour -Member be
pleased to state whether it is a fact that corporal punishment is being given to
the workers at these coal mmmg labour camps, Does this apply to men and
women- both?-

(b) Does any machinery exist for the red.ress of these workers’ grievances?

(¢) Are the Labour Welfare Adviser to the Government of Indis and his
Assistants or the Coal Mines Welfare Commissioner ‘and the officers under him
empowered to look after the welfare of theae wofkers or. conduct mqulrles jnto
 their grievances? If not, why not?

** (d) If so, who mvestagabes their complaints? Vo
(e) s ‘any record jnaintgined of these cases?. _ U
The ﬂmounble Dr, B‘ R. lmbedhl' (a) No. *There  are no women 's-
‘- camps. -

(b) Yes. The workers can approach the Deputy Director Labour’ -bupply
:(Coal) for redress of grievances.

(c) No. The Labour Camps are looked aiter by ‘the Deputy Director La‘bour
Supply (Coal) and his staff.

(d) Chief Liason Officer and the Group oﬂ:‘:cers of t'he Unshlled Labour Sup-
ply Directorate. '

(e) If cases.are submitted in ‘writing, the r&ords are kept in the office of the
Deputy Director Labour Supply (Coal).” Oral complaints are dealt with on the

'y

spof. Where consldered necessary records are kept. .
REBSTRICTION ON S1zE oF Lerriik Papir ror PrivATE COBRESPONDENCE

- 569, *Mr, Srf Prakasa: Will the Honourable Member for Industries ‘and
Civil Supplies pleasé tefer to hig answer to starred question No, 606 on the 30th
~November, 1944, regnrdmg testriction on size of note pnper for private™ corre-
spondence and state: : .

(a) if the restriction imposed om- the size' of Note-paper r used for correspond-
erice applies to any paper on wluch letiers .are wrltben or only %o papers with
_ printed letter-heads;

(b) if the object of the restriction is to ‘prevent persons from wmmg long
letters or only to enforce that each'single sheet used by them should not be

larger than the pregeribed size; and
(c) if more than one sheet of the prescribed size is permissible for.any one

smgle letter, and, if so, how many sheeta?

The Honourable Sir M. Asizul Hugue: (a) The res‘brlptaon 1mpoaed on the
size of letter paper applies :rrespectw& of whether it is blank paper or has a
" printéd letter-head.

" (b) The cbject is to avoid waste in the use of paper, .
) (¢) There is no restriction on the number of sheets of ‘the suthorized size
which ca.n be used for any single letter. o - )
' .Lst oF TITLES FOR INDIAN Numxu.s

570. *Mr, Sri Prakasa: Will the Honourable the Leader of the House please
refer to his replies to starred questions Nos ‘604 and 605 on t.he 20th November,
1944, and-state: .

(a) if the list of thirty-six *:ﬂes given:was a completé one;

(b) if the titles of C.8.1., C.I.E., and various medals and bars in”connection
with the title called Kaser-i- H.md not mentioned in the smd list, are being_still

- awarded ; or if they have been withdrawn;

() if he will please give the various titles in full, stating whether the different .
" orders are ‘exalted’, ‘eminent’ or.‘honourable’ a.nd show where 'C' stands for
_ *Commander’ and where for 'Compm:an ; amd
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-«(d) the authorities entitled to make reaommendatlong for the grant of titles?

" The Honourable Sit Sultan Ahmed: (a) Yes.

(b)- The Homours specified by the Honourable Member do not-carry with
‘them the right. to the use of -any title such as ‘Sir’ or ‘Rao Bahadur’ before the
name. They.are still awarded. .

(¢) A list is laid on the table:

(d) The grant of titles is a prerogative function and it is for the Crown to
decxde from .hom_ recomma.ndatlons ¢hould be recelved

L]

- . E—— - v
T Statement
Lilt of varioua titlesin flﬂl showing which orders are ¢ oxalted’, " eminent ® or ¢ honourable *
and where* C ' stands for ‘Commander ' and where for * Companion ',
1. The Mosf Honouubie Order of the Bath—
Knights Grand €rods - B ..
Knights Commanders . .
Compamons .
‘2. The moat Exhalted Qrder of tho Btar of Indlu.-- -
Kinghts Grand Commanders . . . .5
Knights Commandm . . .
Compéanions . . i .
:3. The Most Eminent Order of the Indian Empua = -
Knights Grand Commanders’. .
“Knighta Oommmders
Companiona

. The Royal Victorian Ordor-—
" Knights Grand Cross I T T
Knights Commanders . . oo . . . So-
‘Commanders * ., . - - :

Members

-6 ‘The Most Exoellent Ordet of the British Empu'o-
* - Knights Grand. Cross or Dames Gnnd Cron 2

Knights Commanders . . - el e .
Dames Commanders . o : . ‘ .
Commanders . . . )
Officers .
Mombers

-

-~
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UNSTARRED QUESTIONS AND ANSWERS
CorroN.YARN AND TEXTILES OF FINER CouUNnTs

24. Mr, K 0. Neogy:.Will the Honourable Member for Industries and Civil
Bupplies please make a statement showing:

(a) the total capacity of the Ind:an textile mllls to produce. yarn and textiles
_of the finer oounts;

(b) the average quantity of such yarn and textiles that are actually being
manufactured at present;

(c) the quantities of cotton yarn and textiles of finer counts that hsve on
an average been imported into India during the period lmmadmt.ely preceding
the outbreak of the war; .

(d) the quantities of such yarn and textiles that have® been unported in
each of the last six months and the- prospects of their importation being main-
tained approximately on the present level or increased in the coming months;
and

() the quantities of cotton yarn anti textiles of the finer counfs that have
been exported from India dunng each of the last six months, and the policy,

aﬁ

-
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. agencies by post, telegraph or air has been prescribed un
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of Government in the maintenance of the export of these. varieties of cottom.

yarn and textiles in the coming months?

‘The Honourable Sir M, Asizul Huque: (a) 25 million pounds of yarn and 125-
wmillion yards of cloth per month, taking 36's and above as fine counts.
(b) 19 million pounds of yarn and 62 million yards of cloth per month. -
(¢), (d) and (e). The information is being collected and will be placed on.
the table of the house later,
REGISTRATION OF NEWS BY NEWS AGENOIES A8 Nn:ws BurLifns

35. Mr. Ram Narayan Singh: Will the Honourable Memberfor Industries-
and Civil Supplies please state if'it is u fact that news sent by news agencies
either by post or by telegram or by Alr are to be registered as News Bulletin-
for the Paper Control (Economy) Order, 1944? If not 8o, what is the fact?

The Honourable Sir M, Azizul Huque: No registration c?f news sent by news.

er or for purposes of
the Paper Control (Economy) Order, 1944. If the news sent is in the form
of a news bulletin, such bulletins are t,cwerqd by clause 10 (&) of that Order and
canno$ be started without the wuthority in writing of the Central Governmens

if they were not being regularly issued during the period immediately preceding
tbe Tth Novernber, 1942,

. SHORT NOTICE QUESTION AND ANSWER -
. CycrLong 1N MAURITIUS
Ir T. 8. Avinashilingam Chettiar: Will the Honourable Member for Com-
-monwealth Relations please state: *,
) whether there has been a big cvelone in Mauritius and caused great
12 oox loss to the poor Indians residing-in Mauritius;

(b) the extent-of the loss suffered by the poor Indians there; and
(c) whether Government propose to consider the advlsablhty of gwmg them

some help for helping the people in distress?

The Honourable Dr. B. Khare: (1) and (b). Information has been
received that two severe dyclones passed over Mauritius.on January 16th-17th
‘and February 1st-2ud. There yere 21 atal casuulties ‘and 44 persons were
injured. Severe damage was ea¥lsed to property and a large num'ber of Indo-
Mauritiang were rendered homeless, particularly those dwelling in*unsubstan-
tial houses in the agriculigignl districts.

(¢) The Government of Mauritius are providing relief by distributing build-
ing material and have set up Central and District Committees to raise funds
and mssist in cases of hardship. The Government of Ihdia are urgently con-
lldermg the questlon of aendmg a.cargo of rice to the island.

AMENDM-EW_[‘ TO STANDING 'ORDERS
PRESENTATION OF THE REPORT OF THE SELEOT COMMITTEE.
Mr. H. A. SBathar H. Essak Bait: (West Const and, Nilgiris: Muhammadan):

8ir, I beg to present the Report of the Select Committee on the proposed amend-
‘ment of Standing Orders.

DEMANDS FOR SUPPLEMENTARY GRANTS—-—RAILWAYB
‘ "DeMAND No. 1—RATLwAY BoARD
Mr, Zahid Husain (Government of Indla '\Tommated Ofﬁcinl) Sir, 1 beg

. o move:

“That a supplemeuhry sum not- exceedmg Rs. 6,65,000 be granfed to the -Governor
Qeneral in Council to defray: the charges which will come in course of paymeént during the
year ending the 3lat day of March, 1945 in respect of ‘Railway Board’."

This supplementary demand ir based on the information that has been sup-
plied to the Honourable Members of the House through the Budget papers.
The reasons for theae excesses have baen given briefly in the book of Bupple-
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mentary Demsnds, copies fof which have been -supplied to Members. Detailed
reasons have been given in the rremoranda which were placed before the Stand-
ing Finance Committee. , Copies of those proceedings also have been supplied
to the Honourable Mambers of the House. All these supplementary demands
have been approved by the Standing Finance Committee. I do not want to
say anything more, because it is pot ususl to gwe detailed reasons after supply-
-ing all the information along with the Budget' papers.

Mr, President (The Honourable.Sir Abdur Rahim): Motion, moved

“That a. supplementary sum' ndt exceeding Rs. 6,66,000 be gmnt-od to the Governor
“General in Council todefray the charges which will come in course .of payment durmg the_
year ending the 3lst day of March 19%5 in reapect of ‘Railway Board'.'

Mr. T. S. Avifashilingam Ohettiar (_S_nlem and Coimbatore cum North Arcot:
Non-Muhammadan Rural): 1 find that the details in regard to, -this extra
-expenditure have been given on page 6 of the report of the Standing”Finance
‘Committee for Railways. The reason-given . is: Appointrgent of additional
‘temporary officers: 5 Directors, 7 Deputy Directors, 6 Offigers on Special Duty,
1 Planning Officer and 5 Superintendents. I asked the” Homourable Member
who has moved the Grant to give me an idea as to who were the peoplé appoint- -
ed.* I did not want the names of the officefs but I wanted to know how many
were Europears and how many Indians. Here is his reply which I shall read
and I am much obliged to tho Hongurable Member for the information. Of the
-5 Directors appointed 3 are Furopeans: of the 7 Deputy Directors 2 are Euro-
-peans and the one Plenning Officer is'n European and I suppose the post carries
a fat pay. We people have been trying to impress upon the Government the
necessity for Indiunisation and at every stage we find'when new people are
. ‘recruited the majerity of them on the i:ngher grades are Europeans. I would
_like to know this. I understand that most of these officers have been people
" who have been already in Railway scrvice and that no man hag been 1mportod
from outside this country. I hope I am correct when I say that. If that is
80, mgy I know whether any Indian has boen superseded in any of these posts?
There is one’ Planning OWicer mentioned, and in thiz connection @would like
to know whether this appointment is with regurd to the post-war planning which
they contemplate and about which they said that their plans were far ahead.
‘Another matter which I want to raise on this as well a® with reference_to .
some other demands is this. Paragraph 8 gives us the reasons for this increase,
.As compared with the original Budget the revised estimate shows an increase of
-5-82 lakhs. It is because of this revised estimate and the consequent larger
sum necessary viz., 582 lakh more, that they have come forward for a sup-
Pplementary grant of 6-65 lakhs. May I know the reason for this difference?

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
“zaadan Rural): 1 just want to have elucldauon on one point in connection with
_the Budget. It is on page 6, item, No. 7, para raph 8.  You have provided a
lakh of rupees for the'supply of essential commodities to'the staff. May I know
whether you are supplying these commodities to the officers of the Railway Board
-or to the staff? -

Mr, Zahid Husain: It is only intended for the staff.

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and Chittoor:
Non-Muhanfnadan Rural): I want to know what is the authority or who is the
person. that appoints these additional Directors and other officers. Are such
appointments } made "in consultation with the Federal Public Service Comtnia- -
sion? Or is it only persons who have been in service who have been promoted
and, if so, have men in lesser ranks been appointed to their places?

As regards this dearness nllowance I want to know whether it is paid to the
“entire staff, including the Members of the Board, or it is conﬁned to those per-
sons that draw salaries Below a particular minimum ?

Mr, Zahid Husain: [ nught explain the position regsrdmg the method of
filling these posts which arise in the Railway Board. - For these posts we require
nﬁce:s with expeneme and officers who have proved their merit on Railwaya
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generally “They are not posts which can be filled on grou.uds of ihwre semon'f.y
They are posts which have to be-filled on the basis of the records of the officers:
Therefore there is no question in these cases of any supersession of any
officers. When you make any appointments by selection naturally
you select the best officer available. During this war the Railway -Board has.
expanded and the number of officers has. increased but the figures clearly show
that as a result of this expangion the Railway Board has been Indianised to an-
_extent which, to my mind, should be a seuree of satisfaction to*the House,
Our temporary officers are 41 in nurber, out of which only 12 are Europeans.
They are not exactly temporary officers but permanent officers. occupying tempo-
rary posts in the Railway Board. These selections are' made on the recommenda-
tions of the General Managers of Railways and on the basiz of the past record’
of the officers which are available in the Railway Board; their appointments have
to be approved h® the Government of India, which means in.certain cases per-
sonally by the Honohrable Member in charge of Railways and in the tase of
eertain higher appointments by His Excellency the Viceroy.
Mr. T. S. Avinaghilingam Chettiar: Whlch are the appomtments which peed
the approval of the Viceroy?

Mr, Zahid Husain: Appomtmants of Dlrécturs

As regards the discrepancy to which my friend Mr. Chettiar has referred,
582 lakhs and the amount for which we are actually asking, generally some-
variations occur between the time when the figures are placed before the Stand-
ing Finance Committee, and the time when the figures are finalised. ~These are’
rmall differences which occur op the basisof the latest information avmlable nt
‘the time when the budget figures are finalised.

. As regards the loss on the supply of essential commodities to staff, Rs. 1 ]akh
ss I have told my friend, Dr. Sir Zia. Uddin, Fhis is in respect,of supplies made
to non-gazetbed staff not dmw-ng a pay of more than Rs. 500 per mensem. -,

w Ranga (Guntur cum Néllore: Non-Mubamimadan Rural): Sir, this
question of™oss on supplies of essential commodities is analogous to the snpple-
mantary demand that has heen made by Government today.

Mr.- Zahid H :  No, Sir. '

Prof. N. @. a: Yes. . '

‘Mr. President (The Honourable 8ir Abdur Bahmﬂ The point is there were:
speeches on the Opposition .side, and-then the Honourable  Member replied"
because nobodv else got up to speak I cennot allow Prof. Ranga to speak mow.

Prof. N. G. Ranga: - T suppose I can oppose the’ motion.

Mr, President (The Honourable Sir Abdur Rahjm): The question is: *

“That a supplementary sum not exceeding Rs. 6,65,000 be granted to the Governor
General in Council to defray the charges which will come in coutse of,  payment during the-
year ending the 3lst day of March, 1845, in renpect of ‘Ranlway Board’..

- 'The motjnn' was adopted. .- -

_Demanp® No. 2—Atm'r

. Mr, Za.hid Husain: Sir; T move:, ) . ..

““That a.supplementary sum not exceeding Rs, 2,298,000 he ‘granted-to the (overnor
General in Council to defray the charges which will come iy course of payment daring the-
year ending the 31st day of March, 1945, in respect of * Audﬂ? . " )

This grant is entirely under the control of the Audlt‘nr Generad,

Mr. President (The Honourable Sir Abdur. Rahim): Motion moved

"“That a supplementary sum not exceeding Rs. 2,209,000 be granted to the Governor-

Qeneral in Council to defray the charges which will cofe in coutse of payment dur-mg the
year ending the 3lst day of March, 1845, in respect of ‘Andit’.”

Mr. T.'S. Avinaghiliigam Ohpttiar: In reply to the previous demand the
Honourable Member said that generally there are giscrepancies between the
accounts given and the grants taken.. I suppose the Standing Finance Commit-
tee sanction only the amounts that are asked of them, and how can you ask for
more grants than for what you give accounts. 'I‘ius matter becomes much
worse in this case because here the Budgeb estimate—] read from para. 4,
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* page 10—exceeds the revenue estimate. As compared with the original budget, as
the expenditure in the current year is now expeoted-to be Re: 2-45 lakhs more.
The-main reasons are. The reasons are thee. Then a supplementary demand
for Rs. 2,209,000 only is asked for. There must be some exactness bat;Wean'-f.he
_ grant asked for and the account given. Otherwise what is the use of submitting
accounts and asking for grants from the Standing Finance Committee for Rail-
ways, It is very bad procedure to ask fof sums much more than sums for
which accounts are given. * I would suggest to the Finance Commissioner for
Railways to reconsider the way in-which things are being done till now, and to
ask only for grants for which he gives accounts, and if he has an excessffusk
for an excess grant later on. I think it is very wrong in principle to ask for
grants much above the amounts for which' accounts are given. It is something

-like 8 lump sum grant which we take. It is not accounting. You must ask
for supplementary grants only for amounta for which you can give accounte, and.
-if in .any case you find later on that more money is necessary take it by way of
an excegs grant later on.  This is wrong procedure which must be condemneds
and I would like to know what he thinks of the suggestion which we have made
in this ‘matter. ot " . L

Dr. Sir Zisa Uddin-Ahmad: I myself had some difficulty when I saw that the
money sanctioned and put down in the Standing Finance Committee’s report
‘did not tally with the figure in the budget, but the figure was very stall and I
thought it . was due to clerical error. But the explanation which has been given
by the Financial Commissioner for Railways explained the whole position. The
figures that were laid before the Standing Finance.Committee were figures cn -8
‘particular date, a4nd subsequently when they went to the press there were some
changes in the expenditure, sometimes more, sometimes léss. The.difference
in this case is & very small figure which is not of very great impgrtance, but one
thing which I would very much like is that when these changes occur and there
-are differences: between the figures ‘asked for in your demands and the figures
recommended by the Standing Findnce Commiittee, that-might” be indicated in
8 foot note. I would have saved half an hour of my time had this ndte heen
given. - I only request that these changes, when they occur, sheuld be indicatad
by a foot note. S . .

Prof. N. @. Ranga: Sir, I oppore this demand on a'question of principle, and
that i with regard to the loss incurred on account of supply of foodstuffs to the
staff at concessional rates.” The Honourable Member said that those who draw
Rs. 500 and-dbove are not entifled to these concessions. I would like to point
out that those who.get salarjes of Rev 250 and more shbuld not be entitled- to
these concessional supplies at all. The other ‘day the Honourable Member in
charge of Railways told us that he could not think of inereasing dearness
sllowances to his low paid employees because they were already being given all
these various concessions—concessional ‘supplies and so on.and so férth. My -
point _iS that thgyare gﬂtti})g much lower dearrie#s allowanees, . . . . . - .

M. President (The Honourable Sir Abdur Rahim): -How does it arige? -

Mr. Zahid Husdin: As I said before,” this grant is under the control of the
Auditbfehera], and the rules which are enforced in other Civil Departments
are applicable to this grant. To the best of my knowledge, concessions regard-
ing foodstuffs are confined to people drawing up to and pot more than Rs, 500
under this grant. Dearness allowances are paid at the same rates as in other
Civil Departments. : ) . : ,

Prof. N. @. Ranga: My suggeetion .is_that all those people who get more
than Rs. 250 should be charged oridinary market rates, and those who get less
than Rs. 250, or preferably a mueh lower sum, should be given the advantage of
these concessional rates. Then Government wopld be able to minimise their
logs. They could, however, assure those getting over. Ra. 250 the supplies of
these commodities at stated périods at specified places as they are doing even
now. The only thing is they should not extend concessional rates to these
people who are very well paid, because in other directions also they are getting
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more dearness allowances than the lower paid employees. 1°'do not see any
reason why these highly paid persons should be subsidised. If they can save
sums in this way, then.it is much®better that the money should be given tb the
lower paid officials, either by larger supplies or by greatetr dearness allowance.
I would like the Honourable Member to consider this matter not only in this

. small context but also in the context of the whole of his Department.

Then he will find that he will be given greater satisfaction to a larger number
of his own employees who ‘are paid so much less by extending to them these
cuff§essions on a larger scale than is at present possible. In fact there is a case
for charging & little mofe than ordinary cost price to all those people who are
very highly paid and gaining money thereby, and using that money in subsidising
the consumption of food for these poorer employees of theirs. '

Mr. Zahid Hugain: Sir, the question of the limit up to which this concession
regarding food-stuffs should be given was discussed abt length by the Standing
Finance Committee as well as by the Public Accounts Committee. At one
time (it was only for a short while) concession of food grains was given to all’
officers at concession rates along with the non-gazetted staff. As a result of
discussion in the Standing Finance Committee and the Public Accounts Com-
mittee, it was decided to restrict the concession to staff drawing a pay of not

, more than Rs, 500-per mensem. We made a calculation apd found that we
saved & sum of Rs. 8 lakhs out of a total expenditure of the order of Rs. 8 to
10 crores.  Orders restricting the concession to people drawing not more than
Rs. 500- were -jssued and the Standing Finance Committee and the Public
Accounts Committee both were satisfied with these orders. T have nothing
more to say. - ' .

Mr. T. 8. Avinashilingam Ohettiar: What about-the discrepancy?

Mr. Zahid Husain: As regards the discrepancy, it may be ‘due to two reasons:
either because variations occur between the time when the mafters are consider-
ed by the Finance Committee and the time when figures are finalised; these
discrepancies are brought to the notice of the Standing Finance Committee at-a
later'stage. But in these particular cases, the discrepancies are due to the
€act that the explanation to which the Hondurable' Member has referred is a
complete axplanation covering both voted and non-voted expenditure, while the
vote is required only for voted expenditure. "Taking for instance the Railway
Board Demand, while the explanation was for 582 lakhs the supplementary
vote is for 6-85 lakhs,as a result of savings in the non-voted appropriation. If
the Honourable Member will look at the figures at the top, he will find that there
is really no discrepancy. I am afraid my Honourable friend Dr. Sir Zia Uddin

- Ahmad made the same mistake in spite of his being a mathematician: if he will
“look st the top he will find that there 4s no discrepancy at all. That is where

., the figures are given . . . .

Sir Cowasjee Jehangir (Bombay City: Non-Muhammadan Urban); He was
looking at the bottom the whole time. N

Mr, Zahid Hpsain: Tf he looks only at the voted figure, he will find that
there is no discrepancy. o :

Mr. President (The Honourable Sir Abdur Rehim):" The question ®

“That a supplementafy sum not exceeding Ras. 2,390,000 be granted to the Governpr
General in Council to defray the charges which will come in course of payment duringml'ie

.. year ending the 3lst day of March, 1845, in respect of ‘Audit’."

" The motion was adopted. .
DeMaNp No. 3.—MISCELLANEOUS EXPENDITURE.
- Mr. Zahid Husain: Bir, I move: _ ) L.

“That' a supplementary sum not exceeding Rs. 3,532,000 be granted to the, Governor
General in Council to defray the charges which will come in course of payment during the

D

year ending the 3lst dsy of March, 1945, in respect of ‘Miscellaneous Expenditare'.
Mr. President (The Hongurable Sir Abdur Rahim):. Motion moved:

“That s supplementary sum not exceeding Rs. 3,32,000 bé granted to the Governor
General in Council to defray the charges whicﬁ ‘will come in course of payment during the
year onding the 31at day of March, 1045, in respect of ‘Miscellaneons Expenditure’.” .
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Mr. T. 8. Avln.l‘lhﬂl.ﬂ{lm Ohettiar: 8ir, I have lovked at the top and the
top is not very enlightening.» I will look at the bottom now; and T would ask
the ..Honourable Member to let me know: whether they will consider the advis-
ability Hereafter, while submitting grants to the Standing Finance Committee for
Bgﬂways, to separate these two things—voted and non-voted, so that . . . .

" Mr. Zahid Husain: It is given at the top; again may I refer you to the top?
. Mr. T. 8, Avinashilingam Chettiar: I referred to the top: the top is there;
1t requires a little mathematics. . . . B »
e Honourable Sir°M. Azizul Huque (Meniber for Commerce and Industries
and Civil Supplies): Some substance at the top |

_lIl:. T. 8. Aﬂmshﬂlg&m Chettiar: Which many of thq Honourable Members
on the Treasury Benchés lack. I have looked at it aﬁ} I would suggest two
tl:gmgs; the Honourable the Finance Member will, I hop?, agree with me.
Firstly, that they should tdke as supplementary ' grants from the Standing
Finance Committee for Railways only the exact amount for which they ehow
accounts, when the accounts are submitted to them: in case they require any-
thing more—it must be ¥he same. -

. ‘Mr, Zahid Husain: It is the same. .
Mr. T. S. Avina¥hilingam Ohettiar: Then, if it is not the same and if the
overnment finds that there has been “any reason for any over-expeuditure, it
must be brought only as excess grants later on. ~ You cannol bring a motion
for extra amount before the Standing Finamce Committee. '

The second point is this: this amggnt shows the voted and non-voted expendi-
ture, but‘I would like them to show 1t olearly in the proceedings of the Standing
Finance.Committee that really so much is voted and so much is non-voted, so
that the things will be clear not only at the top but also at the bottom. ~

Mr. Zahid Husain: - Sir, I may explain that all these supplementary demands
which are being placed before the Assembly have been approved by the Standing
Finance Committge. The proceedings which the Honourable Member is study-
ing should be read as supplemented by further proceedings, in which any varia-
tions that occur are explained and the approval of the committee is obtained to
these variations also. So there are really no discrepancies between the amaunts
which we are placing before' the House and the amounts approved by the' Stand-
ing Finance Committee. o T ’ '

As regards any simplification which may be necessary in order to- make the
position perfectly clear to thd Members of the House and the rmembers of the
Btanding Finance Committee, I will look into the matter; and in case the
Standing Finance Committee considers that any improvement is necessary in
the presentation, we will certainly consider it. . A .

- Mr. President (The Honoursble Sir Abdur Rahim): The question is:

“That a supplementary sum not exceeding Rs. 3,532,000 be- granted to the Governor
General in Council to defray the charges which will come in courss of payment during the
year ending the 3lst day of March, 1945, in respect of ‘Miscellaneous Expenditure’.”

The motion was adopted.:

, DEmanND No. 5—PayMENTS To INDIAN STATES. AND COMPANIES:

Mr. Zahid Husain: Sir, I move: o

“That a supplementary sum not exceeding Rs. 20,82,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
) %:; em':lir!g"the 31st day of March, 1946, in respect of ‘Payments to Indian States and

nies . - - )
. President (The Honourable 8ir Abdur Rahim): The.question is:

“That a supplementary sum not exceeding Rs. 29,82,000 be granted to the Governor -
General in Council to defray the charges which will come in courpe of payment during the
yoar ending the 31lst day of March, 1845, in respect of ‘Payments to Indian States and
Companies'." . . ’ .

The motion was adopted. .

Demanp No. 8-A—WOoRKING EXPENSES—MAINTENANCE. OF STRUCTURAL WORKS

Mr. Zahid Husain: 8ir, I move: ’ . .-
‘“That a supplementary sum not exceeding Rs. 6,76,08,000 be granted to the Governor

General in Council to defrn‘y the charges which will come in courss of payment during the
year ending the 3lst day of March, 1845, in respect of ‘Working Expenses—Maintenance of

Btructural Works' "’

-
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. Mr. President '(The Honourable 8ir Abdur I_hhim): Motion moved:

“That a uupplomenke? sum not exceeding Ra. 6,76,96,000 be granted to the Governor
General in Council to defray the charges which will come .in course of payment durihg the
year ending the 3lst day of March, 1945, in respect of ‘Working Expenses—Maintenance of
Btructural Works'.” . T . .

- Prof. N. G. Ranga: It is- extraordinary how the Government comes forward
with & supplementary estimate for such a colossal sum as 6 crores 86 lakhs 98
thousan® Tt shows how lax has become the railway fidancial eontrol ever their
budgetting as well as their expenditure. *They do not seem to have any kind
of ‘an idea.liow their income is_going to turn out orshow their expenditure if"
being incurred in' their different railways and different departments.  Their

‘revised estimates also are found to be off the mark by huge sums, They may .

say it is all due to the war. It may be due to the war so far as those items.
which are directly connected with war are concerned but I eannot understand
even with regard to such items as write off of the capital cost of dismantled lines,
.write -off of the capital cost of assete absndoned <efore 1924-25 and mwmlso
increase in contribution "to railway staff benefit "fund, contribution- to
provident fund (that is in regard to increases)—in regard to .decreases
also—new minor works and so on—how they could have failed to
mfake proper estimates either .at the time they make their first bydgbt
or even at the time when they take into consideration their revised estimates.
On any and every item they seem to have_felt quite free with public revenues,
and inclined to dispose of them as,theﬁike. They make a sort of rough

~ approximation, ask their different spending sections and departments in railways

to give them some convenient round figures and to give them complete freedom
later on to make any alterations they like, to conre back again to the Govern-
ment with’ their revised estimates and they also give thém freedom over these.
.revised estimates, because the obliging Government is here to go to the Legis-
lature and get the necessary funds sanctioned, whenever it may bé. This has
-got relevance to the observations made by Mr. B. Das the other day that the
present Railway Budget does not present a proper picture at all to the House
or to the country and the Honourable Member has considerably under-estithated
his revenues and that observation is borne out by these figures. i

In regard to expenditure and revenue, the Honourable Merhber does not-seem
to have come to grips at all with railway finances. He doés not seem to know, or
if he knows he does not.come here and tell us how ‘myuch he is going to get as -
‘income, how much he is going to spend -on these various items of expenditure.

" At any moment, he seems to be at liberty to think of a new scheme. Only the

other day we were told that they had changed their policy in regard to dearness
sllowance three or four times and therefore the provision in this respect was
Jbound to go up. But .there are various  other items in which huge sums of
money are involved such as write back of the cost of military sidings initially

* charged to capital—2 crores 87 lakhs, They seem to have changed their policy

in regard to this question, hamely, whether it should be charged to capital or
‘whether it should be charged to revenue in the course of the year. TRepeatedly

we suggested to the Railways as well as other departrnents that they should not
make such major decisions in regard to change of policy—whether they.are to.
charge any particular expenditure to capital or to revenue—in the course of
the year. On the other hand, they should come to a decision specidlly in.
regard to these big-matters fairly early, anyhow before they introduce the Budget.

Thus, they should take the Hounse into their confidence and give'an opportunity

to the House to know the facts as they are and to express its opinion. But the

Rallways seem to be persisting in their bad procedire of changing their opinion

in.regard to big questions of policy such as has happened in this particular case,

involving & big sum. .

For everything they make an excuse of the war.’ The war may be a véry
good excuse but that is no reason why they should not attempt to gain some
- control over these rajlway finances which seem to be slipping.out of their fingers.
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The whole Railway Budget at this rate is tamasha, it is more an illusion than-
& really substantial financial document. which is expected to give us a really
.. definite and reliable picture of the state of things so far as railways are concerned.
‘They.ask us to go to the Railway Finance Committee Proceedings. I have
gone to these proceedings and even 'the Railway Standing Finance Committee
- does not seem to have been helped or assisted by the department in coming to
-gripe with ‘this matter and understanding the problems and the facts presenied’
to them. . I feel extremely sorry for my colleagues who serve on the Stending
Finance Committee, because withit the time at their disposal it will not be
possible humanly for any one. to unravel the mysteries of this- write off, write
back and the additional allowances and the new- decisions taken and new items.-
of expenditure actually brought upsin the, garb of old items pf expenditure.
There is some contfol to the extent to which these proposals go before the

Standing Finance Commiittee, but I expect the Honourable Member in' charge
of thie to give us'an assurance that whatever may have happened in the past, at.
Jeadt.in regard to the future; from this year's Budget at least, they will try to
schieve a more reliable control over the railway finances than they have been
able to achieve- till :now. s ' .
" This is ond of the reasons why we wanted the Financial Commissioner fowr
_ Railwgys not to be kept under the authority of the Railway Member but t& be -

kept directly uhder the authority of the Finance Member, so that he may be-
able to exercise his indjvidual and indépendent judgement in regard to financial:
..control.  This is an old question, I #dmit but it js & question that ought to be:
considered again and again until Government are able to come.to a right deci-
sion and they are able to invest the Financial Commissioner for Railways with
much more independence than he has been able to achieve so far. _

Mr. President-(The Honourable Sir Abdur Rahim): The Honourable Member-

need not expatiate on that. o '

. Prof. N. @. Ranga: Until we are able to insure that, it will not be possible -
for us to have tight enough control over the railway finamces. With these-
observg,ti?pq, I expéct the” Honourable Member himself and not the Financial’
Commissioner to giwe us an assurance that he will consider this question, and’
to bring out financial .control in a,more realistic manner than he has been able
to-do till now. T . .

Dr. Sir Zia Uddfn Ahmad: With reference to the points raised under this
articular kead, may I draw the attention of the Financial Commissioner to item
o. 6(i) about the’ dearpess allowance. I do not unders#und-exactly what the-

explanation is. Has he fixed definitely, as far as the railways are concerned,
that they will get dearness allowances up to a salary of Rs. 500? -

Mr. Zahid Husain:' We are talking of food-gtuff concessions, and not cash-

allowances. My Honourable friend seems to be referring to' dearness allowance-
peid in cash. - B C

_ Dr. Sir Zia Uddih Abmad: Provision for dearness allowance, at increased
mte. I want to know up to what salary is dearness allowance given. Is it
given up to Rs, 500? That ig the point on which I should like to have informa-
tion, , The next point is with reference to item (ix) under head 6 on page 80 of
the Standing Finance Committee proceedings : . \
lidi‘l;tslﬁ' }\Io proviston made next year fo'; the write back from oapital of the. cost of military
" 1 should like the Honourable Member to make a-statement at some stage
about the arrangements that the Railway Board made with the Military Depart- -
ment about capital and non-chpital expendituré, about the work that we da
for the military service, as well as about deciding what we have to prévide in

. this particular item. .
" The third point is with regard to the provision made to write off the cost of -
the dismantled lines of Bengal Nagpur Railway and Madras and Southern.
Mahratte Railway. This question-also is an important oge. . I should like to.
‘lmow the policy of the Railway Board in regdrd to tkis matter. From what fund
. the cost of the dismantled railway lines should be written off. When a line ig
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dismantled, the capital is reduced and that capital must be paid off by some
fund. My contention is that this fund which should pay the cost of dismantling
a line should be the reserve fund of railways. That’is really the proper item and
not revenue. Whenever you dismantle a line and pay the cost of dismantling,
~that is really not a charge on one particilar year. It ought to be psid by the
reserve fund so that it will be spread over a series of years. 1 made a sugges-
tion at the time .of the general discussion that when you dismantle a line, the
.capital ought to be written off against the total capital of railways. We ™sll
agree with that. From what this should be written off? "My contention is it
‘ought not to be written off from revenue. You cannot put another burden on
-any particular year, it ought to be spread over'a certain number of years. The
only fund agaimst which you can write it off will be the reserve fund minus the
-accumulated depreciation under that particular head. Suppose the value
-of a dismaentled line is a lakh of rupees. Against this one lgkh you have -
-got an ‘accumultted depreciation fund, say, Rs. 2,000. Then this sim of
‘Rs. £,000 ought to be taken from the depreciation fund which . is really the
" -share of ‘that particular capital and Rs. 98,000 cught to be paid -out of the
reserve fund, neither by depreciation“und -nor by revenuyé account. In my
%opinien it i8 not correct to pay the entire cost of dismantling & line from revenue
-of one particular year. ) ’ t

Mr. T, B. Avinashilingam Ohettiar: Sir, I want to raise two ‘matters, both
-of some importance. I want to refer to item (ix) on page 30 which relates to
the demand which he has moved—write back from capital of the cost of military
-pidings, etc. I want fo know two things with regard to-this. - Firstly, what is

- the arrangement they have come to with the military department, as to what
portion of the cost of the military siding should be debited to military
-expenditure and what, portion to civil railway expenditure. 1 find
that the  understanding which .they have “arrived at, between the

‘military and the railways, is given on page 2 of the Report of the Stahding

‘Finance Committe€ for Railways. That is the memorandum by -the Railway

- ‘Board regarding the incidence of cost of -works executed during war. Thig refers

" “to certain rules contained in paragraphs 1102—1107 of the State Railway

-General Code, Vol. I. I would suggest to *the Honourable Member that he -
should present to the House in readable figures and language the understanding

~which- they have arrivéd at with the military authorities. On what basis, the
expenditure involved on military sidings and military expenditure will he allot-

ted to military éxpefditure and what portion would actually be debited to rail-
ways. It may be said that we need not be very punctilious about this apportion-
ment of expenditure to the military because after all a large partion of the
military expenditure must, in the long run, be ‘apportioned to Indian revenues.
-} should like to warn the Honourable Member for Railways over this. A time
may come when we may have to claim & portion of military expenditure from

+other people, and if year after year, we-go on writing off large portions of
-expenditure under railways and under other civil heads, which certainly opght
to have been allotted to military expenditure, then we will Le suffering in the

.long run when we ‘try to claim a good portion of the military expenditute.from
others,” may be England, may ‘be other countries. 8o, it will be unfair to the
Indian revenues ahd to the Indian people if ydu put large amounts of expenditure
which ought really to be allotted to militemy expenditure, fo civil expenditure

-and think that in view of the fact that we are having large incomes, largely
fillusory as he says, ‘that they can be written off now from the revenue account

.of railways. Sv, Sir, I should like the Honourahle Member to submit to this
House the principles bn which allotments are really made. .

Now, Bir,"I come to the cost of structural works. Here he talks of infla-
tionary ‘element in expenditure on works as one .crore and odd.- I ttied to look
warefully as to bow they try to arrive at inflationary value as distinct from real
walue. In para. 2(b) on«page 186, it is said: * .

“For the purpose of charges to capital and the depreciation fund. with which this demand

deals, the expenditure incurred after 1942-43 on works constructed at the cost of railways
will bs reduced by 50 per cent. by charge to working expenses.”
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In' short, this means that the Railway Boasrd and the Financial Commis-
ioper for Railways think that inflationary value is only about 50 per cent.
Fhey have actually said so in another place. 1 ask him to examine whether-
0 per cent. is real inflationary value. As far as we know, we are also doing
iome construction works. From my. experience I can say it ig 300 per cent.
r 400 per cent. more than~the actual value of pre-war period. If I know things:
wight, I think the railways are paying much more than ordinary persons do,
and not only that, having experience of some of the construction works going-
on in my. district, I can say this. About eight months ago, a station was built;
next time, six months later, 1 found that that station was demolished and again
three months later, when I go there, I find-that there is another station in an- .
sther side of the same station. 1? accounts for all these will come under main--
tenance and construction of works.. There the inflationary value. is certainly
10t 50- per cent., but it must be 880-per cent. I think the Honourable Member:
is giving the Railways a bad deal when he thinks that the inflationary value
is only 50 per cent. ’ '

Now,.8ir, I would refer to the Sankara Ayyar's Committee report about this.
matter. That Committee was asked to prepare the list of assets of rfilways.
They were asked to prepare a rate of depreciation of those assets and gthe-
House will be surprised to know that the Committeg reported that there were
no accounts kept of the structural works and consequently no rates of deprecia-
tion could be fixed: Ts it_not absolutely shameful—I do not want to say any-
thing .more—that in a big. concern like. the Indian railways no proper accounts-
should be kept? And how do you arrive at any rate of depreciation when you do-
not know the assets, their age, their durability and other particulars? - The
assets will be shown_ at an inflated figure for this resson that you spent 5 lakhs.
for a.building toda! and tomorrow it mey cost ohly one lakh. And this 50 per
cent. of the expenditure which you want to write off as the inflationary element
is not at all sufficient. The profits which are shown in the railway budget are
not real, not only because 60 per: cent. of the income of the Indian railways is
illusory and only in acaeunts,. kot the money that they are spending today is
much more than what will be ‘spent 'in normal times; ant what you write off
as inflationary élement today is much less than what you ought to. Out of the
82 pr 42 crores income which is shown in the railway budget, really 20 crores
and more must be written off for this inflationary element. I therefore, request
the Railway Member ‘to con8ider this matter and work it out es in practical life,
see the cost of things*and then come to s proper conclusion as to what the
inflaignary elements in the present structural works are. In my opimion it is’
much more than' 50 per cent.; it is nearly 200 or 800 per cent. S8ir,” if the
Honotirable Member. is not, able to reply to these points today .because he may
not have any figures with him, I request him to consider the matter and submit
to us a note later on. . ‘

, Mr, Sami Vencatachelam Ohetty (Madras: Indian Commerce): Sir, I take
it that this debate would serve as & warning ag much to Government as to the
members of the Standing Railways Finance Committee who have recommended
these ganctions. And it is a matter of deep regret that departments of Govern-’
ment are vying with each other to break &ueir own record of incompetence, in-
capacity and lack of coritrpl ovér the spending sections of their departments.
Bir, orthodox finance segma to have taken to the winds long ago and I am ‘afraid
even war would not serve ss a matber of excuse for coming up to ¢he Legislative
Assembly with suppleméntary de ds to. the tune of nearly 64 crores, i.e.,
sbout half the actual original g'rmse]i Coo T

8ir, T think there is a sort of 'distinction between supplementary grants and
excess grants, and-I have been under the impression—subject to correction by
the financiers who have so ably mismanaged the situation—that a supplementary
grant is & grant which you agk the Assembly-to give in advapce of actual expen-
diture, and an excess grant is one whith you have incurred and ask for sanction
of the proper suthority. If I am correct in that interpretation I should .like to
know- from the department when this reason for exceeding the original grant
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-arose in-the matter of expenditure and why it was that the estimates for, sup-
_plementary grants were not placed duly betore the kailway -¥inance Committee
~ at least for their scrutiny snd sanction. The particular demands for which- the
Financial Commissioner has come to the Assembly were placed before the Rail-,
"way Vinance Committee on 30th January, 1945, evidently after the whole
amount had been spent. 1ls that a matter of satisfaction either to the depart-
ment concerned or to tlie Honourable Members of this House who have to put
up with this kind of discourtesy? Evidently Government are ‘sure to get
sanction whenever they might cure to put these demands before the Assembly,
.and even if they do not care to put them before the Assembly they are sure to
_go scot-free. Probably some comments may ’g made by the Public” Accounts
Committee after the lapse of two.or three years, and the «Public Accounts’
Committee itself would take amother six: months to pass some remarks, which
-8re at best of an obituary nature. s .

Sir, it i8 not so much thé amount that is perturbing the Honourable
Mem of this House, because during this war time we have got.to think in
~-colos astronomical figures; and I think for the last three ar four years we
- havapbecome ‘accustomed fo these large figures. But what worries us is.the
.method by which these grants are put before the Assembly or to the Railway
..¥inance Committee and the reckless manner in which they are spent, ‘absolute-
ly oblivious of all regulations, even the free regulations of war time, not to
-gpeak of orthodox regulations of peace time. It is from that point of .view that
1 make these observations and 1 hope that this debate will serve the purpose
of even-reminding the memberg of the Railway Finance Committee and - the
.Standing Finance Committee to be more particular about the way in which
“their sanction is obtained by means of putting up figures with notes which
_require explanation of a more elaborate kind and whbich - certainly cannot be
-easily understood during one sitting. Sir, I am afraid we must enter a protest
- against this kind of thing. D : '
- - Mr.; Zahid Hussin* BSir, 1 shall deal with a few fechnical points that have
~been raised -during the debate. My Honourable ftiend: Sir Zia Uddin Ahmad
inquired what limits are imposed for the purpese of dearness allowance on #he
railways. There are four zones,—X, A, B and C.- The limits of .pay up to’
., which dearness allowance is admissible are Rs. 250 iA X, Rs. 200 in A, Rs. 175
in B and Rs. 150 in C. So we do not give dearness allowance, as he presumed,

-up to the limit of Rs. 500 or so. - -

As regards sidings, under the rules which have been in existence for a very
Jong time, the arrangement between the War Department and the ~ Railway.
Department has been that while the cost of recoverable materials is borne by
the Railway Department, all other expenditure is borne by the- War- Department.
We béar the expénditure of those. materials only which can be recovered later in’
casé lines are diemantled and used_ for good purpose; while all other expenditure
is borne by-the War Department. - These.rules stand and if we insist on asking
° the War Department to bear the entife expenditure our position would be that.
while we are.very willing to retain the entire revenue that comes to us from
military -traffic, we are not prepared to bear any expenditure which is necessary
in order to carry that traffic. That would be, to my *mind, an .indefensible
. position. Now under the rules expenditure thich-is charged to the estirpates
of the railways has been borné in the past ug capital account. But when we -
reviewed the position we came to the .coicM®ion that these sidings must be
regarded- as temporary, because the whole position will have to be reviewed
at the end of the war and it is likely that most of the sidings will be dismantled.
Some of them will probably be retained, but it is impossible to decide now
which of them would be retained and whiﬁh of .them would be dismantled. It
was on this view that we came to the conclusion that ‘the entire “cost borne
y the railway estimates should be charged to revenue; and the position was
ully explained in the speech of the Honourable the War Transport Member
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and in the explanatory memorandum, und it came under discussion an- the -
motion relating to the .finances of the railways. The same applies to the
Works Expenditure where we propose td charge an amount of a little over one
L py. ° Crore sixty lakhs to Revenue. My friend, Mr. Chettiar, thinks shat
<" _we ought to charge more than 50 per cent. Sir, we have looked into
the. question and we think it would be unjustifiable to charge anything - more
than 50 per.cent. to Reyenue. = = . .
Mr, T. S. Avinashilingam Ohettiar: From which point of view?
Mr. Zahid Husain: According to the experience of Mr. Chettiar, the actual-
cost should be much more, but our experience does not conceéde with’ his.
_ Mz. T. 8. Avinashilingam Ohettiar: It is unjustifiable from every point of*.
view. . .
. Mr. Zahid Husaln: We have made comparisons with the expenditure that
we incurred. in the pgst and.we think that 50- per cent. is about right. We-.
Pplaced -this before the Standifg Finance Committee and obtained their approval,
&r. T. 8. Avinashilingam Chettiar: Of course, that you have done.

Mr, Zahid Husain: As regards budgeting, I feel flattered when I am told
that we should be able to predict unpredictable events. If the actual items to-
which these excesses are due are looked into in detail, I feel that it will be
agreed that.most of them, nearly all of thefn, could not be foreseen. :

8ir Cowasjee Jehangir: Sir, may 1 ask one question with regard to these-.
sidings, and the division c‘t.hgir cost - between the Railways and the War
Department? I beard the ewanation duripg the budget discussion which is
repeated by the Honourable th® Finuncial Commissioner of Railways today. .I%
is rather an important matter when sidings are being put in ‘to such an extent
as is necessary for war purposes. When there was no war, the principle might
‘have been fair and correct, but today how do you estimate the cost-when &
siding is put in? What will be the value of materials when the siding ig pulled’
up? You do not know when it is going to be done, and so how are you geing to
value the material® which are to be debited to the Railways? :

Mr. Zalid Husain: Present day costs. v

8ir Oowasjee Jehangir: But they will deteriorate by the time the sidings are
pulled up. If you put the present day cost, you are not paying the proper _
value of the materials which you will receive when the sidings are pulled up.
Who will make .up that difference? - Will. the War Department make up that
difference or the Railway Department? If the sidings are pulled up immediate-
ly; they may be of some value, but if they are pulled up ten or twenty years
hence," their value will be very much reduced. The Railway.Départment there-
fore stand to lose. I weuld'like that matter considered and some ratio - fixed
‘when”you are paying, for goods that you are likely to receive some years hence.
It is.g simple issue. I ' ' :

"~ Mr, Zahid Husain: I migit briefly explain that so long as these sidings are
there and remain in existence, the War Department has to pay the cost of main-
tenance, depreciation and also interest, so that the question of any loss to the
Railway Department does not arise. But at the time when they are dismantled
and the War Department 8ay they have'no use for these sidings, we will take
over the materials at the depreciated cost. It may be that there may be soma
smal] difference between the depracia.b?d cost of the material at’ that time and .
the,depreciated cost ‘at predent day prices, but it is impossible to estimate the
difference now. .It may.be negligible. (Inserruption.) The difference will he
very small; it may not exist at all. At the same time, supposing the’ difference .
is in favour of the Railways, would ‘it be justifiable for the War Department to
make a claim againstrus? It is hardly necessary to make a claim against an-
other Department for an item which is not likely to be very large, and that in
- why wé have agreed to bear the cost under the rules ‘without asking for any

special adjustment on this account. = . _ )
8ir Cowasjee Jehangir: . You will be. paying for the depreciated value?
Mr. Zahid Husain: Yes. Sir. i :
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Sir Cowasjee Johangir: Then how do you know what that deprecinted value
is today when you have to adjust your accounts just now?

* The Honourabie Sir Edward Benthall (Member for Railways and War
Transport): _Sir, the Honourable the Mover asked that I should personally
answer one or two questions. ' In particular, he indicated that in his view the
Sianding Finance Committee did not get sufficient time to go into all the
details of the figures and sanother speaker asked why the figures were not
placed before the Standing Finance Committee somewhat earlier, that is to say
when it became apparent that a supplementary grant would be mnecessary.
Answering the Jast question first, the biggest item under this heading is in con-
nection "with the cost of military sidings and the inflationary element, and the
action which the Government ultimately recommended was in actual fact much
influenced by the action of the Standing Finance Committge itself which at its
.meeting on the 19th of Decembet considered the pBsition of the Railway depre-
ciation fund and desired to place an record their concern at the excessive rgte
at which the depreciation fund was being depleted and to bring this to the notice
‘of the Government. Government had already got the matter under notice, but
that decision confirmed Government's determination to.deal with this whole
question - systematically and thoroughly in the course of this year’s Railway
Budget. In consequence, there were two further meetings at which full details
were put before the Standing Finance Committee. The preparation of a Budget.
‘—even a Railway Budget, which is & much smaller tfng than a General Budget
—is a very complicated matter which has to bggdone,in a very limited time.
We should like ourselves to have much more tiffe to examine the figures and
browse over them and consider them before the Standing Finance Committee.
but under the system of budgeting you' just cannot dq it. I should only be too
glad myself to have much more time to study the figures. In actuai fact} I-
“don’t mind telling the House. that I only got the full figures, which were placed
before the~Standing Finance Committee on the 29th and 80th of January, a few
days, almost a few hours, before the Standing Finadnce Committee itself got
them. If you are. going to have an up-to-date budget, that is the process which
- must be followed. If you are content to budget on the figures for, say, the half
year ending September, it would be much easier, but that is not what the House
wants. If the House wants the most up-to-date figures it can-get, as I .believe
it really does, ‘then obyiously it has to deal with them rather more speedily
than any of us would like. It is inherent in the situation itself. ~The suggestion
is also-that we do not give the House an opportunity to see the figures and to
give an opinion. I'do not honestly see what further we can do in this matter.
We place the fullest possible figures before the Standing Finance Committee.
We discussed them on three oeccegions in ‘'so far as time permitted, and the
reports and the full figures are placed before the House wha have an opportunity
to debate them in general discussion, to move cuy motions and again consider
them on supplementary demands and the House has already considered and in
principle approved the “policy. which is involved in this question of military
sidings. . '

Prot. N. G. Ranga: Question! - _ .

.The Honourable Sir Edward Benthall; Well, a full debate has takén place

Mr, T. 8. Avinashilingam Ohettiar: It has not been approved on ‘s specific
motion ! - . _ ' _ '

- The Honourable 8ir Edward Benthall: The policy has been discussed and
* the grants have been made for the next year and this relates to the current year,
which is consequential, ' ' : ‘

1 frnakly do not see what we can do to place fuller figures or arrange for much
tuller discussion of the figures either in the Standing Finance Committee or in
the House. Byt if the Standing Finance Committee has any suggestions to
make we are naturally willing to consider them and we will certainly try to clear.

" up any points whicﬁ are not clearly set forth in the papers placed. before
Members in the House. .



DEMANDS FOR SUPPLEMENTARY GRANTS—RAILWAYS 836

The Honourable Mover asked that we should have more reliable control,
-One of the later speakers recognised that close budgeting in war-time was
.extremely difficu]t and my friend the Financial Commissioner drew attention
to particular items on these supplementary demands and pomted out that in
fact it was not possible a year ago to budget very closely. Take the first item.
The expenses there arose out of acts of Nature—washing away of ghats on the
river bed or threats from the river to wash away iinportant bridges. Nobody
.can foresee that sort of expenditure until it becomes necessary. There are other
items of the same naturg. - In the second -item, relating to the construction of
technical staff quarters, the expenditure was included in the budget last year
.and not being expended went to reduce the sane budget head last year and so

. has been thrown forward this year. Obviously all these headings are not things
which one can foresee. In particular the biggest item of all arose out of a
decision of major policy arrived at only after discussion on the Standing Finance
<Committee at its last meecting. The policy was in process of formation in.Decem-
ber and January and the final conclusion was reached on the 18th-14th February,
the duy before the {Budget. . .

I think if Honourable Members will consider the m#tter they will realise
that it is neither possible to be much more .accurate in war time or to give a
longer time to the Standing Finance Committee to consider matters,

One further question raised was the position of the Financial Commissioner.
It wisuggested that he should be under the Finance Department. Well the
arrangement is that the Financial Commissioner is Adviser to the Government
of India in the Railway Department. But as in the case of all other depart-
ments, the Financial Adviser. in this case the Financial Commissioner, has a
very special relation with the Finance Department and keeps in regular touch
and advises the Finance Member with regard to railway finances, just as he
advises the Railway Member. ' -

Prof. N. G. Ranga: You control himm. He is subject to vour vontrol.

The Honourable Sir Edward Benthall: He is in my Departinent. He is in
speciul relation with the Finance Member and he watches the Railway finance
from the point of view of the Finance Department as well as'from the point of
view of the Railway Department.

Mr. Sri Prakasa (Allahabud and Jhansi  Divigions:  Non-Muhammadan
Rural): 8o he controls you? - «

The Honourable Sir Jeremy Raisman (Finance Member): Controls us both!
. The Honourable Sir Edward Benthall: That, Sir, explains the position to
the best of my uhility. . '

Dr. Sir Zia Uddin Ahmad: On a point of order. We. may meet at 5 p.m.

instead of 2:80 p.an. beeause on the Budget day we have never met in the
_afternoon.

Mr. President (The Honourable Sir Abdur Rahim): There is no point of
order. The question is:

“That a auppl_ementa?r sum not exceeding Rs. 6,76,88,000 be granted to the Governor
General in Council to defray the charges which. will_come in course of payment during the

year ending the 31st day of March, 1945, in respect of ‘Working E i
rnctao fyie 3l y R . spect o orking xpemca—Mamt?mnce of

The motion was adopted. _ .
The Assembly then adjourned for Lunch till Half Past Two of the Clock.

_ ‘The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Abdul Qaiyum (One of the Panel of Chairmen) in the Chair.

DEMAXD No. 6-B.~WOoRKING EXPENSES—MAINTENANCE AND SUPPLY OF
' LocoMoTive PoWwER, ’

Mr. Zahid Husain: Sir, I move:  ° -

‘“That a supplementary sum not exceeding Rs. 19,80,47,000 be granted to the Governor.
General in Council to defrdy the charges which will come in course of payment during the
year ending the 31st day of March, 1945, in respect of ‘Working Expenses—Maintenance and
Supply of E[ncomotiva ower’."”

D
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Out of this large amount 17 crores 72 lakhs relate to locomotives, part of the:
cost of which is being debited to revenue ac.cordmg to the special procedure, of
which the House is aware.

Mr. Ohalrman (Mr. Abdul Qaiyum): Motion moved:"

. “That a supplemen sum not exceeding Rs. 19,89,47,000 be granted to the Governor
General in Council to defray the chams which will come in course of payment during the

endtn the 31lst day of March 1 ig respect of ‘Working Expenses—Maintenance and
i! mmoh:ve Power'.’

Avinashilingam Chettiar: In this also the question that ] would
like to raise is about Depreciation. They think that 40 per cent. is the extra
price that they are paying today and so they want to write it off in the actual
current expenses. We would like to know the basis of their figures. The real
price of a locomotive is calculated on comparison with its pre-war price, its
power and its. durability. The pre-war price they can readily have for
oomperison. But two other elements must cofhe in if they were to make a
proper valuation and they are the power of the locomotives, whether they are
much above the capacity of the pre-war engines and their durability. As re-
gards durability we ungerstand that war products always are more flimsy and
less durable than the pre-war machinery and the Honourable the War Trans-
port Member in his speech said that they have.arrived at this figure of-40 per
cent. as being the extra amount that they pay for the war-time products. In
the memorandum which was supplied to the Standing Finance Commitige for
Rail-“frla.ys, on page § of the proceedings on the 18th and 14th February 1945, it
is said:

‘“For all locomotives 40 per cent. of the cost will be debited to revenue and the balance
rll be regarded as the cost incurred for the purpose of allocation. The Government have
ound in their dealings with industry that a contribution of 40 per cent. towarda capital

costs is considered nuﬂimenb by proprietors of factories to undertake expansions to  meet
Government demands.”’

That by itself does not explain anything. It can be explained only when
pbwer and durability are also taken into consideration along with cost. Now,
‘Bir, T want figures regarding the cost of the present locomofives, the cost of the
pre-war locomotives and how the present ones compare with the pre-war loco-
motives. .Without- taking into consideration all these three factors you will not
be able to arrive at a-proper cost of depreciation or at the figures of cost whick
are really paid extra in thd war time period.

Prof. N, G. Ranga: The Honourable Member for War Transport was himself
confessing that he was not having enough time to scrutinise all these figures
and naturally he could not be expected -to give sufficient time to the Standing
Finance Committee and at the same time study these figures.

The Honourable Sir Edward Benthall: What was the Honourable Member’
saying?

Fm N. G. Ranga: That the Honourable Member was getting these papers
foo late und therefore he did not have sufficient time before he went to the
Standing Finance Committee.

The Honourable Sir Edward Benthall: It is the Financial Commissioner for
Railways who presides over the meatlnga of sthe Standjng 'Fmance Committee
for Railways.

Prof. N. @. Ranga: Quite nght The Honourable Member was speaking
for himself. He was replying to our observations in regard to the earlier
demand. 8ir, he was asking us to believe that railway budgeting was going on
nicely or rather not too badly. By I want to know one thing. Wherefrora
did he get this 19 crores, 99 lakhs, which he has paid towards the cost of these
new rolling stock. He says that it was received subsequent to 1942-48. Did
he specifically make provision for this sum when he presented his budget for
1042-43 and later on in 1943-44? I do not think so. Then wherefrom did he
get this money with which he was able to pay for the lécomotives? Presum-
ably it was from the surplus that he was able to get out of that particular year's
railway accounts. He did not make provision for this expenditure at all but he
did make provision for certain receipts and when he caloulated his receipts
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perhaps he did not expect such g huge swplue and when he actually got the
surplus he paid this- money out of that surplus. It can only mean that.
Either he under-estimated his revenues fof that year to the tune of 20 crores or
the Government had, disguised or comcealed this expected surplus of 20 crores
when they framed the budget. They came to the House, presented a budget
and asked for an increase in fares and freights and told the House that they did
not expect to get as much as 20 crores surplus and when  they realised this
surplus of 20 crores in the course of that year, they thought of purchasing all
these locomotives. Otherwise if. they were to pay for these locomotives where-"
from are they to pay? Was it from capital or was it from working expenses?
Here was an unexpected or concealed surplus and so they decided in favour of
paying for the locomotives from this concealad surplus and then they come to
the House and say that they had paid for all these things without the authority
of the House and ask us to give our authoriy saying that at this stage it can
only be done on a supplementary grant. I want to know whether the Honour-
able Member was so completely helpless as he wants us to believe when he was
making the budget that he did not anticipate that he' was going to get these
20 crores surplus. Later on he himself says that these were received subse-
quent to 1942-43 hut that he had already placed orders for them either in the
United Kingdom or England. So he knew that the locomotives were going to
come, whether during that partivular year or late, and it is possible for-him to
say that he did not know for certain when. But he certainly knew that he had
- placed these orders and when he placed the orders against what sum did he do
1t? Was it to come from the Reserve Fund or from the ordinary railway
incomes or from what source? Did he expect to pay for them .frgm the surplus
of 20 crores when he placed these orders? I want to know, Sir, his reply.

When he placed these orders he should have come to the House and told
them that he had placed these orders but that he was not quite sure whether
tkey would be fulfilled by the manufacturers concerned during the particular
year or the next, that he was expecting a surplus of 20 crores and since thw
date of. delivery of the locomotives was indefinite he proposed to place this sunx
of 20 crores in the Reserve Fund, so that he would be able to pay for these
locomotives if and when they came to' be delivered. Supposing they were not
delivered during that year, the Reserve was always-there and during the next
year he would have paid out of that, but he did not do anything like that at all.
He came to this House with a sort of a balanced budget, and told us ‘that as
there was going to be a surplus, he had made provision for what was to happen
to that surplus. He got the approval of this House for his budget and went
‘back, and, mind you, last year he came to the House asking for an increase ir
railway fares and rates, but, thanks to this House, he was prevented from imr-
posing sall those additional burdens. If he had been allowed to do so, he would
have imposed another burden, may be, easily Rs. 20 crores, and would have
found himself in possession of that additional Rs. 20 crores surplus. Then, after
placing orders either in England or in America for the benefit of the manufife-
turers there, he would have sprung another story. He would have given a fine
story like this: T am placing orders for some thousands of carriages in order to
relieve congestion of third class passenger traffic, and in that way would linve
secured the ussent of the House. He would have done it, but he could not do
it, he was not allowed to do that. To the extent, however, he was allowed he
was able to find himself in possession of not only this Rs. 20 crores, but verv
much more also, because the House has already voted for him Rs. 6,76,000.
May be, he is coming with many other demands: there is a demand here for
Rs. 76 lakhs, another for Rs. 2/88,000, another for Rs. 2,51,000. All this
money he was able to get he must have got either from-the last year's budget
or the previous year’s budget, he could + not have got it with a magic wand.
That is why T say this Government plays ducks and drakes with Railway
# Finance as well as General Finance of the country, and so far as this Membor
is eoncerned, I ean only say, with all the seriousness I-can command, with sl
the sepse of responsibility that I can command, that he does not seem to know
the A, B, C, of his War Finance so far as the Railway Budget is concerned. He

p2
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seems to be fathering the baby of somebody.else, who that somebody else is we
do not know, anyhow the budget is prepared, he is asked to bring it and place
it before this House. Whether he is having any lot in this budget we do not
know, but the budget is being prepared and placed before this House in such a
manner and it is guided or misguided into -voting such funds for him as would
leave for him not less than Rs. 30 crores as surplus. This 1 consider to be &
very bad budget, and 1 hold the Honouruble Member for War Transport to be
‘entirely responsible for this jugglery. That is why there have been all these
criticisms which the Honourable Members have been making, namely, that this
year's budget is thoroughly illusory as figures given there canndt be slepended
upon at all, that thére is a disguided surplus in it, and that the Honourable
Member will again be faced with a huge surplus, if not a huge surplus a consi-
<derably big surplus, at the end of #his year slso. 8ir, with these remarks [ enter
my emphatic protest against this bad budget which both the Honourable Mem-
bers opposite have placed béfore this country, if one is to judge from the tiguses
they themselves have supplied us today.

-Mr. 8ri Prakasa: I am a very jgnorant man; but as T find that a fairly large

amount of money is involved—about Rs. 20 crores—I should. very much like
to know what is the procedure adopted in such cases, Bo far as the motien is
concerned, it clenrly says thatsthe supplementary sum of money is being asked
for to defray the charges which will come in course of paymeni. Now, so far
as I know, ‘will’ is future tense; and I want exactly {o understand whether this
sum of Rs, 20 crores will be paid during the next 381 days—today is 28th
"February, and §o-morrow March begins—or that these Rs. 20 crores have already
been pa:d. Doekx the supplementary grant really relate to the future, as the
language of the motion denotes, or whether all this expenditure has already been
met and that on the last day these supplementary grants arc put before the
House in the expectation that the same shall be granted? I hope I am clear.
I want the Honourable Member opposite to tell me exactly whether the money
"has already been paid or whether it is pgoing to'be paid; and if it has already
been paid, then what exactly does the word ‘will’ in the motion mean?
As T put before the House, ‘will’ denotes the future, nond not the.
past. T want to manke sure * that the Honourable Member has not come
1o the House asking for the condonation of payment already made; and that
he has actually come to the House asking for a grant which will actually be
paid after the motion is passed. Frankly, 1 cannot believe that all these large.
«nms of money will really be paid during the next month. T have a suspicion
that thev—or at least large portions thereof—have already been paid; and that
we are asked to put our seal of approval on the payments made in the past on
the plea that they will be actually made in the future. T am asking a straight
and honest question, and expect a straight and honest reply. .

Dr. Sir Zia Uddin Ahmad: T do not agree with my Honourable friend, Prof.
Renga, that there ir something very confidential in the budget, and that there
are certain figurer which have been concealed from the Members of the As-
sembly. The budget is not like the counting of a person who was engaged to
keep some accounts so that he may not embezzle anything. The man was
put on the top of a tree and a soldier was placed underneath with a gun to shoot
him if there is any embezzlement. He began to count—3 plus 5, 8; 8 plus 7,
15; 15 plus 8, 28; and of this 8 is there and 2 is carried away. 8o, this budget
is mot a budget of that kind. There is nothing in this that is confidential. Of
course everv bhudget requires some study. In the case of their accounts -in
regnrd to military sidings. their principle is perfectly sound—that the military
onght to pay the full cost, minua the materials which might have recovered
after it has been dismantled. But from what fund should you advance the
monev? You.should not advance it from revenue but from borrowing or-capi-
tal, so that you clearly know that-this money has heen borrowed for a certain
. purpose, and the moment it is dismantled the price of the materiale sold may be
adjusted and the balance debited to the military department. I think that this
partienlar sum ought to have been paid from borrowing and not from revenue.
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They mayl pay it out-of the revenue for & couple of years but it should be re-
covered from the Army Department. That is the only point I Wish to make.
Here I shall take up the mtimbrandum that has been referred to. “It says

-

here on page 187: )

“It is therefore proposed to restrict the debit to the depreciation fund to an amount
equivalent to the credits thereto for the items treated as replaced, to meet from the Railway
Reserve the arrears of depreciation represented by the difference between the debits to
the Depréciation Fund as proposed above and the original cost of the items replaced, and
to charge to working expenses the difference betyeen the original cost and the replacement
cost of a like asset.”’ - . E

The principle asserted here is, I think, correct und sound and I do not eriti-
cise it because when you have an article and replace it, that -is the correct
principle to adopt. "Suppose I have & pair of spectacles costing me Rs. 100 and
the amount under depreciation fund is about Rs. 50 and then 1 want to purchase
another. costing Rs. 150, it i§ fair that this Rs. 50 should be recovered from the -
. deprecintion fund and the balance of Rs. 100 ought to be paid from revenue and
nef by borrawing because the fundamental principle we ought to adopt is this:
that whenever any expenditure can yield revenue then meet it by borrowing i.e.,
capitnl expenditure. Tf by any expenditure you improve the traffic and provide
better facilities and comforts but there is no yield in revenue, then always
meet it from revenue because in that case revenue expenditure iz expenditure
which dof8 not yield any income and capital expenditure is expenditure whichr
always yields income. .

Now, I-come to the next point—the money you have advanced for engines.
It is very desirable that it ought to be paid from revenué and T think it is very
sound. Wshatever we may have advocated about the accounting in peace time
it is exceedingly difficult in war time to keep it up. We must give some allow-
ance that people do not” know when commodities would be arriv-
ing during the war; it is very difficult therefore to put it to the revenue of any
patticular yenr because in that particular vear the things mny not have come.
We have to wait till these things are received; and therefore under war condi-
tiong, the-criticism of some of my honourable friends eannot hold good. _Another
thing is that we cannot disclose the fact of how many engines have been order-
ed during the war, we can disclose it to the ‘Assembly nnd the Standing
Finance Committ® when they have actually atrived: ‘till then thev have to be
kept confidential: once they have arrived there i no risk in divulging thesc -
things and bringing them in the regular budget. Under war conditions, the
Railway-Baard and the Financial Qommissioner eannot do otherwise than what
they have done now.

As Fegards engines, I have. already expressed my opinion during the general
discussion of the Railway Budget and on the cut motions and 1 nced not repeat
them now—namely, that it is very doubtful whether the purchase of these
engines is.-a good bargain: my ihformation is—and I want the Honourable
Member to get up and say if T am wrong—that these engines cannot.be used with
safety to the passenger traffic: they can only be used for goods traffic: and then
again the life of these engines, instead of having normnal life of 70 years is only
-about 15 to 20 years—certainly not more than 20. T was awnre of this before butt
~on account of war conditions T did not say anything; but now that it has come on
the floor of the House T do not-mind expressing my opinion, that these things
ought to be examined very carefully; and if my information is correct, then we
should stop importing engines of this type and wait till after the war, when we
can “get engines of the type we got in the past. ’

Mr. Sami Vencatachelam OChetty: Sir, the Railway Board’s memorandum
on the allocation of the cost of railway assets built or acquired during the war
is, in one sense, a revealing document of the mentality behind the preparation
of the raitway budget by the Railway Board. T could see in between the lines
how the mind of the Railway Board works. Tts parnmount policy is to be us
disobliging as possible to its customers and as secretive and asileast communi-
cative as possible, so far as the Members of the Assembly are concerned. T
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am only sorry that a shrewd business man whe is now the head of that depart-
ment should have also fallen a victim to these methods of the Railway Board
and the bureaucracy. He, more than anybody else, can easily discover the
methods by which figures can be concealed from the public eye and the sanction
of deliberative assemblies of this type could be easily snatched. T am afraid.
his busy commercial life has made him rather take the present moments as
those of leisure than of real work. That is why these things have escaped his
atherwise vigilant attention.

Sir, they start on the basis of the expected. actuals of the previous year's
budget. In doing so, \hile they know that their revenues are exceeded and
their estimated expenditure has gone dbwn,_they would not divulge that fact
but merely put that aside, so that the public and the Assembly might he under
the impression that they have to find the money required from current revenues
rather than from the surpluses which they expect in the previous year. In
preparing the current budget, they take particular care to underestimate revenue

3P and overestimate expenditure and to see if possible that no money
5% is given to general revenues beyond what is compulsorily expected
of them, so that the Honourable the Finance Member might be at
full liberty to keep up high taxation and they themselves would go in for increase
of reilway rates and fares, denying at the same time even the ordinary ameni-
ties to passengers, whether they belong to the first class or the third class.’
This seems to be the policy of the Railway Board. You can easily see in this
memorandum that the previous year's surpluses were not taken into account,
that the current year's expenditure was over-estimated and the rewenues were
underestimated and any surpluses that were available from the previous year’s
rvevenues were debited to the cost of working expehses on the plausible ground
that expenses during war time must naturally be takeén-into account and be
debted to working cost instead of merely over capitalising. TUnder- that plaus-
ible plea they went on debiting almost practically 75 per cent. of the surplus
towards the working cost and even curtailed the share of the gtneral revenues
from the railway revenues, so that this evening the Honourable the Finance
Member  would say that the contribution which he expected from the railwiys
has gone dowy and that his own expenditure has increased® Therefore there -
must be increased taxation. So fae as the railway finance js concerned, while
they debited every possible surplus to the working cost, which in certain cir-
cumstances might be justifiable, they did not make any serious attempt tdl
build up @ fund to satisfy the grievances of the third class passengers and I am
-surprised to see that the Railway Finance Committee which has usually %aken,
all that has been said by the Railway Board, for granted, in this matter at least,
added a rider to their Resolution making reference to the question of build-
ing up a reserve for the amenities of third class passengers. After some dis-
cussion it was decided to postpone the consideration to the following day. T
do not know what happened on the following day. Evidently that has been
dropped. T understand that there was no meeting afterwards. That is the
. way they want to treat third class passengers. Only the other day Mr. Jamna-
das Mehta drew pointed attention to the smallness of the amount provided for
third class pasgengers’ amenities. In 1935, the then Transport Member exhi-
hited a third class railway compartment for the approval of the Members of the
Assembly, as if those compartments were coming in in three or four months
time. Tt is now ten years since and not a single compartment of that or any
other type has arrived and still every year you pass a Resolution or a cut motion
drawing the attention of the Government to the necessity of providing more
amenities for third class passengers. Every year it is neglected. This year
there is a large surplus. The possibilities of getting more revenue have not dis-
appeared and are likely to continue even this year and yet no sincere attempt
has been made to slleviate the grievamces of -third class passengers. A deli-
berative assembly like this is intended to see that the grievances of the public
are not ignored either through ignorance or carelessness. Here we see a deli-
berate attempt not to give anything to third class passengers,
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The Honourable 8ir Edward Benthall: On a poinf of order. To which por-
tion of the Bupplementary Demand for the Maintenance and Supply ef Locn-
motive Power is the Honourable Member referring?

Mr. Bami Vencatachelam Ohetty: Sir Edward Benthall wants to meet e
on_a technical point. Even there he cannot be successful, because you find a
provision here for part of the cost of rolling stock, subsequent to 1942.43—17
crores 72 lakhs. It is not on a technical point that I want to me3t my Hon-
ourable friend. I want to know what he has done for the third cluss passengers
when his finances are in such a prosperous condition. Has he become so call-
ous as not to mind these things? Why should the Railway Board always make
it a policy to throw dust in our eyes and get money away from us? We can
-only co-operate with you in your good governance of the country. We cannot
always be like C.I.D. men watching the criminal acts on the people of this
country at every -moment. I hope there will be a change of mentality in the
conception of the duties of the Railway Board and of the War Transport Mem-
ber. He is particularly there to serve the public and to ask for money for serv-
ing the public. If he makes it u point to keep people in ignorance.of all the
manjpulations of the accounts and of the.way in which he may dispose of the
surplus by over-debiting to the working cost instead of meeting urgent demands
to improve the condition of the third class passengers, then I am afraid no As-
sembly can possibly check that kind of action. If it is possible for us, 1 think
we must record a strong protest against these things by recording a dissenting
wote at least on one motion, ’

Mr. M. Ananthasayaname Ayyangar: On a matter of information. The lust
item refers to 17 crores odd—Debits to revenue of part of the cost of rolling
stock received subsequent to d41942-43. In the purchase programme of rolling
stock, some portion of the cdst of new rolling stock purchased is debited this -
year to rovenue and the rest of the amount is distributed over subseguent
year's revenue. That is what I understand so far as this item is concerned. 1
find, now, that the new rolling stock that is purchased is in substitution of sorme
that exists. From the speech of the Honourable Member when he introduced
the Railway Budget, T thought that this was an addifion to the existing rolling
stock. Now that he charges this to revenue agd shows it as one of our assets,
we must find it among the assets when we look into the assets of the Railways.
Otherwise if it is not included in the assets, it might be possible for any subse-
quent Railway Member or the Administration to write this off as having been
worn out. Then there would be no opportunity for the Assembly ror the oublie
to know what has become of this amount, if it does not find a place in the
capital at charge. The Honourable Member said when he introduced tle
Budget that he does not want overcapitalisation and therefore he does not want
to .charge against capital the new stock that he now purchases and to that ex-
tent he has relieved. But there must be an account showing capital which’
we have invested whether the amount is for the time being taken from revenue
of that year or by fresh capital, that is added—we must know what the assets
are. Is there any account preserved of this 17 crores and odd which are spent?
Are they added on to the existing capital? .

Mr, Zahid Husain: Sir, I find myself in a rather difficult position; the ground
that has been covered by Honourable Members who have spoken on this subject
is so vast and sq extensive that it is difficult to dealt with all the questions that
have been raised in the course of a brief reply to\a discussion on supplementary
demands. - '

*Mr. 8ri Prakasa: Twenty crores is a big sum. Take your own time. There
is no hurry.

Mr. Zahid Husain: I will deal with some of the questions that are relevant
%o this supplementary demand. The most important item here is naturally the
ene relating to locomotives, amounting to ¥,77,24,000. This liability arises out
of our programme of purchase of rolling stock costing about 94 crores. This
rolling stock purchase had to be made in order to carry traffic in connection with
war. It was not open to us to refuse to purchase this rolling stock. As a matter
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of fact, it was essential to maintain the war effort of the country as well as eivil
economy of the country. Tt was not open to us to insist on any other types of
rollipg stock. The manufacturing capacity of America and England is allocat-
ed according to certain priorities and according to cortain rules. It is not open
to any country to demand that it will get only particular types or particular
varleties o fthings. We have to take whatever is offered to us

Mr. M.’Ananthasayanam Ayyangar: We do not manufacture locomotives.

Mr. Zahid Husain: That is past history. I am, only describing the present:
position. If we followed the existing rules for the purpose of allocating the
cost to capital, revenue and depreciation fund, what would be the result? The
result would be that the depreciation _fund which atands today at 98 crores
would be reduced to the negligible figure for railways of 36 crores, Also capi-
tal would be debited to the extent of 15 crores. Actually on examining the
whole position, we found that there would be little addition t6 our wagon eapa-
city or tractive effort of locomotives. But-there would be a very large debit to
capital under certain rulés which were framed not tc deal with the situstion
that has arisen today but with peacetime conditions. Should we have allowed

- these debits to depreciation fund and consumed the fund, so that we sheuld
have nothing left to rehabilitate the railways at the end of the wat? Should we
have nllowed this debit to~capital and watered it_down, so that at the end of
the war when' revenues go down, we should find ourselves in a position of
over capitalisation? We are earning large sums of money, but those large rums
of money are being earned as'a result of our assets including rolling stocks
being consumed at a very rapid rate. It was neeessary therefore to make a
gpecial procedure in order te relieve the depreciation fund of the danger with
which it wns threatened and also to avoid overcapitalisation of railways. T
maintain, Sir, that these measures were absolutely necessgry in the interest nf
the country and people who think that they $hould not have been adopted do:

not devote considerable time to the matter. -

Mr, Sri Prakasa: Question,

Mr, Zahid Husain: The question was agked by vy Honourable friend
Mr. ‘Avinaghilingam Chettjar whether we have taken adequate account of the
fact thet these items of rolling stock are probably poorer in quality. Sir, if my
Honourable friend had read the various memoranda that were presented to the
Standing Finance Committee, he would find that this question was discussed and
we have taken adequate account of that fact. The poorer quality of relling
stock would he reflected in the form of lower life for stocks. Such lower or
ghorter life hna been taken duly into account in the formula for the purpose of
alloeating ¥xpenditure to depreeciation fund and revenye.

Mr, T. S. Avinashilingam Ohettiar: Tn which page is it? How . have you
arrived, at 40 pet cent. formula? ' . :

Mr. Zahid Hueain: Forty per cent is n different formula altogether. As a
result of applying the formula based on additional tractive effort or additionsl
wagon capacity, we found that there is very little debit to capital and therefore
that formulg, of 40 per cent. will be effective only when there iz a very largs
incrense In wagon capacity or tractive effort. )

My Honourable friend Mr, Sri Prakasa asked me the exact significance of a
supplementary vote. What happens after a Budget is passed? The Executive -
Government has certain powers, which are recognised under all constitutions,
of transferring provision made pinder one head to another in the same grant, so
‘that if we have any excess expenditure under one head, and there &k a saving
available under certain other head. it is open to the Executive Government to
transfer the saving from ome head to the other head under which the excess
occurs. Occasions arise in which certaifi liabilities have to be faced which are
inevitable in character. If they are not accepted immediately, either you havae
to stop the administration or you hawe to face a serious loss of efficiency. Take
the case of railways. Bupposing there is more traffic to cater for. Would you
advise the Railway Board to wait until the Legislature meets in order-to spend
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more money on coal? Or would you allow the Executive Government to meed
the liability and then come before the House and explain the position? There
are certain items which are not inevitable, for which it is necessary that the
vote of the House must be taken before any liability is incurred. There are
.otherk which are inevitable and they must be faced immediately they arise if
the administration, is to continue. _ )

Mr. Bri Prakasa: On a point of explanation. Sir? T was not making any
grievance of what has happened. Becunse the word “‘will’’ has been used in
the mgtion, T only wanted to know whether all these payments wxll have-
suddenly to be made during the next 31 davs or whether they have slready.
been made. My Honourable friend seems to think that T was Ervmg to blame-
the Department for having done this, that or the other.

Mr, Zahid Husain: T was not at all suggesting that you threw any ‘blame on-
the Department. On the other hand, T was trying to explain the present

_pomtmn
Sri Prakasa: The T—'{onmlrable Member was angrily anmp, C§hould this

not ha\e been done; shoyld not that be done; and so on.

~'Mr. Zahid Husain: As regards the language of the formula, it is only formal’
language recogniséd under the constitution. I, do not know whether there
is any particular significance attached to it. 1 have explained the position in
which supplementary’ denmnds arise. Well, for example in this case, with
regard to the sum of Rs. 1,77,24,000 it is a question of adjustment between the
Railway Department and qnother Department, This large sum has not yet
been met. This can be met only.if the Legislature has voted the demand.

‘Mr, 8ri Prakasa: Is there any compulsion that the future tense alone should
be used?

Mr. Chairman (Mr. Abdul Qaiyvum): The Hongqurable Member is ‘ot giving
way.

Dr. Sir Zia Uddin Ahmad: Under the Standing orders, we have framed this
language.

g . Zahid Husain: Now, Sir, my Honourable friend 'Sir Zin Uddin asked
whether these engines which we are obtaining for goods services can be used for
passengers. T think the Honourable Member for War Transport explained that
these locomotives can be used for passenger services. Their tractive effort is
naturally grehter because they are intended for goods. Their speed would be-
less buf thev can nevertheless be used for pnssenger selvices,

Dr. Bir Zia Uddin Ahmad: Don't use them in the train in w}uch I am travel-
ling beeause the margin of rafety is very poor!

Mr. Zahid Husain: Now as regards the information which we supply. I reslly
feel that we have never been secretive in the matter of information which has
been supplied in the various documents. As a matter of fact #he information
is perhaps more than can easily be digested. But it ix very complete Anforma-
tion. We look into it with extreme care and take all measures @ see that
nothing materinl is omitted from the-documents that are given to the Honour-
able Members of the Legislature, ’

Now, as regards the recommendation of the Standing Finanoe Committes
which it made in its meeting of the 14th February for maklng specific appro-
priations from revenue surpluses towards the reserve for the purpose of lower
class amenitier, T remember it was explained by the Honourable the Railway
Member jin reply to a certain cut motion that this recommendation will be takon.
into consideration and the whole matter will be placed again before the Standing
Finance Committee. In case there in any improvement in the surplus during
1944-45 ard 1945-46 we will p!’ue the matter hefore the Standihg Finance Com-
mittee next vear. and the question of making n specific provision will be taken
into consideration.

Certain Honourable Members have charged us with  manipulation of
accounts. As T have explained, we give complete information in the documents
that are supplied to Honourable Members. T do not know whether there is arfy
evidence .of manipulation ?‘I accounts. Manipulation of accounts would be-

-
-
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adjustiment of the accounts without disclosing the reasons and without giving
full details. If we make certain adjustments we place the whole ihforipation
‘before you through the documents that are supplied to the House.

. Another question that was asked was whether these locomotives are being
treated as additions to the stock or are being treated as being on replacement!
account. This point also. was explained in the speech of the Honourable the
Railway Member. All these items that are being purchased are being treated
-on replacement account. But in order to meet the heavy traffic which we
have to carry at the present moment we are not scrapping the items which are
. treated as replaced. This is not removed from the ordinary normal practice
-of railways. These old items will be scrapped after the war when the trnthic
‘begins to go down. 8ir, I have nothing more to sdy.

Mr. T. T. Krishnamachari (Tanjore cum Trichinopoly: Non-Muhaninadan
Rural): Sir, T should like to ask the Honourable Member a question arising out
-of his statement. Bince he, mentioned of this rapid -depletion of assets by
-overworking, I should like to know whether the departinent have examined the
*possibility of increasing the percentage of the ullotment towards depreciation
:and consequently the amount allotted to the depreciation fund.

Mr. Zahid Husain: The Honourable Member is aware that the Convention
‘Committee looked into this question in greai detail and made certhin recom-
‘mendations which were given effect to last year, as a result of which we are
<contributing two crores a year to cover the extra depreciation due to the war.

Mr. Chairman (Mr. Abdul Qaiyum): The question is

“That a supplementary sum npt exceeding Rs. 19,90,47,000 Le granted to the Governor
General in Council to defray the charges which will come in couyse of payment during the
ear endinf‘the 3lst day of March, 1845, in respect of ‘Working Expenses—Maintenance and

: up%lﬁ of otive Power’.
e motion was adopted. -

Demanp No. 6-C—WorkiNg EXPENSES—MAINTENANCE OF CARRIAGE AND WAGON
Stock

Mr, Zahid Husain: Sir, I move: .

“That a supplementary sum not exceeding Rs. 2,51,85,000 be granted to the Governor
~General in Council te defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1845, in respect of ‘“Working Expenses—Maintenance of
Carriage and Wagon Btock’.”

Mr. Chairman (Mr. Abdul Qaiyum): Motion moved: .

‘“That a supplementary sum not exceeding Rs. 2,61,85,000 be granted to the Governor
General in Counc{l to defray the charges which will come in course of payment during the
-year ending the 3&.3& day of March, 1845, in respect of ‘Working Expenses—Maintenance of
“Carriage and Wagon Btock’." . ' .

Mr. T. 8. Avinashilingam Ohettiar: Sir, here also the main thing that I
would like to raise is about the debit of 1 crore and 80 lakhs. In this there
-are two matters; one-is for the extra price which they pay for the war-time
manufacture of wagons and carriages and the other is the depreciation which
“they are unaeble to make good and the repairs which they are not able to make
good because of the present war-time conditions. - About the first I hear this
is the caleulation they have made. For wagons all expenditure in excess of
“150 per cent. of the cost of wagons in 1988-89 is proposed to be debited to
-revenue. And now I refer to the second item. On page 7 of the proceedings

- -of the Standing Finance Committee for Railways of the 18th and 14th February
1945, they say that due to war-time conditions they are not able to make the
‘necessary repairs which it is necessary for them to make but which they are
“unable to make owing to war-time conditions. This is what they say:

“The Government have in ‘this connection -considered also the question of the extent to
“which the maintenance of railway equipment is being postponed owing to the difficulties.
-créated hy the war. ‘Maintenance’ in this context should understoed ‘to be the main-
‘fenance chargeable to “working ex i. For renewals chargeable to Depreciation Fand

riations are being made to the Fund the balance of which will be available after the
“war for overtsking the arrears.” : v



. - DEMAXDS FOR BSUPPLEMENTARY GRANTS—RAILWAYS 845

I should like to know to which of the two sections this refers. It must
be composed of these two items,—the cost of the postponed repairs which they
must make today but which they are unable to make owing to war-time condi-
tions to which they refer in pauragraph 11 on page 7 of this small book, or it
must refer to the extra price which they are paying on account of the war
‘'owing to the urgent orders they had to place with the United States. I should
like to know to what this item refers and how mmich of each has gone to make
np this item. T

Then there is another matter that I should like to raise. This refers to the
maintenance of carriages. Can they give also by way of cost how much
has been spent on the repairs of First and Second Class carringes and how much
on the Third Class. 1t is n®very crucial question for some of us who have to
travel in the ordinary carringes. The War Transport Member of course has
his luxurious saloon fitted with all comforts, but for poor people like us who
have to travel in ordinary carriages it has become absolutely. impossible. The
third class compartments are not at all attended to by way of repair, the
windows do not, open properly or fix. They fall on your head, the latrines
are in disrepair dnd you cannot even close them properly. The whole thing is
extremely bad, and it is high time that Government keep separate accounts of
these. Separate accounts will help every one. Tt will be a pointer and will
explain where the mistake har been made, and they will find to their own con-
vietion how in comparison with the higher classes the thirq class has been
sadly neglected. Government seem to think that all that we say is nothing
but stories. But it iz nothing but the absolute truth, and I want them to
give us separate accounts if thev can- Con the War Transport Member got
these accounts? Can he give me separate figures for maintenance?

; The ourable Sir Edward Benthall: T am afraid T shall require notice
or that.

Mr. T, §. Avinashilingam OChettiar: T amn giving him notice today and I
shall be satisfied if he can get a statement prepared showing these figures
separately and circulate it to this House in any way he likes, so that we may
be able to know that the third-class passenger is attended to in proportion to
the money that he contributes . . .

The Honourable Sir Edward Benthall: If the Honourable Member will put
down a question, I will do my hest to answer it. '

Mr. T, 8. Avinashilingam Ohettiar: We have to do only n few questions a
day, abd then you must have proper notice and so on. If the Honourable
Member can take this us n notice of this question it would serve my purpose.
He has got his staff here who can put this down for him.

Now, I come to the other point. This point is the same ns the last point
that I raised with regard to locomotives. With all the erudition and. ghe
cleverness with which he understands the subject—I do not want to deny him
that knowledge—he has not been able to make me understand what he meant.
He referred to the proceedings of the Standing Finance Committee. I do 1ot
read every page of it, but will he refer to me the page in which there are
calculations. by which he has arrived at the figure of 40 per cent. .

Mr. Zahid Husain: T have got a long statement ready. In case the Hon-
ouriable Member is interested, we will be able to present this statement to him.

Mr. T, 8. Avinashilingam Ohettiar: T shall be glad if he will send this to
me. I do not think the Honourable Member would like me to go to the Secre-
tariat for this statement . . . ) ’

Mr, Chairman (Mr. Abdul Qaiyum): After all the Honourable Members have
to meet somewhere. . '

Mr. T. 8. Avinashilingam Ohettiari If he arrives at a conclusion by this
process, it seems to me to be very arbitrary. There must be some basis by
which they should arrive at & certain figure. i

While dealing with this matter, T would also refer to the very poor way in
which the assets have been made. I would like to read just a few liner from
“that very illuminating report- of the Sankara Aiyar Committee: It is illuminat-
ing for the fact that it gives nothing and it is illuminating for the fact that it

L1
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is unable to give anything.  If accounts are kept in such a way that you
are able to find nothing that is o rhatter on which . you can congratulate
yourself ns something very glorious—I have no objection—hut the Honourable
the War Transport Member shonld think twice hefore making such statements.

- T will read just a few lines: ) *

*The recommendations of the Depreciation Fund Committee of 1922-23, were based om
economic, or functional life of each wlass of assets, by the application of statistical data,
after making due allowance for altered circumstances then obtaining. It would seem from:
the report of that Committes that etatistical data were éither avamilable on the railways ar
could be easily collected . . . .” _ ;

Mr. Ohairman (Mr. Abdul Qaiyum): The Honourable Member eannot read
out long extracts. . _ .

Mr. T, S, Avinashilingam Ohettiar: Sir, T-am not inthe habit of reading
long extracts. T will read just a few lines more which T hope will be enough
for the Honourable Member to understand what I mean:

“The Committee considered that similar statistical data would also be indispensable for
the present investigation and therefore indicated their roﬂl:.imments to the Railways and asked
them first to collect the information more readily-available so that it ¢ould be discussed im

_-the first round of their visits to the Railways.” ' . .

They made enquiries from the various railways whether that statistical data
was available: ) _

“The Gommittee's enquiries from the G. I. P., B. B. & C 1, M &8 M, S I. und
N. W. Railways revealed that with the exception of the Mechanical Department, the statistical.
information required, the existence of which was implied in the report of the Committee of
1922-23, was not there. No regular statistical records were introduced when the Depreciation:

Fund was instituted in 1824, The information required would, therefore, have to be
eﬁillecj,ed f}mm estimates and registers of worka seattered over various Districts and
visions.’ - . .

Thisx is the report’ of the expert committee which they ‘themselves -have
appointed; they said that they could not do it. The Government is very
" elever -and they said, ‘*You shall not do it'". So they have postponed it till
after the war and God knows when they will take it up again. In the mean-
time they will go “on multiplying the capital investments and God knows
whether there are 900 crores of assets in this country in respect of. Railways.
Nobodv knows that; no calculatimms se made: mmbody has checked: “these
figures; no depreciation has been fixed, and how they are going to do it is
beyond me to say. No commercial concern will allow this sort of thing. No
shareholder will nllow this if it is a commereinl concern. So we would like
to know these figures and how thev have arrived at these figures.

Dr. 8ir Zia Uddin Ahmad: T entirelv agree with what my Honourable
friend has said about .the depreciation fund. T have been pressing this point
all these years and I pressed it in the Depreciation Committee, namely, the
ealculation of depreciation fund and the life and the strength of the article.
You cannot caleulate that. Supposing vou ask me, “What is the life of your
motar ear?’” What can I say? Can anybodv tell that? Tt depends on the
way fn which it is used. Tf it is in the hands of a good driver and cleaner,

_ita life will be longer . . .
Mr. N. M, Joshi (Nominated Non-Officinl): Average life.
Dr, 8ir Zia Uddin Ahmad: T said further that this attempt T8 as useless
- a8 it is impracticable to obtain, and that is thé reason why T have been
advocating time after time for the abolition of this «epreciation fund altogether.
It 1s the root cause of all the financial intzicacies that we have before ns.. Tf
vou follow the simple principle, we will be better off, namely, every expenditure
. which yields revenue should he dehited ngainst the capital expenditure and
the expenditure which increases comforts, which really improves the traffic,
but does not bring in any revenue, ought to be put nnder revenue. Tf von had
adonted this principle, all vour difficulties would have disappeared and the
criticism of myv Honourable friend, Mr. Chettiar, will not be here foday and
probablv T would have heen saved many speeches which’ T have heen delivering
in this House during the last so many venrs.
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The other point which he has'rdised—and quite correctly too—is the dlﬂlculfy
of the third class passenger. 1 entirely agree with him, but unfortunately
the contagion has spread to the first class also. Travelling in first class now
is as uncomfortable as travelling in third class before the war. If you go to a
first class compartment, you will find that there is no light, there is no peg,
if you enter the bathroom you find it is absolutely dark, it has no mirrer,
and, above all tliere are so many passengers that the bathroom door is
blocked . : - )

Mr, N, M. Joshi: Abolish first class. -

Dr. Sir Zia Uddin Ahmad: 1 have been advocating that there should be
only two clusses—upper class und lower class—and not four as ut present.
‘An Honourable Member: There should be only one class.
Dr, Sir Zia Uddin Ahmad: If there is only one class, it would be botter still.
As regards the particular expenditure under this item, 1 did not see any
reason anywhere for creating the office of the Director-General of Railways,
‘Caleutta Area. Not that 1 am against having such angoffice—probably it may
be necessary—but we have not seen its justification by Finance Committee.
"1 can quite understand that you have ordered the engines, but the creation of
an important post like this-is a thing which cannot be. done under emergency
powers of the Railways and without the advice of the Finance Committee. 1
think in this cuse the permission of this House should have been obtained.

The Honourable 8ir Edward Benthall: I think that has been dealt with in
Supplementary Demand No. 8 which has beén passed!

Dr. Sir Zia Uddin Ahmad: Siace it is mentioned in the report, we ought
"to have had u memorandum about it. In the whole of the discussions not a
single member of the Standing Finance Committee for Railways has spoken so
that we conld be enlightened on the subject. All we have had is the printed
report of the Standing Finance Committee. You ought to supply us with
better information so that we can intelligently vote and exercise our right in
a useful manner.. At present we have ty tuke for gramnted the opinion of enr
<olleagues in the blnndmg Finunce Conunittee, .

It is desirable when an important action is taken that it ought to be rep8rt-
«d in the form of a stutement or a resolution. We do not want to stop fhe
good working of “the railways, but it is desirable that the House should be
taken into confidence in all these important measures. If you do that you
will get the support of thix Asseinbly and that means publlc goodwill. We
had an example of the Road Trist Board. That is a point on which the-
opinion of the House ought to have been tuken before embarking on the scheme.
-The point that my friend emphnsizes, and T do the rame, is that in any
measures where you deviate from the settled policy, you should take the House
into confidence snd T can assure you that the House will give vou full support
because we are anxious to see the railwavs progress as it is our biggest
.national asset. '

Mr. Zahid Husain: Mr. Chetjiar asked a question regarding deferred mainte-
nance.” That is not mixed up with any itemn under this supplementarv demand.
What is proposed in connection with ‘the maintenance is that a portion of the
general reserve should Be considered ns car-marked for overtaking areas of
maintenance at the end of the war in case it is found necessary to obtain any
assistance from the reserve. Tt was explained that maintenance is heing post-
poned in a very limited field.

Mr. T. 8. Avinashilingam COhettiar: Can vou give me the cost of the defer-
red majntenance?

Mr. Zahid Husain: We propose that a sum of fice crores should be enr-
marked for deferred maintenance up to 1944-45 and two creres a year theroafter
subject to revision in the light of eonditions obtaining from vear to year.

Some auestions have been asked about the Depreciition Fund Enguiry Com-
mittee. The report has not vet been examined and we have not vet reached
any conclusion, but it is our intentien to resume -the enquiry as soon as the
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conditions are favourable and it is possible to detach officers for the purpose
of undertaking the enquiry and for the purpose of collecting statistics and data
which must be supplied to the Committee for the purpose of enabling it to
discharge its duties. The enquiry committee has found that the railways are
not maintaining the necessary data in regard to various categories of assets but
it did find -that data is being maintained for the assets of the mechanical
department which covers rolling-stock, locomotives and machinery, which _com-
prise the largest proportion of the assets of the railways. So although T would
not claim that the conditions are as satiefactory as they should be, they are
not as unsatisfactory as they are sometimes painted. . '
. Mr. T. 8, Avinashilingam Ohettiar: But how to judge it without figures?

Mr. Zahid Husain: Data are being maintained for assets of thé maintenance
department which covers rolling-stock and machinery. This covers the largest
proportion of the total assets of the railways.

With these remarks I commend the motion to the House.

Mr, Chairman (Mr. Abdul Qaiyum): The question is:

""That a supplementary sum not exceeding Rs. 2,51,85,000 be granted to the Goverpor
General in:Council to defray the cha which will come in course of payment during the

&nr_ending the 31st day of March, 1845, in respect of ‘Working Expenses—Maintenance of
rriage and Wagon Btock’.” : '

The motion was adopted.

DeManp No. 6-D,—WorkiNg EXPENSES—MAINTENANCE AND WoORKING oF FERRy
. STEAMERS AND HARBOURS
i+ Mr, Zahid Husain: Sir, I beg to move:
“That a supplementary sum not exceeding, Rs. 10,87,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the

year ending the 3lst day of March, 1945, in respest of ‘Working Expenses—Maintenance:
and Working of Ferry Steamers and Harbours'." .

Mr. Obairman (Mr. Abdul Qaiyum): Motion moved: R
“That a supplementary sum not exoeedh:gl Rs. 10,87,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the

year ending the 3lst day of March, 1045, jn respect of ‘Working Expenses—Maintenance
and Working of Ferry Steamers and Harboura’.”

Dr. Sir Zia Uddin Ahmad: You will find that this is due to the heavy repairs.
caused by- excessive use of the engines. The Standing Finance Committee
on page 67 of their report . . . ¥

The Honourable Sir Edward Benthall: T take it that the Honourable Mem-
ber.is dealing with Demand No. 6-D relating to the working of ferries and not
of engines—page 8 of the supplementary demand!

Mr, Sri Prakasa: Anything that {he Honourable Member says is relevant
to anything! That is our experience. -

Dr, Sir Zia Uddin Ahmad: About ferries T have one thing to saj. When
you embark on such a scheme of ferries, that is really the co-ordination of the
water.services with the rail. The question of rail, rond, water and even air
services should be discussed together. This is similarly linked up with the
problem of railways taking the responsibility of running the water services.
So I think this is also a question to be associated with the gencral problem of
transport. :

Mr. Ohairman (Mr. Abdul Qaiyum): The question &

“That a supplementary sum not exceeding Rs. 10,87,000 be granted to the Guvernor
General in Council to defray the charges which will come in course of payment during the
yoar ending the 3lst day of March, 1945, in respect of ‘Working Expenses—Maintenance.
and Working of Ferry Steamers and Harbours'." e

The motion was adopted. :

.

DeMaxp No. 8-E.—WoRrkING EXPENSES—EXPENSES 0F TRAFFIC DEPARTMENT
Mr, Zahig Husain: Sir, T move: ' .
“That a supplementary sum not exceeding Rs. 2,38,44,000 .he granted to the Governor-
General in Council to defray the charges which will come in course of payment during the

vear ending the 31st day of March, 1945, in reapect of ‘Working Expenses—Expensns of
Traffic Department’,”” - )
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. My, Ohairman (Mr. Abdul Qaiyum): Motion moved:
“That a supplemen sum not exceeding ‘Rs. 2,38,44,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
ear ending the 3lst day of March, 1946, in respect of ‘Working Expenses—Expenses of
*uﬂ!c Department’.”’ .
Mr. T. S, Avinashilingam Ohettiar: Sir, there is a reference to ‘haudling
charges’: I would like to know what are these charges? I find that in the
coming year's Budget it bng been further increased.

Mr. Zahid Husain: It represents charges paid to contractors for loading and
unloading -of goods. Naturally their rates have increased owing to war con--
ditions. )

Mr, T. 8. Avinashilingam Ohettiar: Are these charges not recovered from.
the people who receive the luggages?

- Mr, Zahid Husain: So far as goods are concerned the goods rates are
supposed to include handling charges. . '

Mr. Chairman (Mr. Abdul Qaiyum): The question is:

“That a supplementary sum not exceeding Rs. 2,38,44,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
%al.r ending the 31st day of March, 1845, in respect of ‘Working Expenses—Expenses of

raffic Department .”’ :

The motion was ‘adopted. _ _ -

DeManD No. 6-F.—WoRkiNG EXPENSES—EXPENSES OF (GENERAL DEPARTMENTS.

Mr. Zahid Husain: Sir, I move: -

“That a supplementary sum not exceeding Rs. 76,68000° be granted to the Governor
General in Council to defray the charges which will come in ¢ourse of payment during the-
year ending the 3lst day of March, 1945, in respect of ‘Wobrking Expenses—Expenses of
Qeneral Departments™’’ . . ) :

Mr, Chairman: (Mr. Abdul Qaiyum): Motion moved :

“That a supplementary sum not exceeding -Rs. 76,568,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the-
year ending the 3lst day of March, 1945, in- respect of ‘Working Expenses—Expenses of
General Departments’,” ' . .

Mr. M. Anafithasayanam Ayyangar: In the Explanatory Memorandum in
the explanation that is printed below it is stated ‘‘Additional provision has
been found necessary on al] railways mainly for the benefit of dearness allowance,
engagement of additional staff and for raising the minimum pay of staff’’. I
want to\know what was the minimum before and by how much it.was raised?

Mr, T. 8. Avinashilingam Ohettiar™Sir, I want to know what these General
Departments are. Under this heading there are many itemss such as manage-.
ment and control of Boards of Directors, Agents afid General- Managers’ offices,
Accounts and Audit Departments, Stores Department, Medical Department,
Watch and Ward Department, the cost of the Order Police, ete. Why are
these things jumbled up under one Head. Medical and Police should be

grate. I weuld suggest that some of these departments should be sepa-
rately accounted for and separate accounts given. That would be the proper
procedure. _ ' '

There i8 an expense for London Boards. What are these London Beards?
I do not know whether any of our railways still maintain London Boards.

As regards police, there is reference to contribution towards the cost of
Order Police and additional police for the protection of railway property. As
far as' T remember the Honourahle Member in replv to a question the other
day said that these police were imnoged in 1049 anad thev are heing graduelly
reduced owing to improved conditions. Now, Ifind that in 1945 they are spend-
ing amore on the Order Police. I would | ke to know whether the time has
not come when the police which were requisitioned in 1942 at the time of the’
August disturbances should be withdrawn gradually and the money spent on
this particular item reduced. .

Mr. Zahid Husain: There are three categories of staff on the Railways—
Gazetted, Subordinate and Tnferior staff. This refers to subordinate staff,
which includes clerks, station staff, and so ‘on. The minimum pay varies from
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railway to railway but generally it used to be Rs.-30 and it was raised-by Bs. 10
subject to & maximum of Rs. 40. '

As regirds various departmnents being collected together under one demand,
1 must say that I am not responsible for collecting them under one demand.
This was done possibly as a result of the Resolution passed in 1924 when rail-
‘way finance was separated from general finonce and u Standing Finance Com-
anittee was appointed. This Committee wus expected to examine the question
of the demands which should be placed before the Legislature. This was the
set-up agreed upon at that time and I believe it must { have received the
approval of this House. We have a separate demand for each major department
lik2 the Traffic’ Department. There are two demands for one Mechanical
Department. But the departments under this demand are comparatively small
.ones apd probably - therefore from the point of view of -convenience it was
.decided to collect ghem under one demand. If it is the desire of the House that
this should be.looked into again, we will place the matter before the Standing
_Finance Committee and take their views on the question. . -

As regards London Boards, the accounts of all company-managed railways
which belong to the State were incorporated in our accounts. Therefore the
London Boards exist in our accounts also but they will disappear now from
1945-46, because there is no major company-managed railway managed from
London now. -

As regards protection of Railway property, there are two kinds of establish-
ment that are engaged for ensuring the sufety of_railway communications in
India. Police provided by Provinciul Governments and our own establishinents.
There were schemes on all Railways ayd they were given effect to from varying
dates. According to the figures before me, the police provided by
Provincial Governments has cost _ Rs. 22,4'?,5200 in, 1942/43,
Rs, 21486,000 in 1948/44, Rs. 26,40,000 in 1944 /45 (revised budget), and will .
cost ubout Re. 24 lakhs next year. The 1044/45 figure contuins some arrears
thrown forward from 1943/44, and the actual expenditure properly relatable to
that year is less than Rs. 26.1akhs 40 thousand.. There has heen some reduction
in numbers, but we have not got accurate information at present; that reduction
has been swallowed up by the increase in the costs of the establishients. Now,
taking our own estoblishments in 1942/48 we spent about. Re. 11§ lakhs, in
1943 /44 Rs. 26} lakhs, and in 1944 /45 Rs. 12 lakhs. We keep the matter under
constant review, blit until the war ends, it will not be possible to make a very
large reductioh in the peolice provided by the Provincial Governments; but we
"have been able to make very large reductions in the establishments financed by
Railways themselves. '

Mr, T. B, Avinashilingam Ohettiar: If ] may point out a contradiction, “he
said that the police were reduced, but that the cost-has increased. The note
on the other hand says, ‘additional police for the protection of railway property
in: the conditions creatgd by the war’. This specifically says that the number
has increased.’ :

Mr. Zahid Husain: 1 apologise for this loose wording.

Mr. Ohairman (Mr. Abdul Qaiyum): The question is:

“That a supplementary wum oot exceeding Rs. 76,563,000 be granted“to the Governor
- General in Council to defray the charges which will come in course of paymeént during the
year ending the 3lst day of March, 1945, in respect of ‘Working Expenscs—Expenses of
- General Departments’.” .

The motion was adopted. .

4 p M.

DeMaxp No. 6-H—WoRkING ExXPENSES—EXPENSEs oF ELECTRICAL msnnmm'r.
Mr, Zahid Husain: 8ir, T move_ * -

“That a supplamanta?r sum not exceeding Rs, 76,74,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1045, in respect of ‘Working Expenses—Expenses of

- Electrical Department'.” : -
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. Mr. Chairman (Mr. Abdul Qsiyum): Motion moved: - .

““I'hat a supplementary sufh uot exceeding Rs, 76,74,000 be granted to' the Governor E
Geperal in Council to defray the charges which will come in gourse of payment during the:
year ending the 3lst day of March, 1945, in respect of ‘Working Expenses—Expenses of

LS

ilectrical Departmeny’. .
l!‘hc!‘l'.l‘. T. l‘g Avinashilingam Chettiar: Details are given on page Il5 of the
Proceedings. of the Standing Finance Committee’s Meetings of 20th and 30th
Jannary, 1945. 1 find-two items there®for which I would like to havé -an
explanation: . L . ' R

““Cost of. wireless equipment being muainly a throw forward from 194344 in
which year provifion wus made for this in the Capital programme—Rs. 25%
Inkhs. . .

What' is' the wireless e'quipmenb referred to, and for what use?

.2, licreased expenditure on repairs to electric «conches, plant and wsialla-
"tions, signalling waterinls; -train Mghting equipment, replacement of battery
sets, ete.” T . ' o _ : \

-1 am surprised that there is an extra ‘p'rov'ision for train lighting. We do not
find any lighting at ullﬁn the trains. In huge compartments we find one 5 candle
power bulb. “Even in the higher classes latrines are not lighted, and the Honour-
able Member sa?d that he had not received bulbs. = =~ )

The Honourable Sir Edward Bemthall:* More intensive use, the note says.
Mr, T. 8. Avinashilingam Chettlar! T am not able to see how you spent
-etxra money on lighting equipmnent. Possibly as he said, no bulbs were pur-
".chased or lost, but in the accounts we read ‘spent-on bulbs’. ~ :

"Mr, M, Ananthasayanam Ayyangar: 1 would kke information on two:points.
{1) 76 odd lakhs has been spent under this heading, for electrical and oth®r goods.
Was any portion of this manufactured by the Rallways themselves? - (2) Where,
if any, and to what extent these stores were produced in India? '

Mr. Zahid Husain: As regards wireless equipment, after the disturbunces
of 194243, it was decided to establish wireless communications between import-
ant'stations as an alternative means of communication for use in emergenciess
According to the usual practice of Railways this equipment was treated as” a
charge to capital, although strictly speaking, undei; the rules, it ‘should .have
been treated as a temporary work required only far the emergency and therefore -
debitable to revenue. We have therefore decided now, after looking into the
question, to debit it to Working Expenses. The ' question whether wireless .
commfunications should be established on Railyways as a perpanent means of
commiunication has not yet been considered and decided. ¢ .

As régards lighting equipment, we make our best efforts to -do whasever is
possible, and we have been ordering large quantities of bulbs and other- equip-
ment, and we hope-to improve the positjon as far as possible .

As regurds Jnanufucture in our own workshops in India, I am not ple to
make any ‘statement regarding electrical equipment, but, I know generally that
Railway workshops have manufactured u very large number of spare  parts,
components, ete,, which used to be iported before the war. '

Mr. M. _A_m.nt.has'tymm Ayyangar: . What 'nl;put, bulbs ?-

Mr.. Zahid Husain: As far. as I am aware, bulbs are not manufyctured® in
our workshops, but are.manufactured in private workshops in India.

_Mr. Chairmam (Mr. Abdul Quiyum): The question is: '
. . L4 .
~+ *That a supplementary sum not exceeding Rs. 76.74,000 be granted to- the (Governor

General in Council to defray the <charges which will come in course: of payment during the
wyear ending the 3lst day of March; 1945, in respect of ‘\Working Expenses—Expenses of

L

Electrical Department':

The motion was adopted.
L]

_ DEMANT No. 10-A—WITHDRAWAL FROM RESERVE,

" Mr, Zahid Husain: Sir, I move: ' - A
. *““That a suppleentary sum not exceeding Rs. 217,00,000 gpe granted to the Giovernor
General in Council to defray the charges- which will come in coursé of payment during the
year ending the 3let day of March, 1845, in respect of 'Withdrawal from Reserve'.”

]
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- Mr. Ohairman (Mr. Abdul Qaiyum): Motion moved : b -
“That a supplementary sum not exceeding Ra 2,17,00,000 be granted:to the Governor
Genoral in Couencil to defra§ the charges which will come in-course of payment during the
year ending the 3lst day of March, 1945, in respect of ‘Withdrawal from Reserve’.”
Mr. T. 8. Avinashilingam Ohettiar: This matter has been creating some sort
“of doubts in the minds«of many of. the Members of this House. . While the Rail-
way Member or people who go along with him may think thgt the managemen?®
,of the finances of the railways is sa%isfactory, there are others who havé .mis-
givings.  Tlie real reasons for the misgivings dre fhese. - Looking at the
figures on paper one may think that the railway finances age very well off and
we are getting o lot of money and we are paying to the general Pevenues as”
we never did before—32 crores.  But the reason for the misgivings are these.
As the Honourable, Member accepted it Limself, the income figures are largely
illusory.  The reason is that they are ngger received in ‘cash put by way of
adjustment. If I remember correctly, the !g’ure lie gave was $hat about 60 per
cent. of the traffic in Tndid today is military. ~ Most of it is paid by way of
adjustment ; ,and.naturally wheft we talk’ about bloated receipts it arises out of
these illusory receipts” DBut the debits are real. .. Wig do we-call them real?
'The 92} croreé of rupees which you have paid and are bound fo pay for ‘the
Jocomotives is real—every rupee of it must be paid. The few crores of rupees
that you have to pay on the orders for wagons placed outside this country are
real.  And all the money you have spent on the maintenange of the works,"
and on your.highly paid officets is ell real; and now I ask this House to consider
whether the allotment you are making to" reserves for the future is sufficient for
a good commerdial concern. = Thaf ig a matter which we raised a few minutes
back—about the depreciation that ought to be- ellowed for structural works,
the depreciation that ought to be allowed on ldcomotives, the depreciation that
has to be allowed on wagons—if they are all o a rational basis and if we can ~
~say with dourage that we-will meet what is going to come to the railways in
the future=—it may be depression like the one we had after the .last war—and -
» whether the Rdilway Member and the Financipl Commissioner' cah say '‘We
"bave done well”’. Considered from that point of view I want_you to think iy
over whether we have really considered well. T ask them, what is the rationale
of writing down 40 per cent. of the monies spent on locomotives as_an extta war
time payment?. I have not beensatisfied with it. The Honourable Menriber
says that he will satisfy me—I hope he will; but in niy opinion it is' not & proper-.
value.  Again, what about wagans? The standard that he has set befoe him- .
gelf—about 150 per cent. over the value of 1938-39 as the proper cost of the”
resent wagons—that also I am not .able to understand the reasons as to how

e arvived at that figure . . . ..

‘The Honourable Sir. Edward Benthall: Adtuals’ )

My, T. S. Avinashilingam OChettiar: T would like the Mefnber ‘to give us
figures instead of mere a priori statements as to the rational -with which they
have arrivéd at those figures. As regﬁrq:'. structural works, the extra value is
put at 50 per cent. of th® present value, s being the higher price they paid for: -
war time buildings. 1 sny. from daily experience as ‘a lavmian that this is
absolutely-insufficient, We are building at 300.per cent. of pre-war levels of
.cost; and if von say 50 per cent. above pre-war prices is sufficient, you are wrong
and voii are deluding vourself and you are’trying to shut your eyes tq facts. If
you calenlate your depreciation properly vou are afraid to arrive at a figure af ..
‘which Jarge profits will not- be left.  But T wamn vou. . I want vou to be °
rational: T-want you to have proper statistics and good gegounts, afid then what-
“ever has to be met, we shall have to mect. c :

- -
-

Now, T come ?n_ the question of reserve. T understarid, subject. to corfection -
—T have not read the book which my Honourable fiiend, Dr. Sir Zia.Uiddin.
Almad has given me— that there.are two resetves in the, railways. One is thé
Railway reserve and the other is the deprecintion fund; whicls is slso a reserve.
T do not know—and I ®ish that they will give inesome portion .of their reports
Ihereqfterf-the figures: of the current depreviation fund and of the rnilgway

] ]



DEMANDS FOR SUPPLEMENTARY GRANTS—RAILWAYS ; 853
regerve fund somewhere in their books—I have not been able to find it in any
of these books. . . . . .. o S

Mr, Zahid Husain: Explanatory Memorandum.

. Mr. T. 8. Avinashilingam Chettiar: 1 am thankful to you—I did not go
through it ag carefully as F ought to have. I ‘would like to know what reserve
‘you-have in the railway reserve fund. I would also like to know something—
laymen as we are—as to what purpose you want to take-monies from the railway
reserve for, and for what purposes you want to take'money out of the depreciation
fund. ' Qur assets are about 900 crores; our reserve, if I remember aright, will,
be 92 crores-at the end of the war; the railway reserve is—how much?

" .. Mr. Zahid Husain: Expected to be nbout 30 crores at the.end of 1945-46.

Mr. T. 8. Avinashilingam Ohettiar:. That-is about. 120 crores in both the -
yeserves: Out of these have to be met alsg the deferred renewals which you
-have rot repaired to date, which the Honourable Metaber hgs caleulated at. 5™
crores till now and 2 crores per year. - L would like him to consider all these
things together and to say whethor he feels that the railway reserves are kept at

" their proper levels. - Also, whether their assets; which they hdve not been
gone into, are really, today equal ta 800 odd crores,. which.are the’ capital sunk
over these railways. It may be all right for the Railwpy Member to come for-
ward toddy with surpluses.  But he must remember these are not the results.
of his efficient working, but the results of four or five causes, namely:- one, you

. have cut’ down your own trains; two,  the competing agency, the buses, have-
been cpt down; “three, the military traffic is the biggest traffic you ar2 having;
-four, all these codtrols are being kept in Dellti, and they keep a large amount of
people from going to different_parts of the country. These are things which .
will disappear'suddenly-at the.end of the war, and what will you be left with?
All the railways will be rotten; all third-class compartments will be rotten;
all the first and second class compartments will be rotten; the lines will all have.
been overworked and will need large repairs; in addition you will have these War

=time locomotivés and wagons which are short lived and- their renewals will come
up much quicker than otherwise. The result will be in a_ few years after the '

, war, with depression working on one side, the road traffic coming in on.the other

side and destroying your traffic, and “your own enlarged traffic—the result will
be wou will find everything rotten, and when you want to repair all these fhings

you will riet-Have any money. It will not then be a case of contribution to.the .
general revenues; but I-am afraid the general taxpayer will have to pay even

“the interest chaiwes on these 900-crores: We hf® made -it before -and T am
afraid we may have to do it again, judging by the way in which Railway finunce
is being managed today. ' Then after 15 years it will be said, when everything

gets rotten, when the locomotives and tracks arc bad and everything requires
repair and you do not have money and when'the Honourable Member. perhaps

" has retired and 1éft matters in charge of Indians—he will say that the blame for
the rotten workihg of the railways is due to having Indians at the top. I have

~no doubt that if. some unthinking Englishman were to make a statement like

‘ ltll:;t.bev;i c:aen or}n)lydsax fhat- -’y_oulhave giver us a rottey hgritagq and your working
o o Ty ad. serlously contend that the way in which the finances of
the rai ways are managed. is not proper and the“future of - the rnﬂways- after the
end -of the war 18 net as hopeful as it should be, S 4

One ‘word more. I should like him to consider these things. When .this
bureaucratic ,administration does a thing, it tries to stick to'it and says it ig-best
under the circumstances:  They would not like to change it. I hope that this
foolhardy -attitude, would not be adopted by the busiriess mian who has taken
office. today. I hope he will comsider these -things and bring about a change &b |
least by the time le presents his next budget before thiz- Hause. '

Dr. 8ir Zia Uddin Ahmad: .This particulal demand vitintes the very purpose
‘for estublishing 'a reserve fund.- -The very idea of a reserve fund is.that vou
build up- some reservéd during boom time in order that it may be avnilable to
you during the time of depression. We hear all the time that the railways are: .

- - R ’ . E 2 !

[
-
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a public utility concern ‘and my friend the Railway Member pressed upon us
something.more, that we are also a business concern. I agree with him ‘and if
it is a business.concern, you ought to build up a reserve which may meet your
difficulties during the time of depression. In the depression of 1930, we nad
. to follow strict. economy. We had retrenchment, we reduced salaries, we
‘redueed the scale of promotion and wékraised the customs duty by 25 per cent.
and”ypset the whole economic structure of the country. The.Raitways ought
to Beeabove these vicisgitudes and changes amd they followed the methods of
business concern. This was also the recommendation of the Wedgewood Com-
“mittee, that we ought to build up some, reserve during the boom period so that it
may be used during the time of depression. My friend Sir F. E. James
persisted on one oceasion that this reserve pught to be 10 per cent. of the capital,
_that ig 100 crores. Now, what is the meaning of spending from your reserve
fund during the boom period? It must come from other sources; T am sorry
- that we should be asked to vote for withdrawal from the reserve.. As'my friend
pointed out, by.the end of the year, it will be in the neighbourhood of 30 crores.
. It really falls very short of 10 per cent. of the capitel at charge. Any with-
drawal during boom time is not justifiable. » It is not il keeping with the object
of the reserve fund. - Tt is not in keeping with the claim that the Railways have
“always put up, that they are g business concern.. When depression comes, there
should she” no retrenchment and” no difficulty in running these trains. My
friend who is a business man ought to knew .that in tht depression of 1930-31
- only those -businesses flourished which had built up a reserve and which could
. be used in times of difficylty. Those that had invested in assets which could
not be sold at a moment’s notice came to grief.  This principle ought to be
adopted in the gase of railways. They should have sufficient reserve to meet
the cyclic period of 6 or 7 years of depression which comes at regular intervals. If
you Jook into the history of railways from 1857, you will find that.theyhlways
Md o cycle of boom and a cycle of depression. -Any attempt to.uee up the
reserve during the boom.is not a correct policy and it 'is against the recommenda-
,tions of the Wadgewood Committee. ' )
As regards the point raised By Mr. Chettiar, it is unfortunate that the Acworth
" Committee came to India in 1922.  Sir William Aeworth came to Indin after His
- experience in Aystralia amd of the German railways after the ‘war.  If the com- -
mittee had been appointed in.1980, its recommendations. would have been very
different. It is unfortunate_that they advised to restore depreciation in spite of --
its abolition in.1875. ‘Th® time will come when ‘wegphall find ourselves in &
series of fimancial donundrums.  The basis on which we started and our blessings -
"of the conyention of 1924 were in the wrong direction and the time will aoon
come when they will have to be-revised. T do not objeet to the expenditure but
the money. should not\be debited to. the reserve fund.  The boom will not go on
for many yedrs and then tlie depression is sure to come. With a.reserve of
50 eropes, 1-would have given you 3 cfares, but as things are, I oppose the motion.
. Mr. Sami Vencatachelam Chetty: It is with some trepidation that.I” spenk
on this motion. -JI am net inclined to be unduly pessimistic about the position .
" of the Railways as my friends Mr. Chettiar and Dr. Sir Zia Uddin' Ahmad.
After all, T.believe the recommendations of the Wedgewood Committee have
been -strictly® followed with particular- emphasis this year and a considerable
portion of the cost of matérials hought is debited to working, expenses. instend
“of to capital. T thought that the Railway Board and the: War Transport Mem-
ber did really a wise thing in debiting more than the ordinary proportion of the
cost of matenals-to working expenses, so that the excessive cost that we are
paying during this war period may be counteracted by larger debits to deprecintion
-and other working expense accounts. Bo'far as the receipts from the military
-are concerned, my friend Mr. Cttiar said that it was all » paper adjustrént.
‘Néw, Sir, T believe that every transaction is a paper adjustment. If there is a
credit from the military to the railway finance, there must naturdlly he a debit.
iin ourrdefence budget which we will see in course of time.. Therefore, Sir, so
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fa.r as railway finances are concerned, it is really actunlly an entry of credit,
whethér that ecredit is in the sh‘l.pe of goods or in the Bhnpe of paper money,
which ig the only money that is now current with us. If there is going to be s
generalieprecmhon in regard to-value of paper money, there will be dspreom—
tion also including railway sutplus.  So, I do not think there is much point in
saying that receipts from ‘defence expenditure is not a substantial ard reckonable
entry so far as our rmlwtw finances are concerned.. In my opinion, it is a8 much
-a credit 1tam as the reqelpt from passenger traffic or goods traffic outside ‘military
operations.  So far ds debit to purchase of goods and structural constructions. I
think they have been prudent in making a, larger provision for depreciation. My
fear is that by stressing too much upon “the whole thing being debited to worltmg
expenses, they in their usual unsyiupathetic attitnde towards public gricvances
will get greater support from our arguments; vou said all this money should be
~debited to working expenses or to fleprecmt:on fund, and so there is 1o money
for giving more amenities or more facilities for passengers. Tt ir from that
point of view that I am afraid this-argument might be used. 8o far as railway
financial condition is.concerned and the railway finances are concerned, [ should
rather shink it is better than in previous years and T find large sums towards

depreciation rererve fund are very prudently made. : -

‘Mr. M. Ananthasayanam Ayyangar: Sir, T am not so hopeful- as my ‘Honour-
able friend wlio'spoke just now. T hope that a majority are in my favour,  Sir,
1 am_.nat merely addressing mvsel.i or addressmg the House on the political
aspect of this question. T treat it mare from a’commercial point of view, from
the point of view of a husinessinan or of ¥ shareholder of @ compani who wonld
ask the managing director to account.. The Honourable Member for. War

" Transport wanted It-he entire Indian population to feel as if they are the owners.
_of this asset and that we are the directors of that company. The Honourable
Mentber himself is the managing director. 1  shall now address myvself from
this standpoint.: Now, Sir, let me say that after nearly 100 years of administra-
tion of this asset, we are aware that we have got & debt of 899 crores. What,
is the capital at charge? The capital at_charge is an unknown figure. . Ttthas
Jbeen said to be 799 odd crores.  What is the present worth of this ca‘pltﬂl at
churge? If we have the present worth in rupees, annas and pies calculated up to
date and then add to it depreciation, then we will have a capital at charge. . But
here both deprecintion snd pregent worth are unknown quantities. Tf in an oqua-‘
tion, out of three, two are unknown, how are ¥ou to get the third? That is our
present position.  After nearly 100 vears, is it not hecessary to take the analogy
of Yiny company? Would we not wipe out the whole debt qnd also hiild up &
huge reserve?. The debt is there. The Wedgewood Comumittee,.in their report,
say that every vear, there should be allotted some five crores towards amoértisa-.
tion of debt. That has not been-done. = That has hever been done till now.
The present alloeation is between reserve and depreciatipn and T personally
would say, if there is nt conflict between setting apart certain funds which are
surplé§ m a particudr year to the reserve or the deprecintion fund,-'then T wilt
preserve the depreciation fund, because reserve is intended for paving off interest
every year.  So far as-depreciation is-doncerned, it is for the purpose of replace-
ment. Tt is no doubt true the question therefore will he into which pocket
belonging to the same administration money ia to be put in-—the sdministration
as & whole is neigher undergoing a profit or undergoing a Joss.  Therefote, we
need not be too ticklish about the questign-as to whether reserve ought to be
built up in preference to. depreciatia1 or depreciation fund must be ‘overloaded
in preference to reserve. Both mean ‘the same thing.  Tf the reserve is not
sufficient there, we will draw from depreciation fund.  Tn oné vear or other, we
will borrow and pay-our interest.  That is the present situation.” What we have
to-address ourseives to 13 whether the situation gs a whole, the administratjon of
the asset as & whole is on a sound basis. T honesﬂv differ from what the
Honourable Member for War Transport has been saying all along and frem what
he addressed us’in his opening speech on’ the Budget. Our present position is
far from sound. There is a huge debt over tiis asset We do not know what
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;act.ly it ie.  The_nsset, s Mr, Chettiar said, may be nholly rotten, the
rm.'lways are rotten, flie wheels are rotten, the coaches are rotten, everything
concerning the railways are rotten.  All these together, if they are sctapped,
may-not fetch even ten per cent. of the capital at charge Therefore, 800 crores
and odd are owr debi, ten per cent. of it ure our asséts. In order to pay this
debt, wé will have to tax ourselves, in-order fo. re-establich 4nd rehabilitate this

Jnﬁustry we will havé to tax ourselves. That i$ our preseut financial position.
Therefore the more the depreciation fund, the better for us. Therefore I ngreé
that out of this demand, two crores.odd ought to be set apart, taken from the

_reserve and allotted to depreciation fund. I want an assurance from the
Honourable Member in charge of this Portfolio and-it is this. » Depreciation

*has not yet been caleulated on &ny scientific basis. Tt was complained of that
one-sixtieth flat rate is allotted towards- depreciation fund. This-was condemned-
in the Wedgewood report. How do you arrive at one-sixticth? Is it by rule
of thumb? Therefore they suggest actual valuation of the assets_and that the .

'ﬂepracmt:on must be caleulated on the life of each asget and . -average struck.
Even this .is not felt to be scientific by the American standard. * They have a

_-different rule.” But let at least the superior method suggested'by. the Wedg.ewood -
Committee ‘so long ago as 1986 be followed. ~What is the explanation of the

Honourable Member and his Department, which is already heavily overloaded? .
“What.is their explanation for wot having brought this scientific.approach towards
the ealeulation ‘of this depreciation fur*l‘? . There is absolutely no explanation.
One gentleman who_HRas been appointed has not yet been able to-ocaloulate.
My first. and fortmiost” complaint is that this is not treated as a commercial
concern at all.  He has clouded the whole thing, he has tamouflaged the whole
thing. T ain really sorry that.this huge assef is mismanaged. “Noedoubt in the
speech which the Honourable Member made and in $hé arguments advanced by
the ofher Honourable Member who joined him, bhey made an attempt to.mgke *
what is a bankrupt as not-really bankrupt so that in the world at lazge, ‘we ‘may
be able to berrow and have large credit. , That is for the purpose of making it
appear in America that we have got & beautifully huge asset on the credit” of
which we can borrow from the American market. Let me say once more that ,
this asset is absolately rotten. T thereforé appeal to this House not to vote.
for this item unless'and until the Honourable Member gives an assurance that
he will change the method of calculation and arrive at a regular scientific
depreciation and then say what is exactly the present worth of our asset. Let
us know it.  As regards allocation between reserve fund and depreciation, I have
no quarrel with him. Tt ix a matter of no consequence whether t.he amcmnt is
to put into depreciation. fumd or in the railway reserve iund

The "Honourable Sir Edward Benthall:'] am very- glad t.o hear some Hon-
ourable Members support the argument for strong railway finances, and T.am -
- particularly pleased to hear my Honourable friend Mr. Sami Vencatachelam-
-Chetty, if I understood him correctly, express some appreciation of the better
conditions of railway finances compared with previous-years: I think there are .
only one or two points’ which have arisen from the I‘(*l‘l‘ltlrkb of thé Honourabhle
speakers which need etplanaflon The" last speaker referred to the question
- of a.ﬂclentlﬁc basis for the' depreciation | fund.- That has been-the subject of dis-
cussion on the Convention Committee qmd in order-lo rench this scientific basis
we set up the Sankara Aiyar Ccmmiitee which made certain investigations and
fourid that owing to the. pressure ofswir work and the, expenditure of officers’
time that it would take to prepare all .the schedules that they required it would
not be possible to carry through that investigation without seriously interfering
with the operation of the railways. " But T can give him the assurance that the .
‘desirg to find that. scientific basis exists and that we have taken the first e1ttep
to meet ‘bhe _requirements of the sitnation.

[At thts stage Mr. Presldem (The Honourable Sir- ‘Abdur Rahlm} reaumed
the Chair.] .
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- My Honéurable friend Sir Zia Uddim and one or two other speakers criti-
oised the withdrawal from the reserve of 2:17 lakhs. I think.that that should
be viewed -in close connection with the addition to the reserve of 10.1 crores
aguinst which. there is this withdrawal of 2.17, so that fhere is & net aceretion
this year T84 crores. - Whether that is enough 6r not is of course o matter
of opinion, but dur polict has to be shaped in accordance with the means at
our disposal. I would, however, point out that that 7.84 crores compares very
closely with the~figure of 8 ¢rored which two years ago I said that I thought
ought to be set aside each year for Reserve. 1 consider that the appropriation
of n figure of 7-84 -crores to’ railway reserve this year coupled with the pre-
gervation of our capital position and-the preservation of our depreciation fund
is u satisfactory achievement, particulatly at this stage of the war.

Mr, President (The Honourable Sir Abdur Rahim): The questior is:

. “That a supplementary.sum not exceeding Rs. 2.17,00,000 be ‘granted to the Governor
General in Council to def‘;ay_.t.he charges which will come in course of payment-during the
year ending, the 31st day of March, 1945, in respect of ‘Withdrawal from Reserve’.” . . .

The motion was adopted, ~ "

: * Demanp No. 12—OpeN LINe ‘Works.’

Mr. Zahid Husain: Sir, I move: . ; . |

“That a supplementary sum not exceeding Rs. 1,000 be granted to the _Governor
‘General in Council to defray the charges which will come in course of payment during the
year ending the 3lst day of March, 1045, in respect of ‘Open Line Works’.” .

This. is a supplementary vote which I trust will meet with universal satis-
fuction and approval. There is actually mo excess under this grant but this
token demand is being placed before the House to bring to its notice and s
ity ‘approval to & major transaction which occurred during the year without
being inclided in the budget,—I mean .the purchase of the Bengal -Nagpur
Railwey. - At-the time when last year's budget was framed we did not expect
that the negotiations would be completed so quickly as they actuslly did.
The negotiations had been started at that time but progress was not expected
to be very quick. - They however #ook- a favourable turn and we weft able to
take over the Bengal Nagpur Railway from 1st October, 1944.

Mr. President (The Honourable Sir Abdur .Rahim): Motion -moved:

“That = supplemen sum not exceeding Rs. 1,000 be granted to the Governor
General in Oouncil to_defray tha'nblsg;l which will come in vourse. of payment during the
.yur ending the 31st day of March, 1846, in respect of ‘Open Line Works'." v

Mr. M. Ananthasayanam Ayyangar: Sir, I only want to say that neither-
the Honourable Member .in ‘charge nor the Government of India need take sny
«redit ‘for having purchased this line now. This iz a to cut and .I am
entitled to say that they are obliged to Qo it ‘as a‘matter of poliey. - We know
that when Bir- Myhammad Zafrullah Khdn was in charge ‘of this departmend
some years ago we pressed upon him to purchase the railways then. One of
the railways was the M. an$ 8. M. Railway and we asked him to purchase
it. Money was then" very cheap in the market; people were thrawing their
money in- the savings. bank whieh was not giving them an interest of even
cne per céht. Money otherwise was very cheaply available; but he said, **We
shall purchase one other rgilway—the South Indian Hailway—so that both of
them ¢an be worked together. For administrative purposes it will be con-
venien{'’. Therefore he put it off with excuses. .The-real excusc was thab
theV had plenty of money .before the war. Tf this money should be repatriat-
ed to England Englishmen ‘might not -have dnother easy investor.  That was
the truth. Today they are in need of rnoney for. war and wherever they have
invested they-have taken it away, and- therefore it is a virtue of necessity.
.Bo far as the purchage of this goes, let not Goverhment take credit for having
purchased it, if there are no- facilities for its being ‘Indian-owned, Indian-
operated, and do on. Let them not purchase it now; after all it i3 not &
ugeful asset. So far as T am concerned, these are according to the Honour-
able Member himsgelf illusory gains that we are having during.the war on
.account of militaty operations up and down. We do not know whnt this
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asset will yield. Soon after the war trade will be depressed and also the up.
and dawn ‘operations of the trains will" get depressed for the want of funds.
1 therefore take this opportunity to say thit,Government need not fake credit
for this. If really they, establish locomotive. factories and automobile indus-
triex and aeroplane factories, they will be entitled to get thanks from us..
Till then they will .only be entitled to-abuse. -

Dr. Sir Uddin Ahmad: Sir, we  have already voted 85 ctores 82 lakhs

- and 91 thousarid rupees today as supplementary grants to the Railway Depart-

-

.ment.. And after getting this huge 'sum they now come with their ‘thirteenth
demnpand for Rs. 1,000.., This reminds me of & story. A man went to g sweet-

. meat shop ‘and bought sweets worth Rs. 10,000, and at the end of all that

he wunted a small rabre to eat.

This demand for Rs. 1,000 is a token demand. As regards the policy
of. purchase which lies behind 'this. demand we are at one with the Railway
Department; I think they have. done wisely in purchasing these railways, and
they are still wiser in purchasing the Bengal Nagpur Railway which in fact was.
‘te De purchased in 1951. Sp this purchase is in acecordance with the ‘wishes
-of this House expressed for the last 15 years, although it looks like a joke to-
de'mgnd Rs. 1,000 after the huge sums already granted. )

Mr. T. S. Avinashilingam Chettiar: Sir, we are absolutely .at oune with
Government in the matter of acquiring this railway. < am not referring to
anything which my. Honourable-friend Mr. Ayyungar said. Mapy of the views.
which he expressed are true, and it rests with the adininistrations of the
railways -to see that Indians do really become™ proud of the Indian railways.
It is really very good that we should acquire this railway too; and in this

+ matter I should like to raise one question. I have seen in the reconstruction.
" report which has béen issued by the Government of India, one and a half pages

- reference. to “the r

in which post-war development of the railways is mentioned. I may assure
the Housegand -the Honourable Member that it is precious little that is given
in. those pages. We expected in that recohstruction pamphlet to get some
detailed idea as to what is'proposéd to be done.  One-of the things inentioned
in that s something relevant te this issue. They are going to regroup the
railways.to form economic units.  When all the Indian railways.have bewn acquir-
ed as Stale-owhed raidways it becomes easier for régrouping for the purpose of -
éfficiency , and econdmy of administration. 1 should like to know  whethor
Gevernment have really gone into the matter, of regrouping of railways. If
I remember aright, evén in his Budget speech the Honourable Member made
éroupi.ug of the .railyays. Now ‘that almost all the rail-
ways have. become State-owned, when almost all the company-managed rail-
ways are' no more company-managed but have come under, the control of the
Railway Board, will they speed up with this arrangement of regrouping so
that there_might be better coordination, greater efficiency and less expense?
I hope the purchase of these railways will go a'long way to speed up that
1egrouping and cdordination. _ . .
H".l'. Sami Vencatgchelam Chetty: Sir, it: .is no doubt a matter for congra-
tulation that:the Railway Board after acquiring the M. and S. M. and 8. I.
Railways afe also Tacquiring the Bengal Nagpur Railway. We are feeling®
leased in the hope that the administration of the Railways would be much
better and would improve in course of time at least. If it ig going to be in
the same ‘mwanner as it is today, we would rather .have a company system in
which case we can look forward to our grievances being quickly redressed add

" whieh works on business lines than we are accustomed to in our transactions

with the Reilwey Board. ) - . .

Moreover, 1 suppose the Honourable the War Transport Member has nob
fergotten that this railway system is circumscribed within ‘some territories
and areas to suit the private companies which originally initiated these lines:
Those areas have now become archaic and the whole of Indil requires regroup~
ing having regard to the movements of commodities and . passenger traffic,.
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Unless regrouping is mede and the syatems of administration are improved
and also the rates all over the country are uniform, . there is no particular
reason why we should feel gratified at the Government having purchased- this
system. There is the case of one gentleman belongin [ito the M. and 8. M.
Railway Company who when requegted to provide drinking water at Bezwada
railway stationgpfd the audacity to say that the railway fare did not include the
provision of water service charges. I hope that the heads of this administration
will not behave like that and that they will have more: sympathy and more
"regard for the conveniences of passengers.

The Honourable Sir Edward Benthall: I do not think T need make ny’
prolonged remarks. The question of regrouping-is, as I have said on a pre-
vious odcasion, under the consideration, of the Government at the present
- timle. 'We are awaiting proposals fromn the expbrts as to what is the best way
in which to regroup the railways and of course the Bengal Nagpur Railway is
one of the Rallways which we are consideripg in any regrouping that may
take place. I hope therefore, that the House will pass this grant of”
Rs. 1,000.

Mr. President (The Honournbﬁa Sir Abdur Rahim): The question is:

"“That # supplementaty sum not exceeding Rs. 1,000 be granted to the Governor
‘General in Council to defray the charges wh;ch will come in course payment during t.he
year ending the 31st day of March,’1 in respect of ‘Open Llno Works'.

Th® motion was adopted :

THE INDIAN COMPANIES (AME\‘.D\IENT) BILL—contd.

The Honourable Sir M. A:lzul Huque (Member for Commerce and Indus-
tries and Civil Supplies): Sir, this Bill was moved by me the other day and.
“we have now to consider the amendments, I am quite prepared to wccept
amendmegt No. 2 of Mr. T. §. Avinashilingam Chettiar. R think . that. will
satisfv, the House. .

Mr. T. S, Avmashilmgm Chettiar (Salem and Coimbatore cum - - North
Arcot:. Non-Mubammeadan Rural): 8ir, I move:
"ahat inclause 2 of the Bill, for the proposed sub-section (6) the following be substituted :
Nothing in sub-section (2) shall affect any rights of an employee under the rules of
& provident.fund to obtain advances frogyor to withdraw rloney standing to his credit in
the fund,” where the fund ie u recogmze&owdcnt fund within the meaning of clause {a‘;
- of section 5BA of the Indian'Income-fax Act, 1922 (XI of 1822), or, the rules of the fun
contain provisions corresponding to rules 4, 5, 6, 7.8 and 8 of the Indian. Income-tax
(Provident Funds Relief) Rules’.’”s
Sir, originally the fund coufempluted withdrawals w1th0ut any cmldlt.lonB.
We, by an nmendment wanted to Ymit it to borrowmg on certain conditions,
but now we find that there are certain dceasions in- which certain withdrawals,
without the liability to pay back, are also necessfiry, and .so I.move thig
amendment which has been agreed to by the Monourable Member.

Mr. President (The Honourable Sir Abdur Rahim): Amendment moved:

"Thn.t in qlauso 2 of the Bill, for the proposed sub-section (6) the follawing be substituted :

‘(6) Nothing in sub-section [2) shall affect ahy rights of an employee undér the ruled of
a provident fund to obtain advances from or to withdraw money standing to his credit in
the fund, whese the.fund is a recognized provident fund within the meaning of clathe (a
of section 5BA of the Indian Income-tax Act, 1922 (XI of 1922), or, the rules of the fun
contain provisions oorrespondlng to rules 4, 5,.6, 7, 8 and 9 of 'the Indisw Income- tax
{Provident Funds Relief) Rules'.’

Dr. Sir Zia Uddin Ahmad (United Provinces Southern Dmswna Muham-
madan Rural): Sir. may T ask one question? The Honourable the Mover of the
amendment d‘d not "put down any. limitation. namely, up to the extent to-
which money®could , be withdrawn from the Provident Fund .

Mr. T. 8. Avinashjlingam Ohettiar: Itis given in the rules.

Mr, M. Ananthasayanam Ayyangar (Madrag ceded Districts and Chittoor: .
Non-Muhsmmadan Rural): Sic it is opposed to the principles of the Provx-
dent Fund "Act (1926). Sir the Provident Fund principle hss not been:
applied. to Provident Funds in companies. It is open to ‘the Honourable
Member to apply it to other institutions-as funds of compenies as it has been
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applied- to local boards, railways, etc., Whelf_e' provident funds have been estab-
lished: Under section 2, it is laid down: o . hl

“ “Compulsory ' deposit’ means a subscription to, or deposit in, a Provident T und w ich,
snder tha?gl s g o{pzhe fumi,s'is not until the hgppening of ;?me specified contingency,
repayable on demdnd, ete. . . .. - ' - Y

In' the case of death of a person, it is a provision for ‘his family. ' As &
matter of fact, there is a provsion that provident fund is unattachable and
no debts ‘can be paid out of .it. _Theréfore to allow anybody to withdraw. from
his provident fund et any particular stage .for- whatever purpose would ‘be

opposed to the principle undetlying the Act. I find, Sir, that, the Honourable’

Member is going Back on that pnrinciple and T would therefore suggest that Ko
_should -delete the word ‘Withdrw’ in the amendment and- restrict it to bor-
rowing ' . .

Clock, Sir Jeremy Raisman.

o . - N
THE BUDGET FOR 4945-46:

The HonourablesSir Jeremy Raisman (Fhance Member): Last vear, when
presenting the fifth war budget to this House, I referred to the period thtough
which India had then recently passed as ohe of economic storm. This year, in
presenting the sixth war budget, it is possible to refer to the twelwe months
which lie behind s as one of relative consolidation and stability in the economic
field, in strong contrast to:the dramatic events which have been taking' place

~on the field of battle. In.Europe, in Asia and in the Pacific the tide has more
‘than turned; the .enemy is at bay and who can doubt that 1945 will Bring final
‘vietory, at least in Europe? These heartening achievements: have. helfed, and
abundanthy -Helped, the battle .on the economic front also; they are.dispelling
that fear of an indefinitely prolonged war which contributes to hoarding and to
speculation. But important as the psychalogical consequences of military
victories have been, I feel I ¢an legitimately claim that the mreasures-of. ecgno-
mic control which were effected in 1948 and which have since been enforced
‘with increasing vigour and“determination Jygve also contributed to the result.
First and foremost I would put the improvement in the food situation’ We are
.moving forward on three frants.. towards monopolistic government procurement,
towards an everwidening extension of rationing, and fiow that we have a solid
foundation under our feet, towards a wider nuttifion policy, which will' embrace
_-the protective foods as well as the foodgraips. ' . -

2. Secondly, we havé made notable progress in our atter;lpt' to maintain

- yrices generally on an-even keel, to control the distribution of textile goods and

to prevent profiteering of all Minds. The general level of wholesale prices has
e

“been subject to fluctuations from time to time, according as'a more or less ‘opti-
mistic view was taken of the 'duration of tHe war, but prices as a  whole do not
differ markedly from what they were in the spring and summer of 1943, when

Mr. President (The Honoursble Sir Abdur Rehim): It is now Five of the -

-

our anti-inflationary efforts began to6 be undertaken on a wide front. It is en-~

epuraging fo note a greater degree of willingness .on the part of the public to

“co-operata, with us and to vesent the anti-social activities of certain tradets in

* withholding supplies and of:others who-do not hesitate te offer or accept bribes
in the furtherance of their own 'selfish interests. Our efforts to.improve -the
ecqnomie situation have beerf greatly assisted py'the freer flow of imports—of
“foodgrains, raw materfals and finished products. The.House is aware of the
fact that a Mission has rencently goye to London for the purpose @ further dis-
cussing with His Majesty’s Government the possibility of lightening the load
which the continuance of the war imposes on the Tridian economy.

* 8. I must again emphasise, as on previous ooccasions, that though individual
‘measures of the kind that I have referred to are indispensable, yet. the keystone
of ol defences, apart from our taxation and doan programmes; lies in the cons-
,~ious ‘restriction of expenditure by the mass-of individuals. = Though. certain

- b
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classes of the population huve suffered, and continue to suffer; from the fact

thut their incomes bave not yet become fully adjustéd to the higher level of .

-prices, yet large and.very, important classes of the*population are now in recaipt

of money-incomes very inuch higher than those which they previously enjoyed.

-This applies to the industrial population and to the agricultural classes as &

whole; to the traders and to thé manufacturers. The consumers goods for which

- they crave are not yet. gvailable and, except in so far as the additional incomes

which  have been generated by the war are pmenable to taxation, the only.

_possibilities ure abstention frow® expenditure and lending to Governiment.
Naturally, at the present time, the latter is the more completely satisfactory

A

solution; not ondy does such Knding greatly assist Government in its apti-infla- .

tionary campaign, but it marks a break with the age-old tradition of hoarding,
which may well be an_cven greater obstacle to.the rapid progress of India than
" many of the factors which are more frequently mentioned. - A
T FiNaxnciaL YEAR, 1048-44
4. T will first, ‘as is customary, give briefly the results of the last financial

year. In our revised estimates we expected to- end the year with a deficit of

Rs. 92°48 crores. The actual deficit turned out to be Rs: 188:79 crores.

Defence expenditure exceeded estimates by about Rs. 98 crores. This was: due

partly to the fact that much of the fighting against the Japanese took place
-within, instead of wholly outside, India’s frontiers and partly to an unexpectedly
heavy adjustment.in the sccounts of the year in respect of vehicles utilised for
the initial equipment gnd msintenance of India’s local defencé forces. There
" was also a deterioration of about Rs. 9 crores under Taxes on Income whieh was
offset by an-increased contribution frém Railways.and larger - receipfs under
‘Excise. . - : ' . : -
_ Fivanciar YEAR, 1944-45 L
' Repenue - -

'5. Coming to the cyrrent year, the fotal revenuegreceipts are now expegted’

to be Rg. 856-88 crores, an improvement of Rs.-48'60 crores over the budget
estimates. ' D '

Clis‘toma receipts are expected to improve by_I't's. 12 \erores as a result of

larger imborts made possible by the general easing of the shipping position. Of

this amount, Rs. 2§ crores are accounted for.-by the import of locomotives-and,

wagons. Under®Central Fxcises, however, there is a shortfall of some Rs. 2
crores, mainly under tobacco, taused by transport difficulties and by reduced
- cultivation as & result of the drive in favour ef food crops. . .

6. Taxes on income were expected to yield Rs. 182'5. crores, Rs. 78 crored-

.

from excess profits tax and- Rs. 1045 crores from other taxes on income. The
progress of regular E. P. T. assessments has been stepped up so fthat we now.

expect collections. under thix Head to reach Rs. 110 crores. There is, however,
likely to be a fall.of Rs. 4} créres-uinder other tages on income, which are expect-
€d to yield Rs. 100 crores. This figure excludes the collections of approximately
Rs. 60 crores under the ‘‘Pay-as-you-earn’’ scheme which are treated fof account-
ing purposes as deposits pending completion of the:regular asséssments. The

‘divitible pool of income-tax hds been taken at Rs. 681'13 crores and the share

previous, vear’s arrears), or Rs, 2°87 crores more than the budget figure.

7. An improvement of Rs. 2'58 erores -is nnticipated under Currency and
Mint: due mainly to Govetnment’s share of the surplus profits of the Reserve
Bank increasing from Rs. 7°50 crotes to Re. 10-07 crotes. . .

 The estimates also include Rs. 1027 crores proposed ito be transferred from
The two War Risks Insurance Funds té cover-the estimfted payments this year
under the Bombay Explosien. (Compensation) Scheme. . .

The revenue of the Posts and Telegraphs Department is now estimated at
Rs. 28°78 crores; that-is, Rs. 86 lakhs more than the butget figure. Expenditure
is placed at Rs. 19748 crores, an increase of 285 crores: The anticipated surplus
of Re. 9'82 crores will accrie to genérhl revenues. .

of the Provinces at Re. 26°56 crores (including Rs: 49 lakhs, on account of the-
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For reasons already made. known to the - -House it has been decided to
stabilise the contribution. from Railways to genera revenues at Rs. B2 crores for
the current- and ensuing years. -

v . Ea'pend;ture

8. Defence Services.—Turning to expenditure I begm -g8 usual, with the
g:fence services. The past year has witnessed a succession of major triumphs
r the-Allied cause. On the Western front the years of intense effort and patient
‘preparation at last bore fruit and the liberation of France was effected with a
dramatic suddenness equal to that of ‘ifs fall, four years”earlier, The Allied
forces in this theatre ar® now fighting on- the borders of, and even within,
Germany itself. Our progress on the Italian front-has, it is true, been slowed-
down but only at heavy cost to the enemy who havé had to lock up in this
theatre forces that they very badly needed  elsewhere, especially on their
Eastern front. : ' .

On that.front the Russians, in & succession of titanic offenisives sw eeping all
before them, have succeéded not only in freeing their own territory entirely from
the enemy, but also in- forcing the capitulation of most .of the Axis satellites—
Rumania, Bulgaria 8nd Hungary—and are naw within striking distance of Berlin
itself.. With the Russians investing her capital, the other Allies hamnrring”at
her Western frontiers, and the Allied air forces continually destroying her centres
of war product:on, it is difficult to see how the final collapse of Germany can be
long delayed. Nor is the position of the ‘other surviving-Axis partner much less
precarious.. In_the Pacific Japan is rapidly being forced to give up her ill-gotten .
territeries; her navy and merchant shipping are disappearing under the combined
attacks of the ANied sea and air 4orces. and she is now being subjected in, her
turn to the devastation of air attack.

9. Deve]opments in the 8. B. A. theatre, in which India naturally has a
special interest, did not ¥l qmte the course envisaged gt the time of my last
‘budget speech. Before any major offensive based on India could be .Jaunched .
‘against them, the Japanese took - the initiative and committed almost their
entire resources in Burma to a large scale assault on India’'s North-Eastérn
frontier. Some of the bitterest fighting of the war followed, largely on Indian
soil, but the months of rigorous trajning in ]ungle whrfare based on past pamful
experience in this theatre, which Had 'been given to our forces, wpw paid ‘magni-
ficent dividends and, as the Hotge knows, the- Japnnese suffered a- major and
decisive dafeat. The full magnitude of the disaster inflicted on the Japanese
in this brilliant campaign has vet to be revealed but’ the results to some extent
-speak for themselves, since not only were such' of their forces as survived- flung
back over the:horder but the demoralised remains have- been in- continuous
rétreat, suffering -heavy losses in men and munitiahs of war in the process. As
a résult the whole of Northarn. Burma has now: heen delivered from their control.

Although the date of Japan's finul- discomfiture cannot yet be counfidently
. predicted, sthe events just summarised encourage us to think that it may be
nearer than we dared to hop& a vear ago India may well be proud of the part
plaved by her forces of dll three Services in these cvents, and it is satisfactory
that the importance of her contribution in this theatre has at last been duly re-
" cognised and appreciated by the other A]hed Nations.

10. T shall now briefly refer to other lmportnnt deve]opmentq in the field of
defénce which have taken place in India during the past year.

There have.been a number of improvements in the terms and condltlom of
service affecting all arms. Certain improvements in the rates of proﬁclenc\ pay
of Indian- other ranks that were in contemplation a year ago have since heen
ganctioned with effect from the 1st Janudry 1944.. Improved scales of basic pay
and batta for Viceroy’s Commissioned Officers were also introduced from' the 1st
April 1944, ‘The Government of India have recently extended to personmel of
the British 8ervices in the India Command the war service increments of
uanctloned from Srd September 1944 by H. M G. fow such personnel in ot er
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;hegtres._ '_I‘hey pave- also sanctioned similar 'increments for pérsonnel .of the
Indian services with effect from the same date. These pay increases are admis-
sible to all those having more than 3 years’ service since the outbreak of war.

.- There have been further improvements in the medical arrangements for deal-
ing with sick and wounded in India. - The standards of military hospitals, both
as regards buildings and equipment have been raised; better cook houses, fully °
modernised operating theatres, and imprevements in ambulance trains - have
been introduced. Particylar attention, too, is now being paid to the rehabilita-
tion of wounded juen, and the medical services are doing .everything in their
power to restore the normal functioning of limbs injured on sdetive service,so that,
the men concerned may take thie fullest possible part in their subsequent civilian
roles. An artificial limb centre.has been established in India and is'playing a
very. important part in this rehabilitution procegs. , '

11. During the cold weather of 1948-44 plans were made whereby the Defence
Serviees would produce™ much of the supplies- of fresh: provisions required for®
their own consuwmption.” These plans have now matured and by the middle of
the year 60 per cent. of the fresh vegetables and potatoes required by these
services was being obtained from schemes sponsored by them. Large quantities
of eggs and poultry were also being produced monthly. By the end of the year
the Defence Services will be largely self-supporting in fresh vegetables aand
potatoes and the output of the other items mentioned will jage. been multiplied
many times. In some places supplies of fresh food produce®in this ‘way exceed
the service requirements and so become available for sale to civil consumers. @
These arrangements wijl also exercise a salutary check on the prices of such
produce in theScountry at large. - i -

- " In mylast budget speech I made special reference to the eflorts being made
. for-the promotien of the welfare of the Defence Services. During the past year
athis subject acquired u good deal of publicity, particularly in the U. K., and the
‘wisit of the Earl of Munster to India was designed to investigate how far the
complaints from service personnel regarding the welfare and amenities arrange-
ments in India were justified, and what steps were necessary to put things
" right. The investigation showed that within the limited resources at their, dis-
posal the authorities in India had done what was possible to ameliorate generally
living conditions for soldiers—both British and Indian—in Indias Such improve-
ments us were called for were dependent in most cases on obtaining goods and
services from eversea~ and it is expected that greatly increased facilities Yor this
purpose will now be afforded. ' B o '

12. The imnprovement in, the quality of the Indign-Air Force eontinues; the
most recent development is the’ introduction of the famous Spitfire aircraft,
and one gquadron equipped with these will shortly be given an active operational
role as.a fighter squadron. - : .

- . .
During the past vear the quality of the men who presented themselves for
selection ns General Duty Officers in the Indian Air Force has been somewhat
lower thun formerly. . The effect-of -this lins been a large wastage in training,
and the necessity for increasing the monthly .intake from 70 to 104 recruits.
Im spite of this, the 10 squadron target hak not been reached owing to lack of
pilots. The 9th squadron of the Indian Air Force was formed "on the 20th
February 1944 'ansl the formation of tlie 10th is under consideration, but, unless
recruiting improves, this will not. be possible. o -
The Empire Training Scheime has been “temporarily discontinued, but flying
training .in India, continues as before. , v
18, The Royal Tndian Navy continiies to grow and further progress has heen
“ made in the construction of training establishments and holding depots.” Apart
from its work in the defence of India’s ports and coasts, the: Royal T ufh;m Navy
_is playing a considerable role in escorting shipping and general pf)lmmg1 duties
" 3n Indian waters. Tt has given invaluable support and protection td the land
“forces in tha recent operations on the Eastern Front-in which its landing craft

have played a mnjer part. .. '
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14. India cortinued to receive goods and_services' from the U. S. A. under *
Lend-Leade arrangements and, in return, to grant Reciproeal * Aid in various-
_forms’ of supplies anl servicgs as explained in my speech last year. The demands
for such aid have been heavier than was anticipated last year particularly in
regard to works (mainly airfitlds), petrol and aviation spirib. To some extent
this was due to the iucreased activities of the U. S. Forces in. strhfing the
Japanese on India’ North-Egstorn Frontier, The estimated cost of Reciprocal
Aid to be-afforded at Indin’s expense to the U. S. A. for which provision has been .
jn}ade_ in these estimates is Rs. 76°38 crores during 1944-45 and_Rs. 7034 crores
during 1945.46. The value of such aid furnishéd in the ‘yapr 1948-44 amounted
to'Rs. 35°11 crores and the progressive total of Reciprocal Aid from the begin-
ning of the war to the -end of 194445 would, on these estimates, amount to about
"Rs. 124 crores. At present- the great bulk of Reciprocal ‘Aid afforded fo the
U. 8. A..in India is vharged to Indian rYevenues and only a relatively minor
amount of “sueh aid (¢.g., that relating to certain non-indigenous stpplies) is
financed bx H. M. @. and treated as British Reciprocal Aid. The total aniount
‘of supplies .and ‘services expected to be made, to India ufidar kend-Lesse arrange- .
ments up to the end of 1944-45 is now estimated at roughly Rs. 515 crores and
the valne of; these supplies and services which India, but for Lend-Lease, would
have had td.provide at her own expense is how assessed’ 4t approximately -Rs. 150
crores. Tt is ffpsible to make any stmilar estimate for the year 1945-46 as
the dxt¥t of Lend-Leage granted during that year must necessarily depend on
war developmeénts beth in the Hurgpean and.the Eastern theatres. There seems
" no’reason, hawerver, to think that the value of I,end-Lease aid ived by India
to the end of ‘that year will fall short of the corresponding amdunt of Reciprocal
Aid to the U. 8. A. ' ) oL )

During the year under review India signed a direct Mutual~Aid Agreement*
with. the ‘Government of Canada. which entitles her. to ‘participate ifi the benefits
of Mutuel Aid accarded by the Canadian Government to the Allied Nations. The
precise effect of this Agreement upon India’s defence .expenditure has not vet
been finally ascertained in the absence of complete information regarding the
ameunt of such aid to be made available but, in framing the revised and budget
estimates, a reduction of Re. & crores has-heen allowed on -this account in the -
estimates of each year. - N < - ' o

- 15 In my last budget speech I referred to the necessity for ensuring that
India’s economy was not subjected to an infplerable ‘strain as a result of its
employment -as & major base ‘of operations against Japan. " T have already

. referred to the Mission unfer Sir Akbar Hydari' which is now in London examin- _

"ing in detail the extent to which demands for commodities required for war pur- .
poses, hitherto placed on India, can be met from other sources, and further what
goods hadly needed *here gan be sentwout in order to offset the general depletion
caused by war demands. Tt is hoped that this Mission, besides bringing much -
needed relief- to India’s ¢conomy, will have a wholesome educative effect on
opinion in the United Kingdom and produce a bétter appreciatjon of the magni-
tude and nature of India’s war effort. - . . .

.. 16. During the year the negotiations with H. M. G. that have been ® in
‘progress for some time past regarding the alloeation during thé war of non- :-
~effective’ chiarges,.i.e., pensions and gratuitics paid to.persomnel of the defence
gervices and their dependants, were concluded and ah agréement between the

two Govermments on the subject ‘has now beén reached. :

Prior Yo the outbreak of the presenf war, each Government received from the
other contributions in respect-of so much of the pensions and gratuities of their
own armed forces as were reckoned to have heen earned in the service-6f the’
other Government. Since under normal donditions the number of British .service
pe.rsorihe! employed in India far exceeded the humber of Indian sérvice personnel
emploved' at Imperial stations;-the net result.of these adjustments was a sub-
stantial anitual payment by_I.ndia to.H. M. G. This process necessitated the
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mmntenance of-an_elaborate nou-effective account and the continuous collection -
of detailed information regarding the service of many thousands of officers and -
men. - During ‘the dast war it wus found quite impossible t6 keep up this non-
eﬁecbwe account which had therefore to bg held in abeyance and the settlement
of numergus claims and counter-claims in respect of non-effective charges relat-.
ing to shat war formed the subject.of prolonged, correspondenca and eventually -
~though not until 1931—had to be settled in & more or less arbitrary manner.
It was felt most desirable to avoid & similar long-drawn out controversy over the
non-effeotive. charges: arising out of the piesent war. The rmutter. Ims been
_examined at great.length by technical experts orf both sides and the agreement..'
now reached may be summarised as follows:— * ° .
(1)'The non-effective account between the two Governments to be ﬁnslly
. closed as on the lst April 1989, India’s net liability towards H. M. G. for the-,
- non-efleative charges of all defence personn&l on that dat.e h.emg dlschargsd by
a lump sim payment of £15- millions.
(2y Tndia’s .net liability thereafter durnw tlw war to be ful],v dlschargad by
_an unnual payment of £1,850,000 to H. M. e TN
E (3) Bach Government to bear'the. cost of those caswalty pensmnh -and other’
- abnormal’ non-effective. charges ansmg out-of the war, whlch are sanqtmned
under its own regulatiops. ' , *
(4) The new agreement to be co- tenmnous vubh the ‘main Fmanclal Settle-
ment a fresh agreement to be negotiated thereafter., . . .

“Tt ie felt that this nan-eﬁectlve agreement has the great merit of simplicity,
while seeuring an equitable apportionment of the charges in quesmon between the
tvo Governments. -

"The agreement provides for the payment of the sum oi £15 niillions "on the -
-date of its termimation” Recently-H.-M. G, enquired whether the Government
of India would be disposed to pai® this ‘amount in advance of that -date .and
offered 'to reduce the annual payment of £1,850,000 by £450,000 as from the
date of such premature payment. - As this. offer seemed tp the Government of -
‘India a favoursble one, it has been accepted and the paymentrwas made on the
1st February 1945, frOm which - date the annual payment will accordmgly be re-

" duced_to £600,000. . : -

17. It is how necessary to consider the eﬁect of these: deve}oprnents on our

" estimates of defence expéndlturc for the current year. The Financial Settle-
meunt ‘accepted in 1940 was the target for a great deal of abuse—much qf it
extregely ill- mformed-—‘——by the press both in India and in the United Kingdom -
during” the year. * As was no doubt inevitable with' any arrangement of this
character, ‘the criticism has been vehement. annd has proceeded from diametri--
cally opposite points of view. It still remains, however, our sheet-anchor for the:
purpose of determining.India’s shgre of war expenditures - Under the operatian
of that Settlement India becomes liable for a considerable amount of additional
expenditure arising out of the Japanese invasion at the beginning of the year.
In framing the b&et for 1944-45 it had been nssumed that- operatioris against
“the Japanese would take pInce outside Tndia und ‘in consequende, that no portion *
of -theif cost would fall on Indian Yevenues, nhlch on fhe other-hand, would be
relieved as a result‘of the sending of forces beyond her frontiers to takes part in~
' thoge operations. --In the event, not only had forces earmarked for emplsvment
oversens +o be retained in India but others were brought in from outside to repel
the invader, and no provision existed in the budget for the cost of all thesé troops
or for the other additional expenditure incurréd on ‘these operations for whic IE .

« India js-liable. 'This constitutes ohe of the ‘major causes of the hedvy excess ﬂt
the defence- expenditure for the vear over our budget anticipations, but Ihtrlur-.
the House ‘will realise that-this is a small price to pay for the victory~which has

. assired to India ilgmunity frent-the Japanese invader.

Other major dev elnpments that could pqt be foreseen & year ago, and for “m( h
consequently no provision was made in the budget are:—

(1) The grant ef war servicesintrements and other pay mcren‘tes to botl
Brltlsh and Indmn troops during the year; = )
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(2) heavy demands from the Ui 8. A, Forc.es in India for goods and services
on Reciproeal Aid;

(8) the decision that India would be ligble for the indigenous element in the
cost, of imported petrol utilised for her own war purposes. As mentioned in ny
speéch last year, H. M. G. offered to bear the cost of petrol and aviation spirit
required for the expansion of India’s land and air forces, but ‘this offer,’ it has
since been made clear, will on]y cover the cost landed at ah Indian port leaving
the expenses of distribution in India to be borne by India; -

~ (4) the payment of the sum of £15 millions in connection with the Non-.

-effective agreement. '

18. The revised estlmalaes of defence ea:pendlture for the year 1944-45 amount.
to Rs. 897-28 crores and Rs. 59°41;crores under the Revenue and Cw pftul ‘heads
respectwely The details are as follows:— . - .- :

' Revenue - Portion

“(In lékhs of rupees)

{1) Basic Normal Budget . ; e 36,77
- (2) Effeot of risé in prices . . - . . 16,02
{3) India’s war measurea * . . . . 3,34,22
(4) Non-effective charges .o . ", ‘9,32
. Total . 397,23

Capitai Portion R ;

{l} Air Force—Airfields " . . -, . 16,80
(2) Capital cutlay op industrial oxpmon . . . . 3,34
(3) Reciprocal Aid—Airfields . . . . . . 15,20
(4) New Construction for the R.LN. . ) . . 1,00
(5) Capital outlxy on Tele-communicationg vheme ~ . . 3,98
(6) Lump sum payment under the Non-effective Agmmem. . 20,00
-t - . Total . 59,41

In the revenue portion, the increase‘of Rs. 1'87 crores in item {2) over the corres-
ponding budget figure is due mainly to the grant of further increases in pay and,
allowances to the forces in India. The increase of Rs. 118°84 crores. in item (8)
is due to the major developments just mentioned and, to an under-estimate of the
cost of air services in India. The total increase has been counter-balanced ta a
certain extent' by “an 4ncrease in the hmount of receipfs on account of Lend-
Lease stores. supplied to Provmcml Governments, Railways, Posts & Telegraphs
Department and other paying indentors, and ‘also to the relief anticipated from.
India’s pamcipahwu in Mutual Aid from Canada.

. As regards the capltal portion, -the increuses under items (1) and (.3) are due
to furthier demands for new airfields and the improvement and expansion of, exist-
ing airfields far'both British and American Air Forces in India. There have
been further oxpayisions of ordnance factories, dairy farmsgte., which ucconnt
for thé increase under item (2), while the decrease nunder item (5) is due largely
t6 ‘s carry-forward of expendifure connected with the Tele-commumnications
Schemte to the year 1945-48. Ttem (B) represents the lump sum payment under
the Non- eﬁ’ectue -agreement ‘which 4 have ulremlv explained.

& Civil Estimates -

19. The continuince of war conditions and, at the same time. the necossity
*to plan for the transition period and the dags 'of pepce ahead inpvitably involve
an increase in governmental co-ordination and control, which is reflecteqd in
increased éxpenditure. Thus civil estimates now stamf nt Re 115:42 erores
compared with Rs, 8638 crores prov:ded in the Budget. Honourable Members
will find details of the variations in the Explanatorv Memoratdum on the Bndne’r.
and T shall confiné my remarks here’to a few of the. more important items,

Provision for Rs. 1} crores was made in the eurrent vear's estimates ns central
asgistance to Bengul fnr meet-mg their heavy expenditure o fa,m-me |ehef
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Bepresentat.iong were, however, received. from the Provincial Government that
the grant was inadequate and the position was reviewed. It was finally decided
to make an ez gratia subvention of half of the direct cost of the famine, subject
to & maximum of Rs. 10 crores, of which Rs. 3 crores had already been adjusted
in 1948-44. This decision is responsible for an increase of Rs. 5% crores in expen-
diture this year.

Another important item is the expenditure involved in paying compensation
for damage resulting from the explosions in the Bombay Docks in April last.
The House is already familiar with the measures for the relief of the victims
announced by the' Government of India. The machinery for dealing with claims
is at work and steady progress is being made in disposing of them. At present
it is not possible to assess accurately the total amount which will be-involved,
but provision has been made for an expenditure of Rs. 10} crores this year and
Rs. 5} crores next year. - The question of the incidence of this expenditure is
under consideration and, pending a final decision as to the sharing of the cost
between India and His Majesty’s Government, it has been decided to meet the
sums involved from general revenues, at the same time transferring from the
War Risks Insurance Funds to the revenue account amounts equal to the esti-
mated compensation payable. .

2Q, Consistently with the drive for increased production of food, Government
has steadily pursued its policy with .regard %o the statutory control of prices,
procurement by or through its own agencies and extension of rationing which
now covers some 42 million people.

In the matter of the procurement of grain, a steady advance has, as I have
already mentioned, been made towards Government monopoly. While the objecf
has been to maintain a price-level which will ensure adequate production with- "
out imposing too heavy a burden on the consumer, it is not the intention to
attempt to bring prices down to pre-war levels and we have announced our readi-
ness to intervene in supporting the market should prices fall unduly.

The steps taken to achieve these objectives, which involve transactions of
vast magnitude, have necessarily led to considerable revenue expenditure and
-outlay of capifal.

The same objectives of inereased production, and control of distribution and
of prices have been pursued in the field of other consumer goods. Price control
of cloth has been extended to cover bath the imported and exported varieties and
& progressive reduction in prices has been achieved. We have recently been able
to effect a further reduction in prices which today are nequy one-third less than
those fixed in 1948. This represents a total overall reduction of approximately
75 per cent. from the peak reached in June 1948.

At the same time the problem of the stabilisation of the prices of Indian
cotton within suitable limits has engaged Government's close attention and, in
fulfilment of their.undertaking to maintain the price above the fixed floor, Gov-
ernment entered the markef and purchased during the current year some 2%
lakhs of bales valued at over Rs. 8 crores.

21. The activities of the -Bupply Department have been directed towards the
fulfilment of the same policy. An organisation has been set up in Calcutta for
increasing the production of coal and ensuring its equitable distribution among
the consuming interests. Schemes for the payment of a bonus to colliery owners
on increased raisings and for open-cut mining have been introduced, while facili-
ties have been provided for the import of labour into the cosl areas and welfure
officers have been appointed to look after the interests of mine labour.

The Disposals Directorate has been strengthened and out of some Rs. 5 crores
worth of goods reported as surplus, stores and salvage valued at nearly Re. 2
orores have been disposed of. Closely connected with -this aspect of the Supply
Department’s work are the plans now being laid for dealing with contracts which
will have to be cancelled or reduced as war demands lessen. It is essential that
sfeps be taken as soon as the war situation permits to cancel or curtail produc-
%ion 8o as fo avoid the manufacture of redundant stores snd the locking up of
msoful raw materials which are urgently needed for civilian requirements. A

]
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(.h? same time the problems involved in the transition from war to pesce are
being carefully studied with a view to preserving the economy of the eountry
from violent shocks in the process of adjustment.

The value of orders placed by the Supply Department, which was Rs. 256
crores in 1942-43 and Rs. 162 crores in 1943-44, amounted to Rs. 76 crores for
the first seven monthe of the current year. This reduction is due partly to the
transfer of responsibility for the ment of textiles and foodstuffs to the
Departments of Civil Supplies and Food and also to a falling off of demands in
certain lines. ’

22. The scheme for financial assistance fo evacuees and their families, to
which T referred in my-last budget speech, has been continued and extended.
These meagures are now estimated to cost a little over Rs. 1 crore more than
the budget provision. '

There is one other matter which I should mention, namely, India’s contribu-
tion to U. N. R. R. A. The House has already agreed that India should parti-
cipate in this Administration and in implementing that decision, the Govern-
ment of. India have decided that India’s contribution should be Rs. 8 crores.
‘A sum of Rs. 1°10 crores is likely to be expended in the current year, for which
a supplementary grant will be taken in due course and it is proposed to provide
for the remaining Rs. 6'90 crores in the next year’s estimates. This sum will be
transferred to a special fund to prevent budgetary inconvenience in the future.

I alluded last year to the hardships caused to Government servants by the
continued rise in the cost of living, and referred to the measures taken by Govern-
ment to afford relief. Ameliorative measures in the shape of dearness allowance
‘and concessional issue of food grains still continue. The sceme of dearness allow-
ance to low-paid Government servants was substantially liberalised in March 1944
and its cost this year is expected to be Rs. 83 crores in respect of Central Govern-
ment servants other than those paid from Railways and Defence Estimates. We
also- came to the conclusion in the course of the year that certain other Govern-
ment servants, who had so far received no cash relief, must also be given ar
allowance to enable them to meet their essential commitments. We have
therefore given with effect from the 1st July 1944, a war allowance at 10 per
cent. of pay to married officers drawing pay up to Rs. 1,000 and at 5 per cent.
of pay to single officers whose pay does not exceed Rs. 750. As the House is
aware, we have under constant review the problems connected with the rise in
the cost of living and its effect on Government servants of all classes and
proposals for increasing the scope and extent of the relief already afforded are
at this moment under active consideration. Until a décision has been taken if
is not possible to evaluate the extra expenditure likely to be involved. The
estimates are, therefore, based on the existing scales of relief.

93. The year that is now drawing to a close has thus. seen Indig preparing
herself more intensively not only for the launching of the final blow against
Japan but also for the tasks of peace that lie ahead. Tt is inevitable that these
great efforts should react on the budgetary position. Thus, while our revised
estimates provide for a revenue of Rs. 856-88 crores, expenditure charge.d to
revenue ig_expected to be Rs. 512.85 crores, resulting in a revenue deficit of
Rs. 155.77 crores in the current year.

Finavciar YEAR, 1045-48
Reveniue

24."T turn now to the financial year 1945-46. Our total revenue estimates
amount to Rs. 858.74 crores compared with Rs. 856-88 crores in the Revised
Estimates. for the current year.

Customs Revenue has been placed at Rs. 52.85 crores net, an increase of
Rs. 12.85 crores over the revised estimate for the current year. This is based
on the expectation of additional imports including a large number of lozomo-
tives and wagons. Under Central Excise Duties, we look for an improvement
of nearly Rs. 8 crores, half of which is under tobacco. We estimate the total

-
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collections of Corporation Tax and Income Tax at Rs. 190 crores. This includes
an expected yield of Rs. 90 crores from Excess Profite Tax, the forecast for
other taxes on income being the same as the revised estimates for the current
yeer, viz., Bs. 100 crores. The divisible pool of income-tax has been taken ap
Bs. 57-07 crores and the share available to Provinces at Rs. 24.04 crores.  ~
The revenue of the Posts and Telegraphs Department is expected to be
Bs. 80} crores and expenditure Rs. 20 crores, inclugive of an extra contribution
of Rs. 50 lakhs to rehabilitate the Renewals Reserve Fund. The surplus is
estimated at Rs. 104 crores, the whole of which will accrue to general revenues.

Ezpenditure.,

25. Defence Serviees.—The Budget estimates of defence expenditure for
1945-46 amount to Rs. 394.28 crores and Rs. 17-76 crores for the Revenue and
Capital heads respectively. The details are as follows: — Co.

Revenue Portion

(In lakhs of rupees)

(1) Basio Normal Budget . . . . . . . 36,77
(2) Effeot of rise in prices . . . . . . . 19,76
(3) India's War measures . . . . e e . 3,28,51
(4) Non-effective ocharges . . . . . . . 9,19
Total . 304,28
> Capital Portion
' (In lakhs of rupees)
(lé} %:p Foree-lAirﬂoltll;d . . . . o . 2,48 '
(2) ital outlay on industrial expansion . . . . 1,56
(3) Reciprocal Al’:i—Airﬂaldu R . . . . . 10,74
(4) New Construoction forthe R.I. N. .. . . . . . 50
(8) Capital outlay on Tele-communcations Scheme . . . 2,56
Total . 17,76

In the revenue portion, the increase of Hs. 2.84 crores over the Revised estimates
in item (2) is due to the effect over a full year of the grant of increases in pay
and allowances to the forces in India sanctioned during 1944-45. In regard to
item (8) there is a r&duction of Rs. 5:71 crores as compared with the Revised
Estimates which is the net result of various increases and decreases. The
principal increase is due to the cause just mentioned while the decreases are the
result of (g a decrease in the ‘Ceiling’ forces certified by H. E. the Com-
mander-in-Chief fo be necessary for the defence of India during 1945-46 and (ii)
the fact that no repetition of large scale operations within India’s frontiers is
expected in 1945-46. : _ .

Of the decrease of Rs. 41.65 crores under the Capital portion of the Budget
esfimate as comppared with the Revised, Rs. 20 crores is explained by the non-
recurring lump sum payment under the Non-effective agreement included in the
Revised Estimates. The balance of the decrease is due to the fact that the
requirements in the matter of Airfields, etc., for India’s local defence air forces
are expected to be largely completed in 1944-45, while a reduction during that

ear in the programme of Airfields construction for the U. 8. A. Air Forces in
India, for the cost of which India is liabde, has also been assumed. The
provision made against item (5) represents the carry-forward of expenditure or
the Tele-communications Scheme into the year 1945-46.

T Civil Estimates .

26. Civil expenditure shows an increase of approximately Rs. 8 crores as
compared with the revised estimates for the current year. This is due mainly
%o an increase of about Rs. 11} crores under the head ‘Interest’, resulting from
the policy of borrowings to absorb surplus purchasing power, offset by savings
under other heads. In the Explanatory Memorandum Honourable Members
will find full details and I will not weary the -House with further dnalysis a¥
Ehis sfage. The expenditure estimates also confain sums in connection with
post-war planning, to which I shall refer more fully at a later stage. ’a
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27. 1 can now summarise the position for the coming year. The expendi-
ture détailed in the Civil Estimates comes to Ks. 123-40 crores and the provision
for Defence Bervicés has been placed at Rs. 394-23 crores. The total revenue
at the existing level of taxation is estimated at Rs. 858-74 crores. We are
thus left with a prospective revenue deticit of Rs. 16380 crores.

Ways aND MEANS.

28. 1 now come to the Ways and Means section. At this stage last year
I made a few introductory remarks ix order to explain the changed significance
of the ways and means position in the conditions created by the war and fo
bring into relief the camplex economic problems created by war disbursements
"gs well as the extent to which Government are able to re-absorb, by way of
taxation and borrowing, the evergrowing quantities of moneys expended by
_them. In the figures which are published from time to time of Government’s
rupee balances is reflected the extent to which these and other operations of
Government succeed in bridging the gap between our own budgetary require-
ments and the total outlay on Allied account. ' : ’

As in previous yeuars, borrowing has been the mainstay of our ways and
means programme and no effort has been spared to stimulate lending to Gov- -
ernment by the various sections of the public. For the best part of
the year, war developments continued to be encouraging, and this was un-
doubtedly a favourable psychological factor. The total amount invested by the
public in various forms of public loans reached Rs. 286 crores during the twelve
months beginning with the 1st February 1944 and ending with 81st Jaduary
1945. This figure, which approximates to the total receipts for the previous
twelve months, must be regarded in the context of the other anti-inflationary

" measures newly introduced during the . year, such as the hundred per cent.
immobilisation of excess profits, the ‘Pay-as-you-earn’ income-tax collections
and the sales of gold and silver which have also played a not inconsiderable
part in mopping up surplus funds. In continuation of the cheap money policy

* hitherto followed, the Government have, in consultation with the Reserve Bank,
framed their borrowing programme so as to meke available to the public a wide
range of securities. The 3 per cent. Loan 1958-656 (4th Defence Loan) was
closed for public issue as from the 1st April 1944, after the total subscription
had reached the record figure of Rs. 114-55 crores during its currency of nine
months, and, in its place, the tap issue of the First Viectory Loan'3 per cent,
1957, was opened. This issue had, up to its closure on the 17th February,
yielded sbout Rs. 110 crores.. The demand from banks for a short-term Govern-
ment security was met in June by the creation of a special re-issue of the
2§ per cent. Loan 1948-52 to the extent of Rs. 50 crores. Continued demand
from institutional investors for a long-term loan was also et by the further
creation in October of Rs. 85 crores of the 8 per cent. Funding Loan 1966-88
"s0 as to replenish the stock of this loan held in the Government Cash Balance
Investment Account.” The generally steady conditions in the Government
securities market led to a continuous improvement in the price of 8} per cent.
Paper, which reached par for the first fime on the 16th November 1944. At
this stage, it was considered desirable to meet the demand from existing stock,
and during the period mentioned above, Paper worth Rs. 15-11 crores was sold
by the Reserve Bank of India on Government account. As in the previous
year, Rs. 18-27 crores of new money was subscribed to certain provincial loans
_floated to repay a part of the Provincial consolidated debt to the Central Gov-
ernment. i )

1 referred last vear to the interesting departure from orthodox loan policy
that was made in the Premium Bond issue. The sales so far-have amounted
to Rs. 4 crores which is lower than our expectations, due parfly to the fact tha®
the issue has not been intensively publicised and partly to ifs proving less
attractive than at one time seemed probable. We have, however, decided o
continue the experimenial issue for the reason thet it will help %o draw off
money from a olass to whom other forms of investment make no appeal.
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The progressive total of public loans since the beginning of the war has, up
to the.end of January, reached the impressive figure of Rs. 888 crores.

29, The main difficulty that still confronts us in the monetary field is that
arising from the unfamiliarity of the rural classes with the various forms of
jnvestment in Government securities which are a matter of such every day
concern to institutionsl investors and the urban public generally. .In this field
we have been fortunate enough to secure the willing co-operation of the Pro-
vincial Governments as well as non-official organisations, whose assistance I
take this opportunity of acknowledging. The results are reflected in the much
better showing of the net deposits in Post Office Savings Bank accounts and in
the 12-year National Bavings Certificates. = Net investment in these and o6ther
forms of small savings, that is to say, excess of deposits over withdrawals,
continues at the satisfactory rate of nearly Rs. 3 crores a month, due to some
extent to the raising of the rate of interest on Savings Bank deposits and, in
a larger measure, to the scheme of Small Savings evolved last year by the
National Savings Commissioner. i

Our floating debt, which was Rs. 111 crores at the end of last year stood
at Ks. 93 crores on the 81st January, 1945. - This is an improvement of a kind
one would expect, sinrce the Government’s ways and mesns position from the.
strictly budgetary point of view must be regarded as very comfortable. The
reason why it has not proceeded much further is that we have continued till
recently to offer fairly large amounts of treasury bills to the public in order
to prevent the structure of money rates being disturbed by an excessive release
of funds invested by banks in treasury bills. .

Satisfactory as these results are, with the expected prolongation of hostilities
near our borders, after the date when the war in the West may reach its
fermination, it is obvious that we eannot afford to relax our efforts. The re-
quirements of the situation will fmpose the continuance and possibly even the
final intensification of India's war effort, which includes the finding of the
resources required for the war effort of the Allied countries. In other words,
the problem of the inflationary gap is still with us, and, judging from recent
indications, may call for increased vigilance and control.

80. As I have already said, the various unti-inflationary measures that we
have adopted were sustained, and in places extended, during the year. Most
of the usual indices responded encouragingly to these measures, and to the
very favourable turn in hostilities that the year witnessed. The general index
number of wholesale prices of the Economic Adviser, has, for instance, ranged
between 240 and 250 approximately since May 1944, and the Calcutta index
number has heen relatively stationary for the last few months. Honourable
Members will find graphs giving the main. indices in the Explanatory Memoran-
dum. Cost of living index numbers, generally speaking, have also registered
declines in differing degrees since the peak reached during the autumn of 1948.
the general picture being one of comparative stabilisation in recent months.
There is also evidence that the low rate of turnover of bank deposifs charac-
teristic of last year has been maintained, and that there has been, throughthe
greater part of the year, some slackening of the general pace of monetary
circulation. There was, moreover, a very marked decrease in the rate of
currency expansion, particularly in the first eight months of this year. In the
last two months the results.have not been so favourable—an. indication thaf
we cannot afford to relax our efforts to ensure that surplus purchasing power
arising out of Governmental ‘disbursements is canalized into public saving. The
‘Government, on their part, are vigilantly reviewing both the scope for reducing.
The load on the country’s resources constituted by our own and the Allies’ war
‘efforfs and the possibility of adding to the available supplies of goods required
for public consumption. ~This, indeed, is the main object of the Hydari Mission
which, it is }qpea, will succeed in reducing the economic load incidental to

the use of India as a base for further operations in the East.
The Reserve Bank continued to effect sales of gold an behalf of His Majesty’s

Government and the Government of the U. 8. A. and these contributed sub-

stantially to the reduction of the inflationary gap. Sales of Lend-Lenge silver,
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which were commenced in the middle of the year, have further aided in
mopping up surplus resources which do not, find their way to Government loans.

31, In my last budget speech, 1 referred to the expected convening of a
Confergnce of all United Nations to consider the plans put forwurd for inter-
national monetary regulation in the post-war period. The United Nations
Monetary and Financial Conference, consisting of representatives of forty-four
nations, met in July in the United States at the invitation of President
Roosevelt, and, as the Mouse is aware, India was represented at the Conference
by a delegation in which I was accompanied by the Governor of the Reserve
Bank, the Economic Adviser to Government and two distinguished non-offieials.
The main conclusions of the Conference relating to the establishment of an
International Munetary Fund and an International Bank for Reconstruction and
Development are recorded in Articles of Agreement to which none of the Gov-
ernments is as yet committed. The Articles are incorporated in a Final Act
-of the proceedings of the Conference which have been published. The Indian
Delegation have now submitted their report to Government and it will be placed
before the House in due course, when the conclusions of the Conference can
Tbe reviewed in the light of the action taken on them by the principal countries
concerned, in particular by the United States and the United Kingdom.

32. I referred last year to the importonce of an orderly liquidation of war
‘balances for the success of any international monetary scheme. The Joint
‘Statement by Experts on which the Conference based its deliberations omitted
:any mention of this problem, although the original plan of the British Treasury
recognised the desirability of some provisions to deal with it, and the first two
-versions of the United States Treasury plan contained some actual provisions
- to this end. The Indian Delegation pressed the Conference to provide for partial
multilateral clearing of war balances through the machinery of the Fund, in the
“interest alike of promoting economic development of backward countries and
:assisting the broad objective of the Fund to secure the expansion of multilateral
‘trade; for the relegation to bilateral channels of the whole of the large area of
trading involved in the settlement of war balances might seriously constrict
the scope of multilateral transactions. The proposal was, however, negatived
'by the Conference primarily on the ground of the limited size of the Fund in
* relation to the magnitude of the war balances. The question, therefore, remains
one for settlement in direct negotiation with the United Kingdom.

83. On the termination of the Bretton Woods Conference and before my re-
. turn to India, I spent a short period in London and I took the opportunity of
having preliminary talks with His Majesty's Treasury officials-on. the gquestion
- of India’s sterling balances. Bince many of the material data were still incom-
plete and uncertain, particularly the exporting capacity of Great Britain in the
simmediate post-war years on the one hand, and the development requifements
and absorbing capacity of India on the other hand, these conversations were
‘necessarly directed towards exploring the background for future discussions and
“the indicafion of a suitable time-table for more definite negotiations. The
vicissitudes of the war in the West have, I am afraid, disturbed the provi-
gional time-table foreshadowed at these talks and T do not anticipate that any
- negotiations can be usefully entered upon until after the end of the war with
Germany. In view of the lack of definition at this stage of our own develop-
ment programme, I do not think that the delay shoyld be prejudicial to India’s
‘interests. Indeed, it may well prove necessary that any negotiations to be
carried on should, -in the first instance, be of a tentative character and should
gecure both parties an agreed opportunity for review at a later stage when
- firmer data may be expected to be available.

In the meanwhile, sterling continues to accrue from market purchases and
from payments received in London on account of recoverable war expenditure
incurred by the Allied Governments in India, During the last eleven months

" of the current financial year, £248 millions were added to the Reserve Bank's
tholdings, and it is estimated that allowing for the receipts during thie last
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month of the year, the total holdings as' on the 31st March 1945 will be of the
order of £1,080 millions. It is hoped that the rate of accrual will be slowed
down in future both by diversion of some.of the demands now made on India
to other sources of supply and by an increase in compensatory imports.

It must also be remembered that any payments that will become due from
India to H. M. G. for stores required for her post-war defence forces or in
connection with terminal adjustments after the war will partly counteract these
accretions. 8o also will the rupee sale-proceeds of surplus stores and other
assets belonging to H. M. G. that are disposed of in India. I mention these
factors which may operate to mitigate the further aggravation of a problem
whick is already sufficient formidable. .

34. With the virtual completion of the scheme of repatriation. of sterling
liabilities of the Government of India, including payments on account of railway
and railway debentures referred to in my last budget speech, there was limited
scope for the utilisation of sterling during the year, with the exception of £15-
millions for the capitalisation of a portion of India’s Non-effective charges which
I have explained earlier and of £10 millions for the acquisition of the
M. & 8. M. Railway, the 8. I. Railway, and the B. N. Railway. The out-
standing sterling liabilities of Government now stand at about £11 millions.
The holders are mostly residents of places situated outside the area covered by
the Vesting Orders, although small amounts continue to be tendered ocecasionally.

85. 1 referred last year to H. M. G.’s willingness to set sside, each yesr,.
a8 a special case, a part of the dollars aceruing frem India’s export surplus. to-
the U. §. A., an amount ear-marked specifically for India’s post-war develop-
ment. After a very careful examination of current figures and tendencies, we
have agreed to accept an amdunt of $20 million for the calendar year 1944 and "
a similar amount for 1945, subject to re-examination later in the light of the
relevant statistics for that year. This figure is, of course, in addition to what
we need for current requirements. In agreeing to it, we have recognised that
it was both reasonable and necessary, with a view to ensuring the stability of
the sterling system in which we are so closely interested, that we ghould continue
to make some gontribution to the replenishment of the sterling area reserves,
which had been depleted in the common war effort. On the other hand, we
have naturally been anxious to make some immediate tangible provision for
foreign exchange for the purchase of capital goods likely to be required for
India’s post-war development purposes, and we feel that the arrangement des-
cribed represents in the circumstances a fair and valuable concession to this
point of view. The relevant figures will be under periodic review and the
FHouse may rest assured that at no stage will India’s direct interests be sub- -
ordinated to interests other than those in which she herself hps a greater,
although indirect, interest.

PosT-war PLANNING.

36. Last year I referred to the twin subjects 6f post-war planning and re-
constructien finance, ‘and have but little now to add to the general picture which -
I then drew. In the matter of detailed planfing for post-war development
much progress has been achieved during the past twelve months, and the
creation of a separate départment at the Centre for this purpose and of suitable -
planning organisations in tQe Provinces and States bear witness to the deter-
mination of the various governmental authorities in this immense country that
the end of the war will not find them unprepared for the major_campaigns of
the peace to follow. But it must be obvious that, so long as war conditions
continue not only in India but in all the Allied countries, resources of mai.aen‘als
and man-power must remain mobilised for the immedmt? task of achieving
vicotry. Once that task has been accomplished and the inévitable period of
adjustment has passed, it will be possible to initiate the execution of plans fgxf'
post-war development. These physical limitations fo the superimposition o
a forward policy of national development on an economy subjected to the
strain of tatal war have their counterparts in the financial aghare._ Bo long as
the financial and currency system of the country fs overstrained in the main-
fenance of the war effort or in securing the early stages of transition from war-
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to peace, heavy new expenditure on national development schemes would be
dangerous in the extreme. In other words, post-war development must mean
and must continue to mean post-war development, and by no magic or optimism
can it be made to mean war-time development. The first year or two at least
after actual fighting ends will inevitably be for the Centre years of heavy deficit
on revenue account. It will be during this period that the Provincial Govern-
ments will find of perticular value the post-war Reconstruction Funds which
they had the foresight and defermination to build up while the war wag still in
progress. ' '

37. While it is indubitable that large scale development projects cannot be
initiated s long as war conditions continue, the Government have no hesitation
_in embarking at once on such preparatory work as is found to be possible and
desirable, or in taking any action calculated to secure early results of. anti-
inflationary value. Thus of late the Government have set up a Central
. Electrical Power Board, an Irrigation and Waterways Board, a Resettlement
and Re-employment Directorate with a net-work of Employment exchanges, and
have established numerous panels of industrialists, assisted by Government -
personnel,. to prepure plans for industrial development. Plans have been laid
for high-level technical training abroad, on a large scale but suitably deversified,
and steps have been taken to set-up a  Rs. 10 crore Government fertiliser
factory to produce annually 850,000 tons-of ammonium sulphate. This general
policy the Government intend to continue, and provision for Rs. 1 crore. has been
made in the Budget for such measures of a like nature as may be found practi-
cable. This provision is over and above that included in the Budgets of the
_various administrative departments for their planning activities. Should these
amounts prove to be less than can usefully be spent the House will be moved to
vote such supplementary grants as may be required. '

38. 1 said last year that if any effective development is to take place on the
requisite scale in this vast cbuntry large amounts of money are bound to be
involved; and I expressed my firm conviction that- the first pre-requisite of
reconstruction finance is a sound financial position, both at the Centre and in
the Provinces, .secured by the fullest development of their respective taxation
resources. I hold that conviction if possible still more firmly to-day. A vast
scheme of national development of the kind contemplated by a number of public
leaders and writers, and by the Government, has to be planned for, worked -for
and paid for. There is no easy road to big achievement in this field. It is
essential, therefore, that not only the Centre but also the Provinces should lose
no time in developing to the full their financial resources, since it is clear that
the combined resources of all will hardly be adequate for the great end in view.
For that reason, I feel that those Provinces which made an early start and
taxed themselves consid®rably in excess of their immediateé revenue require-
ments should not, as a result.of¥the favourable financial position in which they
find themselves, be prejudiced in the matter of financial assistance from +the
Centre. It is our hope and intention that in due course a substantial distribu-
tion of Central revenues will take place, but the Provinces will, in addition,
need all that they themselves can raise if the financial foundations of future
development are to be sufficiently broad-based to carry the contemplated load.
It is in this context that the Estate Duty Bill, which T hope to introduce later
in the Session, must be viewed. For this measure, together with the recent
expsnsion of commodity taxation, should be regarded as the first concrete step
towards the building up of a planned and expanding financial system for the
future. The reaction of the country to measures such as these will, in my view,
constitute the firsf real test of the seriousness of its intentions in the matfer of
post-war development. The second effective test will be the response to the
Government’s efforts to esfablish a national habif of saving which, with the
denial of current consumption which it involves, will be as necessary for develop-
ment purposes after the war as it is for holding inflationary fendendles in check

during the war.
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39. It way be appropriate for me, in my last Budget speeck, to devote.

_a little ‘more time to the subject of the fiscal means by which the Government

of the future may be enabled to fulfil the high hopes now entertained, and to
give the outcome of my own reflecfions on this topic.

Tax reveriug depends, in the last resort, on the rate of tax and the national
“income. The nafional income, in its turn, is determined by the level of prices
and the scale of economic activity. . It then, to fulfil the progtamme of develop-
ment, India will-require a level of expenditure much more clogely related to its
present than its pre-war scale, a great deal must necessarily turn upon thé
future price-level and the future level of economic activity. Both these must
be taken into account. There is a tendenoy to argue that the high level of
prices which has ‘been reached during the war—when so large a proportion of-
the productive powers of the nation are devoted to non-civilian ends—must be
‘maintained in the -post-war period, otherwise it will not be possible to raise the
necessary resources. 1 believe .this to be a mistaken view. ~When the pro-
ductive power of the nation is turned from manufacturing for war to manufac-
. turing for givilian use, there will be ‘a larger supply of goods available and this
additional supply must result, in my judgement, in lower prices for those guods.
. But if simultaneously the total volume of activity deployed during the war can
be maintained and increased, the total national income cen be maintained and
even increased in spite of ‘a fall in unit-prices. It is the maintenance of the
aggregate national income in terms of money and not the stabilisation of prices
_ of individual commodities that should be the objective in the years after the war.
- It may well be that in that period some prices will rise, and some will fall—for
it is the inevitable consequence of rapid changes such as those of the last five
years that relative price changes should get out of step—nevertheless, our
efforts should be directed rather to the maintenance of the aggregate figure upon
which -the fiscal authorities can operate than upon the guaranteeing to each
particular group of producers of the prices which thein products may, in certain

ocases quite fortuitously, have attained during the war. ) :

.~ 40. But while it will be necessary in the post-war years to impose taxation
of a magnitude compsgrable with that existing at the present time, it by no
means follows that the existing scheme af taxation should contimie when the
present hostilities have ceased. Excess Profits Tax is an obvious expedient in
time of war to secure reversion to the State of a due proportion of any inereased
profits made by industry in the abrnormal conditions then prevailing.” Any
scheme for the levy of & special tax upon such.increase of profits can at best be -
of a-somewhat rough and ready nature, no matter what degree of thought and
care have gone to the devising of the enactmeyf that gives effect to ib. More-
over, the datum line from which excess profits are measured must inevitably
bear less and less relation to current realities ag we get further and further
from the pre-war years. It is therefore, to my mind ‘desirable that this war-
time expedient should vanish-with the emeggency that brought it into being.

Repeal of the Excess Profits Tax would not, however, represent -a propor-
tionate loss of revenue, for Excess Profits Tax is allowable as a deduction in
computing profits assessable to income-tax and super-tax, so that with its
repeal, profits assessable.to income-tax would  be correspondingly inereased.
Nevertheless, whatever may be the extent and duration of the post-war boom
during which industry will be engaged in. repairing the ravages of war and
whatever may be the scale of the ?roﬁt’s' that are expected to acerue from the
plans for the post-war expansion of industry, taxes on. non-agricultural income
can hardly be expected to continue to play the-pverwhelging part in the scheme
of nationsl finance that they now do. The projected estate duty on property,
other than agricultyral property, would be capable of restoring in due course’
the position as regards the aggregate contribution made by the industrial, com-
mercial and professional classes of the community . as sbch. I§ has to be re-
membered, however, that these form but a small proportion of the fotal popula.
tion of the country and it will be- necessary to secure a further contribution
from the remainder. . . ' R . .



876 LBGISLATIVE ASSEMBLY [28mm Fzs. 1045.

[Bir Jeremy Raisman] .

* Agricultural income-taxes would go some way to achieve that end, and this
is, in my view, sn‘inevitable development if the Provincial Governments, to*
whom this source of revenue is allocatéd by the Constitution, are to play their
part in mobilising the resources of the country for the prosecution of the cam-
paign against poverty, illiteracy and ill-health. '

41. Our main revenue from commodity taxation has hitherto been derived
from customs duties and these are likely to remain a highly important source
of revenue for many years. Indeed, in the impmediate post-war period, exten-
sive impcrtation of capital goods and replenishment of stocks of urgently needed
consumer goods of all kinds nmay cause customs receipts to soar to unprecedented
heights; and though’they may decline sharply- once the market has built up
adequate stocks of goods for general consumption, they are likely to remain
buoyant for &' number of years. With the growing industrialisation of the
country, however, this source of revenuc can hardly be expanded .and may.
indeed, appreciably contract, particularly if the customs tariff should be given
& more positively protective complexion; moreover, there are decided objections
to burdening capital goods and raw materials with too high rates of duty. As
an instrument of commiodity taxation, reliance will therefore, increasingly have
to be placed on Central cxcises. The exigencies of war-time finance have already
necessitated systematic exploration of this field. . New excises have been intro-
duced which are already lucrative and can be expanded; and the law and-
procedure relating to Central excises havé been consolidated in a compendious
code, which has been so fashioned as to enable the present excises to be enlarged
or further.excises to be added as the Central Government’s finances may," from
time-to time, require, ~ )

42. Another possible major development.in the field of indirect taxation lies
in the expansign of the sgles or turnover tax. This source of revenue has so
far been bt lightly tapped in India, but increasing recourse 4o it may be
necessary in order to finance schemes-for economic expansion. Sipce the firs¥
World War the sales tax has become an important feature of the revenue
systems of most leading countries of the world and, in some of them, has rivalled
customs and even income taxation. During the present war a purchase tax has
been introduced in the United Kingdom, which has not only helped to check
inflation in that country but has yielded a very large revenue. In'India, the
sales tax i§ a provincial impost and has been applied only in flve provinces;
and, except in the province of Madras, the yield so far is comparatively small.
As with other indirech taxes, care is necessary to prevent the incidence: from
being too regressive. Problems also arise from uneven incidence in contiguous
territories. It would obviously be to the advantage.of.the consumer and of
trade in general if the tax were applied (in so far as may be ptacticable) in the
game manner, at the same rates, and to the same classes of transaction, through-
out the country. - It is possible tha® with the aid of the Central Governmen,
a comprehensive system might be devised and administered on a national basic,
the net proceeds accruing to the Governments of the participating units. An
sll-India tax of this kind would greatly assist the Provinces with their plans
for development; and if higher rates were jmposed on luxury goods, it should
olso assish in counteracting the inflatianary tendencies of a period of expansion.

L]

_48. There is one further issue to which I must make reference. Public dis-
cussions of the advantages of the State ownership or operation of industry, as
against the advantages of private enterprise, are being very actively pursued at.
the present time, whieh is natural in view of the intrinsic impartahee of the
question. But, in the public consideration of these matters, I feel that perhaps
insufficient sattention has hitherto been paid to the question whether Tt would
not be advisable to extend Btate ownership of industries as a source of additional
revenue. It may well be that in the future the State may find it necessary to
nationalise. certain industries—especially those with large possibilities of expan-
sion—in order that .it may have at-its disposal additional gources -of ncorhe for
the sustenance of national well-being as a whole.

’
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44. I return now to the problems of the year immedia ahead. Against a

, total estimated expenditure, military and eivil, of Rs; 517-68 crores, the total
revenue at the existing level of taxation is estimated at Ra. 853-74 crores, leaving
a revenue deficlt of Rs. 163-8@9gcrores. On the assumption that the whole of
this gap were to be filled by borrowing, the pattern and proportion of our war- '
time_budget would seem to challenge comparigon with that of any belligerent
country. We have, however, as I explained in detail last year, to keep in view .
a larger and more comprehensive target if we wure to minimize not merely our
own budgetary deficit but the gap between total rupee outgoings, whether on our
own or Allied account, and total rupee incomings, whether by taxation, borrow-
ing, sales of bullion or other devices for absérbing surplus- purchasing power.:
Whilst the genéral picture, in the light of this more exacting objective, gives
less -cause for satisfaction; I have, on a careful survey, come to the conclusion
that no really significant improvement could be effected by any practicable ntajor
‘change in the sphere of Central taxation., The scope for further improvement
in this field lies rather, in my opinion, in the direction of greater efforts to combat
evasion and in the enforcement of existing tax obligations. I trust that we
shall have the support of the House and the counmtry in that policy. For the
rest, we. must rely on the expansien of our borrowing programme and on the
response of the. public, born of the gradually widening appreciation of its im-
portance to the maintenance of the economic health of the community, and

- assisted by the operation of the various controls:

45. Tn the sphere of direct taxation it ig proposed to continue the excess .
profits tax at the present rate, together with the scheme of compulsory deposits,
for a further.year up to the 31st March, 1946. As regards income-tax, we have
given considerable thought to the problems which will shortly arise in regard to .
the financing of the re-equipment of industry. Our scheme of war-time taxation
has throughout been so devised as not to deplete, and on the contrary to
strengthen, the reserves at the disposal of industry for meeting the calls which
will be made upon them in the post-war-period. In this.respect we may, with-
out undue sacrific of modesty, claim to have shown more foresight than we have
been given credit for. Nevertheless we are conscious that-the restoration and.
expansion of the machinery of préduction will eall for some new form of assistance,
and we feel that we are justified in adapting to Indian conditions the measure of
relief which has been announced in the United Kingdom. This will take the
formv of the grant of special initial depreciation allowances in' respect of new
buildingg erected, and new plant and machinery installed, after the 81st March,
1945.  These allowances will, in the year in which they are given, bg ‘an
addition to the usual depreciation allowances and they will not be deductible in
arriving at the writteh down value. They will not be given for E. P. T.
purposes. It is proppsed to prescribe these allowances by rule but I may state
here that the figures I have in mind are- 20 per cent. on plant and machinery
and 10 per cent. on buildings.  Allowances at these rates, in addition to the

usual rates, should provide substantial encourdgement for the early re-equipment
of industry.- :

-

46. 1 am also proposing to sallow for income-tax purposes expenditure on
scientific research.  The proposals follow generally the provisions in the U. K.
Finance Act, 1944, which have been described by the Chancellor of the Exchequer
as '‘a_comprehensive attempt to relieve from taxation altogether funds devoted -
by inddstry to the support of fundamental research, to the translation of
laboratory research to production and to the full-scale development of the pro-
duct”. The proposals, in brief, are the allowance of current research expenditure
as it is jocurred, the allowance of payments to recognised research‘bodies and
institutions and the allowance over a periog of five.years or over the life of the
»assets, if shorter, of research expendityre of a capital nature.

Provisions for these reliefs, as well as for earned income relief, which I will
now explain, are contained in‘a Bill to amend the Income-tax and E. P. T. Acts *
which is being put before the House. '
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47. Differentiation for income-tax purposes between incomes ‘that are earned

by personul exertion and incomes that are not so earned has long been & feature™
of the taxation systems of many countries, including England and the U. B.'A. -

It has been somewhat aptly described as the only method by which the deprecia-

tion of the human machine can -be adequately recognised in taxation. ~Recent
developments in India have emphasised the inequity of the idéntical treatment.
of earned and unearned incomes, and this is an appropriate time at which to
introduce this distinction into our system.. The Finance Bill ‘provides that
there shall be an exemption of one-tenth of earned income subject to a maximum .

'%in terms of.income) of Rs. 2,000. The Income-tax Amendment Bill to which

tave referred contains provisions for giving effect to this proposal. . The exemp-
tion will be given only in respect of income which may be described as derived
from personal exertion and will not therefore, for example, apply to the income
of companies or in respect of dividends, interest o6n securities or income from
property. Tt will be given only for income-tax and not- for super-tax. :

. The cost of this earnéd intome relief is estifnated at-.about Rs. 8} crorés, of
which the Centre-will bear Rs. 2§ crores: To make up for this loss I propose to
increass by 38 pies the surchargé on slgbs of inceme.above Rs. 15,000 and on-
incbmes taxable at the maximum rate. .This increase will not apply to Life
Insurance Companies whose combined rate of income-tax and supertax wil

continué to be 68 pies. It is estimated that this small increase will yield about
Rs. 4 crores 3 4

48. In the sphere of indirect taxes, the Customs surcharges which are being
levied for revenue purposes during the present abnormal .conditions -will be
continued for another year. - In the Central Excise- tariff-a further change is
proposed in respect of tobacco. The improved shipping situation has enabled
the limit placed on the proportion of imported tobacco in the more expensive
types of cigarette to be raised from thirty to seventy per cent. It is accordingly

.now proposed that the highest class of ‘flue-cured tobacco in the excise tariff

should be subdivided into three and should be subjected to a duty of seven'rupees
eight annas, five rupees,.or three rupees eight annas a pound, according as it is
intended for use in the manufacture of cigarettes containing more than sixty
per cent., more than forty but not more than sixty per cent., or more than twenty
but not more than forty per cent. by weight of imported tobacco. ~Minor changes
include a parallel increase in the rate of duty on flue-cured tobaceg intended for
any purpose-other than those specified in the tariff. —Complementary changes
to these will be made in the Customs tarifi where the standard rate of duty
on unmanufactured tobacco is being raised ta seven rupees eight annas a pound,
with no surcharge, and the rates for related items—cigars, cigarettes and manu-
factured tobacco—are being re.fixed so as to correspond. These -changes, which
will come into effect immediately by virtue of a certificate under the Provisional
Collection of Taxes Act, are expected to result.in an increased revenue of Rs. 36
- crores ynder Excise and 2-4 crores under Customs, a tatal of Rs. 8 crores.

49. The only other changes included in the Finance Bill this year relate to
postal parcels, the traffic in"which @ontinues to increase at a rate with which it is
difficult to cope. The rate, which is now 6 annas for the first forty tolas and
1 annas for every forty tolas thereafter, will be raised to a uniform 6 annas’ for
every 40 tolas. It is also intended to raise the surcharge on telephone rentals
from one-third to one-half, and that on trunk call fees from 20 per cent. to 40

r cent. The surcharge on ordinary and express telegrams will also be increased

, g one anna and two annas respectively. The total additional estimated yield
© o

these increases is Rs. 1,85 lakhs. ’
Excluding the effect -of the proposals for relief to indistry in respect of re-

equipment and scientific research, of which no reliable estimate can be made
at this stage, the changes in taxation and in postal and telegraph ratgs will yield
an estimated increased revenue of Rs. 860 crores, which would reduce the

prospeoctive deficit'to Rs. 15529 crores.
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50. Though ?l\is ix the end of my last Budget Speech, the House will be
relieved to learn that I.do not intend to inflict on it & redital of the financial
events of my period of office. 8o much has happened in these six years—a
longer period, I believe, than that of any of my predecessors—and changes of
such a scale and complexity have been brought about, that I will not attempt
to summarise them. I would rather leave that task to the historian and the |
economist, who will in due course’ pass judgment on .the handling. of- these
matters. No man who bears so large a share of responsibility as the Finarfee
Member of this Government for the stability of this great country with 'its
enormous population, could fail, during the course of the last few years, to
experience the most intense and prolonged-anxiety. ~No man in that position,
beset from day to day with harassing problems clafnouring for instant solution,
could claim that all his decisions had proved to be right. I have been sustained
throughout these troublous times by a firm belief that 1 was acting in the best
interests of Indin. T have been conscious that the difficultiey that will urise
after the war may be cven greater than those of the war, and I have tried, so far

as I could, to do nothing that would aggravate them. - I have had constantly

in mind the thought of the fuller status that India may shortly be expected to -
achieve, and have endeavoured to order the matters entrusted to me in consonance

A . o

51. T am confident that the financial position of this country is one of immense

strength, and that ¥t has successfully weathered the violent storms to which it

was exposed. It is not merely the extinction of all her external obligations,

and the replacement of them by massive assets, but the fact that even her

internal unproductive debt must be a far lighter charge on the national income

‘at the new levels which she will obvicusly be able to maintain in the future.

This has been achieved at great sacrifide, but. it has none the less prepared the
stage for the momentous developments of the years to come.

52. T realise that problems of great difficulty and intricacy still await solution.
They are part of a tangle of world problems which is the inevitable heritage of
war.  In spite of the lessons of the lnst great- war and its aftermath and in spite
of all that has been said on the subject during the present war, it has not yet
proved practicable to devise and ensure the just allocation of the cost of war
among the participants in a common cause. It is not merely the evaluation
of enormous material devastatian, nor the appraisement of the extent of sacrifice,
in terins of blood apd sweat and tears, which hasedefied all accountancy; it is
the proportionate distribution of the final burden among partners of widely vary-
ing capacity and with entirely differing standards of living which needs to be
effected as equitably in the international field. as modern systems of national
taxation aspire-to do in the dom®stic sphere. ~ Speaking entirely for myself, I
cannot see how the pooling of currently available resources coupled with t:he.
acceptance of the fortuitous location of the ravages of war, can provide a complete
golution for problems of this character,

58. Before I sit down, Sir, T should like to take this occasion.
gratitude to the devoted band of official assistants who hav:s Bg:'lvig ?;Kgr:f)ﬂwn;l)l'
in times of unparalléled strain and difficulty. Their numbers are sadly restrict-
ed, and the demands on them have been unlimited, but they have responded so
nobly that I should be failing in my duty if T did not publicly accord them this
meed of recognition, . -

__ THE INDIAN FINANCE BILL.

The Honourable Sir Jeremy Raisman (Finance Member): Sir, I move for
leave to introduce a Bill to give effect to the financial proposals of the Cen-
tral Government for the year beginning on the 1st ‘day of April, 1945.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That leave be granted to introduce a Bill to give effect to the finincial proposals of the

~ Central Government for the year beginning on the 1st day of April, 1845."

The motion was adopted. .
The Honourable Sir Jeremy Raismsn: Sir, I introduce the Bill.
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THE INCOME-TAX AND EXCESS PROFITS TAX (AMENDMENT) BILL.
The Honourable Sir Jeremy Ralsman (Finance Member): - 8ir I move for

leave to ‘introduce a Bill further to amend the Indian Income-tax Act, 1922,
and the Excess Profits Tax Acot, 1940.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

‘‘That leave be granted to introduce a Bill further to amend the Indian Income-tax Act,
1922, and the Excess Profits Tax Act, 1040.”

The motion was adopted.
The Honourable Sir Jeremy Raisman: B8ir, I introduce the Bill.

The Assembly then adjourned till Eleven .of the Clock -on Thursday, bh{
1st March, 1945.
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